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LOK SABHA

Monday, December 11, 1967/ Agraha-
yana 20, 1889 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair]
OBITUARY REFERENCE

MR. SPEAKER : 1 have to inform
the House of the sad demise of Shri
Krishan Chandra Sharma, who passed
away at Meerut on the 9th December,
1967 at the age of 64.

Shri Sharma was a Member of the
Constituent Assembly of India, Provi-
sional Parliament, First, Second and
Third Lok Sabha during the years
1948—1967.

We deeply mourn the loss of this
friend and I am sure the House will
join me in conveying our condolences
to the bereaved family.

wuTt welt, wornfew welt, @
wolt arar &3 vt wieh (sfeelt tham
wist) : F +ft wof gt v oeer
gt § 1 dfed For ww ot gt
W ¥ WP O e | Wi IR
Tl W § W § WK Efy
¥ &t ¥ aga 49 I e A 2w A
AT ErEifraa
g e 7 A g

oft wew fagra arnd (F9TR) ¢
T FATARTAT & 99 g5 W g e
Y g0 g AT gHIL €1 F W @
at g a3 WA w1 AW A
& ag Gifew ¢ Wi w6t o7 § o9 ™

¥ ol | A ¥ fraffee R F TR oW
TFREERd R A wA
I A Ja0d F | EEAar W wwg
# IR w fay &1 Aq@ fear @
T w9 # @it ant # quem w5
IR g At fawdt € 1 qE I
|TE FYF TAT & T T TF BT FTH
A1 frer a1 1 ag wo wET afg &
WX 78 T N ® AN qTA A I
e F AEAYT AT fear w0
I e ¥ gH ga B Mw g AR A
MW & T gl A W S
Haer af@m q&w gar 1

oft s wve (F19E) ¢ fraeh
3 gOeY 7 off Fo w7 Wi oft § @y
I A ST A WA A
7@ oft g1 gar @ 1wt S oF AT
% qf@ § a9 & §1 06 FO
AT F © {, TEAIHE ® ®7 7 g
gU 9 | U oS g F 919 8
TSz THRT &Y 9 I WiuE F | I Ay
ferdiaar off e v 7 @ g o s
frax @ w AR sftaw § s
o fear a7 | T &= § awTerATEY
frardt * T FE @ AR E ST A
i A FT W oF frdw @ )
For T2 TH1 off ¥ §2 § auw gy
o o7 T & fawat o wod frwr v
F@ & 39 uT wET 41 fF A '
ot frdfes fearmmdl ae sy e @T
w1 & gwaar § 5 qoreg et § we
aut finife faeme T At & fag
T T wifed | T & forg = oo =
T Y O W ® w9 sy e o
qFar & 1| TR oft & offgwr g sy oft
s dfea sragT oo Age O o faw
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g o | g A% Frew § § aar
I R F G T T joeeifa
w o o afr g

¥ aot 9K ¥ 3% wfy =sgafa
wfga Far § 1

SHRI HEM BARUA : Sir, really I
was shocked to hear of the passing
away of Sharmaji, who was a valued
colleague of ours. We had the unique
distinction of working with him here in
this House. He was an active amd
alert Member of the House. At the
same time, one thing I noticed about
him, viz.,, he was always gentle. He
was a perfect gentleman. His passing
away has deprived the country of a
valiant fighter and a great thinker also.

I, on behalf of my party, join all
those including the Prime Minister who
have expressed their sentiments of
sorrow over the passing away of Mr.
Sharma.

St "o Wlo T (FTIX) : AR
TR, TR NI T G G LEN F
AT 2L TF AW FIF! fawe w1 W
I QT E | 9w w4 wF wwEr 7
¥ wmar o e difer & faafad &
a7 fedt A fawfad & &7 & 976
ug ¢ 3 fF Wifs sgaoeg @ &
T @Y G T AT I T A
# aTeT T A 1 WX WY W a1 6
fedzm #1 ¥ ot W qar =W fF
qUTeg Iq & AT g g N I
AET Y AT W a0 ¥ W AN
wifer ¥ formd e v a1 fF 1
FaTeg A AN |

%9 far Ty & g9 @R ¥ fag
T 9T | S99 449 q5 0F A9 FgA 4
fe feft a® & W &7 CHHT Y WK
W CF N W 1 AR §Hea
¥ TCF AN | T FEAT I A9 AT
F 9T T W | AT W ¥ AR

I I R A& & 3% wfa s
WG FQT § W wran s § e e
ot fr gl = WA W IR
qfcaX % ageT &0 )

st TaaT fag wel (awmw) ooy
g EE i Ao AT ya@
AT AR § I A1 afaem
T WEET 3T T {47 ¥T ag I-
g & &, T g o g o ad o
AN TP w9 AT F wfor # g
FAT T, IEYT A @ T oA awar
£ 4 o § &% T 7 =T [ Ty @
at R SR a=w fear av 5 faed
IR 7g ¥g1 a1 5 e @ F A
frart 1 e T ) & wwean § B
g g ¥ W 91R =ufe & wiw &t
A&l | Il aTHIE ST § WEw
WA fFe | o AR A & g
aifeat IRIM AT T dEwT w1 )
O gueEadr WK g=afory geefas
=feT & g 9aF &) 9 9 7 fad oy
T o W afer &, & oY ag FaaT 06
TR T ¥ 7 &fF § WX & 3% Wi
= ¥ wgifer wfra s g )

SHRI PILOO MODY (Godhra):
Sir, I, on behalf of my group, wish to
associate myself with the sentiments ex-
pressed by hon. Members.

ot wuferwd (7<) ;e EE
FoF fardr & g anifr Y & wow
T # A & e OR ¥ sgiefy
wi w5 g R 9% of@a ® @
v ST W

MR. SPEAKER : The House may
stand in silence for a short while to
express its sOrTOw.

The Members then stood in silemce for
: a short while,



5877 Oral Answers

RE. QUESTIONS OF ABSENT
MEMBERS

MR. SPEAKER : Before I take up
the questions, I would like to point out
one thing. Some hon. Members who
have tabled questions and who are not
in a position to be present here are
sending me letters saying that they will
not be present here and so and so will
ask the questions on their behalf. But
the rule clearly says :

“When all the questions for which
oral answers are desired have been
called, the Speaker may, if time per-
mits, call again any question which
has not been asked by reason of the
absence of the member in whose
name it stands, and may also permit
a member to ask a question standing
in the name of another member, if
so authorised by him."”

So those can only come after the Ques-
tion List is over. If I make a depar-
ture in one case I will have to make it
every day and those hon. Members who
are present in the House will lose their
chance while those absent will send such
letters and have their questions put.
Therefore, 1 will give them a chance
provided time permits.

SHRI DHIRESWAR KALITA:
Kindly see Rule 48(3)...

MR. SPEAKER: I have read the
rule and the rule is quite clear. We
shall now proceed with the questions.

ORAL ANSWERS TO QUESTIONS

srerraelt ¥ fawraw s wen;
w1 affs & ww ana

*572. st fagm Tag : war gaaT T
sTaTen FAY 9 A A 9T S
(%) = o3 &= § fs wiemmamht
¥ faaror ST e 9 afafa §
guw Teal gra faar mar e Ay
fewi;
(=) afz g, &t oo wv &1O0 §;
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(v) fafew Touf ¥ W fred
T AT g¢ &, o e a1 W)
I ¥ fead T e @ € ; AR

(7) 55 &g & s & wO

Ty 2

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH) : (a) Since the evidence
is destroyed, we have to depend upon
the memory of the Secretary according
to whom no evidence was tendered by
the States before the Chanda Commit-
tee in respect of Commercial Broad-
casting though some discussion had
taken place.

(b) to (d). Do not arise.

dfifeefm - e g fe
wfewia & o geiafa g ey
& W 9 faemae & yShrafaat St s
g g, sifed gefafa e O
W A e )} § 6 o feam 7w
e FH A QT ?
SHRI K. K. SHAH : That does not
relate to this question. This question

relates to the evidence recorded before
the Chanda Committee.

st fgre feg @ w1 ooy ffEEe
g & & mraranft & sofies fasmes
s #<7 & 3 A W 7 afg g,
T AT A §F & qawd 9g gar &
T & AW goT &g a9 1 faaa
arelt arafar & S &) A, Y Ay
¥ feam & A1 farm g raman g 7
SHRI K. K. SHAH : I find it very
difficult to follow him. If he is refer-
ring to commercial broadcasting, then
alone will it be covered by this ques-
tion. Otherwise, it would not be cover-
ed by this.

ot wew fagrd aodt ; weqw
HEITH, THY TEo I AT FHE T A
&y € et # A § vy Sowr ar, @
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[ s fagrQ avoddt]

W A § S foar o B ot R

AN F e Tt i § 5%
Tz 5T mraR ww ¥ ST
T & 1 F S e g R o wR
T 3 T A A o g e R
wafeat wii we€ T, 3T & w B
FTHFT 4 S ™ A aEEy S
Tt F g § ?

SHRI K. K. SHAH : The reply that
I have received from Shri Chanda states
that assurances were given to the wit-
nesses that the evidence will not be
made available to others and, therefore,

they were destroyed. We were not
consulted.

=it vy ford : 77 g IWC AR G
forar | aga fafey S AT 817 s
IR WA @A o,
AT w1 5 TR ¥ ST S A !

=t sew fagrdt aeddt : a8 s=T
M- 0

MR. SPEAKER: He says he was not
consulted.

st 7g foma : 7 @ femes W
adr Fe fgd

ot s=a fagrdt ayeddft : T AR
¥ w1 Y FRA, I8 ama & 1 .-
feat #1 a5 FT awd § | WTEGT W
Fwafeat g v avE A Rar g ?
1 e & IRk § swfewfal |1 affw
o &1 Afgee 2 7
SHRI K. K. SHAH : That is true.
We were not consulted.

=it g foerd : 97w <o fifod,
ot 9T

SHRI K. K. SHAH : In fact, that
feeling or complaint is justified. But
I did not want to raise a dispute
between-me and the committee.
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—
st wy fevrd @ ww @@ wfeal W
Far g 1

MR. SPEAKER : He can ask it later
on.

oft g foed : emer wEiRT, WO
=qeqT 3 & 9%l ¢ e AR =
arafas fea & gt a8 e &, ar
TR %t frwl  wqEr e 8,
fe gy Y T Y T A=y A

SHRI K. K. SHAH : I have not des-
troyed it.

=ft wg fomd < & w9 9 AT Wyt
FA@E!

SHRI SRADDHAKAR SUPAKAR :
May I know whether the evidence was
destroyed because of its confidential na-
ture and the members who tendered
evidence wanted it to be treated as con-
fidential or there was some other
reason 7 1

SHRI K. K. SHAH: Shri Chanda
says in his answer that he had given an
assurance of treating it as confidential
and on that assurance the evidence was
recorded and, therefore, it was destroy-
ed. It is true that it was a depart-
mental committee and we should have
been consulted. But we were not con-
sulted.

oft 7w ¥Aw TRy oW WERT &
AT FY AR T TR T agen g e
T AR A 99 & T T8 9 qE, Wi
A AN N IR I E o
T ¥ 1 95 ¥ T qwAel B oA §
o 7 T & W T A A Ao,
ar fipt wrafa wfesfal & gFw-
A fed & O, I faers w0
sriardy v | I wiewtal dwn
T fear oy qH waed A ¢, afew
o1 7 3% faams FEEaTfy A ?
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SHRI K. K. SHAH: 1 have not
made any enquiries from the witnesses
who were called before the Committee.

MR. SPEAKER : Not the witnesses.
Has any explanation been called for or
action taken against the officials ?

SHRI K. K. SHAH : I wrote to the
Chairman, Shri Chanda, and he has
given this reply. Beyond that, I did
nothing.

_ S Twdew aw : ST AR d

W1 S fuT §, 99 WY 39 & a9
g & ar fe 9w sfaerfal & e
w7 o, U A F Wi A 0 ?

MR. SPEAKER : That is a different

question. Now, has the Minister taken
any action in the matter ?

SHRI K. K. SHAH :
taken any action.

I have not

=t frmoam : § ST W
o o =1 T2 %1 e 1 oo e
a1 ? 47 TAHeE 7 e v ar ar
g WA WA TATEE G 7 ?

MR. SPEAKER : The government.
That is the root cause of it.

ot fremw : ¥ =y i
sfafrer & 0 &, @ A FRY F
TR AW G, W F A F maie
T TRE | 6T g, ¥T WY 50T
i w4t 7

SHRI K. K. SHAH : It is true that
the committee was appointed by the
government. It is also true that with-
out consulting us the evidence should
not have been destroyed.

SHRI D. N. PATODIA : It is evident
that the government was not consulted
about what had happened. May I know
whether the government is making some
changes in the relevant rules by which
such eventualities may not arise and
such destruction of evidence may not
take place in future ?

AGRAHAYANA 20, 1889 (SAKA)
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SHRI K. K. SHAH : The rules are
there. According to the rules, they
should not have been destroyed. But
they have been destroyed.

SHRI D. N. PATODIA : If the rules
are there, what action has been taken
under the rules ?

oft <fr T : Wi weT Sfad

MR. SPEAKER : The point is this.
He has asked whether any change in
the rules is not necessary in the light
of the experience. The reply was that
the rules are clear and definite, that
they cannot be destroyed. But they
have done something against the rules.

ot wy ford : ot foldt g Wi A<
w§ fF 97 % asfea fear o, Tem
Y o 97 I9 TE o oY

MR. SPEAKER : The rules are there
and there is no need for change of
rules.

SHRI D. N. PATODIA : Still one
clarification is necessary. If the rules
are there which prevent destruction of
records, then those rules obviously do
not provide for punishment for destruc-
tion of records. So, what remedial
measures have been taken in that re-
gard ?

st Ay famd : ww AR, S9E
w1 ot srave 3 At § ?

SHRI S. K. TAPURIAH : Who was
the Minister at that time ?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI) :
I wish only to say that we have to take
a balanced view. Perhaps, the Com-
mittee went beyond the rules in des-
troying them. But the second point
has also to be considered. People will
be unwilling to come and give evidence
if they feel that later on their evidence
might be disclosed. Obviously, those
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[Shrimati Indira Gandhi]
witnesses might have felt that their in-
terests would be harmed by such pub-
lication, and only on such assurance
were willing to come forward to give
evidence.

st wy foerd : werw wEw, W@
BT AT §, A ST wEF Y |
SHRI D. N. PATODIA : It need not

be published. But, why should it be
destroyed ?

ot I T i & g e g
i fegem @ g« feodt Rz &
=T T F qAA g & Y ? gwy,
SRT R A wwiigw AEweT &
TR F st fawfed & o, w W
FTHIL 99 §9 1 99 Y g, W< A7
T & a3 o Frame fear s g ?
1 A9t ey W faefey § o
e § o Rede W A § ar A ?

SHRI K. K. SHAH : The only source
of finding out whether any States gave
evidence is the Secretary. I have con-
sulted the Secretary and I have given
the reply. Beyond that I cannot do
anything. In fact, I find myself in diffi-
culties because I have got to reconcile
the different recommendations comtain-
ed in different paragraphs. I am not
able to reconcile the evidence. The
evidence would have been very useful
to me. I find myself helpless in recon-
ciling that.

it wg fomdd : aft s Ao off &
gl {6 9 g TR 3w S fra s
N walR ST AR A g R
I A TATE SHE T FATG | IS AT
& frawt & g @ o ) Y e Y
forar ST AT 3 0 AT @Y qaE AR g
frmi & afeds &8 a1 o o fraw @
I aF @ Fawl & wER 59 g
anfgw 1 &7 feml & faode fow o
F4 7 &9 fFgr § | 99 #1171 @9
& 9 F g Q= § 7 |-y
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& mgem aE § e g wwre ar afewe
2 fr N T ®Y T& §T aEAS
fea & i g SH T e 7 w3 W
T F g wiw o T wT awy 1 §E
T WeqE F7 hAeT g § | AT
Fgeht ¢ FoF ag wrdwf feg & /i @ a0
T 919 B AAGL TG F FFA 7 L
B T TR & | THCH fow W
& & qg o wrgar g f fawm
farda o wfewrd & s e § =
TG F $ AT & Iy ?

. MR. SPEAKER : He wants to know
what action has been taken against the
person who has broken the rules.

SHRI K. K. SHAH : No action has
been taken.

=t wy fomd : v fan smam, a1

Aqery?

SHRI K. K. SHAH: The question
before us is, if a mistake is committed
by such a committee of which Mr.
Chanda was the Chairman, whether it

should be strictly taken notice of. (In-
terruption)

ot w7y ford : oW WEE, 1@
AT E &, TG AT IR E T FY 7
MR. SPEAKER : You will not get

anything out of the Minister more than
what he has said. Next Question.

st FvaT faz : oow wErEw,
T UF FEET & §4 ¢ v ag ann-
& &1 gare F4 fadw oY 5 FT A"
& ? avmee 7 fRw A § 7 wwE
A" a1 g AT # AT ¥ W
=fgg 1 frdw = g oo e &
&Y 7g W gem e e faRw &

MR. SPEAKER : That is repeated
everyday in the House. I cannot help
it. What is the use of repeating that?
Shri Bhogendra Jha.
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SPLIT AMONG LEADERS OF REBEL NAGAS

*573 SHRI BHOGENDRA JHA :
Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it is a fact that there
has been a split among the leaders of
the so-called rebel Government of Naga-
land;

(b) if so, whether Government pro-
pose to change their policy resettlement
of the Naga problems in this context;
and

(c) if the reply to part (b) above
be in the affirmative, whether Govern-
ment propose to reorientate their policy
which will strengthen the hands of
moderate elements among them and if
s0, what 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) :
(2) to (c). Some dissensions and inter-
group rivalries amongst the various sec-
tions of the Underground Nagas have
been reported. Their internal problems,
however, do not affect the policy which
the Government of India are pursuing
towards a peaceful settlement of the
problem within the frame-work of the
Indian Union.

St WYE AT Wew, WeRd, §
I 9T fF fom ad w
g fag¥ arm Fam F Wi gar &
ITHY qefT F FqT AT TP I_Y
wwafag st Aifa # afeds st o
@ ? g wIER et A w79
sqrart o wETe T g § W A A
a@ Gurd o i geerd w1 §
@AY FQ@ & A @Y T =
W W9 e $0 § 98 oUTaT HEZT
afen &% & vt faifed # sed
3% faerlt @ ot @ fear # wT AR
g of@ds & W 89 @ & afe
SrAETd W T EE W)
TO-gd ward ¥ amw % g 9w ?
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IFT ITET 3 F A foedt qrafay
ST EW § 39 urfa & I 7 6
I TS TEA A oY AN § IR
T F GO | A F o1 W
BleamdRAIT g W@
g5 o fron Gfe & it oA
N TEEm Udfa g E, @9
& F ag wmde ¥ @i s g
W IEwT oW fawer @ fo Sy
HAOET § AW B WG § "
T § GEHAT T GEIAT T WA
faemd .. ..

MR. SPEAKER : It is not a question
at all. The whole Naga problem is
being reviewed.

sit WriE | : § T iy ¥ aw
@i F o« F o
faeft g€ & Wi <Y o i aw g
& ugafc  wEar § SN G W
amfarar fae &1 o garer ger ot
@t oy fefs & w1 wT@ ORI
fafer TR AT TR
fF oz wiefgqwr  FHaEr € R A
& fafer a@ER & gfa woar =
ofadT FA R Mm@ g ?
Aifrs v warerw | Iowar (st
gmaw fag ) : w=w wERw,
& ¥ 9g% & srama § 7 fran & s A
§ o fafow g § o wow 7 S
fawfear § 9@ grdy fe ifa
# qfcade 71 = gy & gl Aifa
g & fr v fegram w1 fee @
iR f o a§ = sfeaw afm
¥ QT

St @% aqre fadel arfo & awr
g T fadelt F17 F W A A
T 1 ag T &Y aon e man g feagt
< R el Wi € 1 Ay
ST Fgi 9< S I R aEgaenh
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[«h ¥ ar Farg)
W AT geerd ft w99 WE
TR A7 A o wifw s A
A OR o N wR @ v
FIE A1 9T qord ] I A
& 7 gx o o el e § A
HT A FE g TR AsA A}
i ST @A & aifF  qafes W@
+xt fawram T8

St N W F T A R e
FTAT T A7 i Y AT FA g
# feafa @ ag swfon @ fF it 1
e 7 |vit 1 AT SR A frwar &
A T FERK JIEEET AN ¥ fag
gtz afomr §  aCHT g7 9 T TR
T T FF # gpfea 3 o1 @
2 ford fF Tt grerl v R F
Ty S A T FE IR ?

TS w7 T R W /R
W W OE aR I 3@ = R
] g g o W § o7 fae §
Turwfea avit Tgefa agi 3 gu €
I TF IS AL A T T WL AG)
ar § a9 o faEig F amt 51 1o
TR O oW F Nragn e @@
€ a1 99 & qfEde & a1 g
@ g ?

SHRI SURENDRA PAL SINGH:
As far as the economic and other back-

wardness of the areas is concerned, the
Nagaland Government. . ..

T® AR @aE : Og X9 9aT &Y
oo g fF saer fom W § ey

W wEE W geafead 3T gTO 96T
ATeT 7 famr s

st gt o fag : womm wEEY,
ag O ) g g9 oS
dsrtw FUR SWER YW A
e f e § OR el T .
s § O GO ¥ I T
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R aER RS A S arar
g T T & AR A T FAE
fog s @) TEF faa de A
ot wEART W ST § SEEr  gur
T AR A T ST 1

ZE gl o frt #Y afafafey wix
I AE F I F gaver fowar m@v @
dY 99 gWre § S gHTO € § 6
qiferel & 98 €99 W AGH ¥ ) &
feell & w7 SEFY  gCHal WIT A
o @ 7@ § ¥R gwifs a8
| WO A S W g
e gl ofeft o< #rf W
RO U SR G U S S G
T ¢ f& armeve sfemm gfm w1
fear 2 s M

SHRI R. BARUA : On the one hand
we get the information that leading
men like Sugate and Kaite are leaving
the Naga hostiles and on the other we
get the information that armed stran-
gers, presumably foreigners are to be
found in the hostile camps. What is the
reaction of the Government to this new
development ?

SHRI SURENDRA PAL SINGH :
There have been reports which have
appeared in the newspapers that some
foreigners have been seen in some parts
of Nagaland and Manipur, etc. We
have made inquiries about them and we
have been told that all these reports are
baseless.

SHRI SWELL : I would like to know
whether Government has considered the
possibility that these reported dissen-
sions among the underground Nagas
may lead to some precipitate action by
the underground Nagas and in this con-
text, whether they have considered the
recent statement of Mr. Phizo that
Nagaland is on the eve of a war with
India and whether that statement has
any special significance in the circums-
tances.
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SHRI SURENDRA PAL SINGH :
Sir, We should not try to read too
much into Mr, Phizo’s statements. He
has been making such statements time
and again.

From the information that is in the
possession of the Government of India
we do not anticipate any kind of a hur-
ried action being taken by the under-
ground Nagas because of these group
rivalries.

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINISTER
OF EXTERNAL AFFAIRS (SHRI-
MATI INDIRA GANDHI) : But, as
far as the Government is concerned, it
is always prepared to meet any eventua-

SHRI HEM BARUA: May I draw
the attention of the Government to a
letter written by Mr. Phizo to one of
the Naga underground leaders which
says :

“There will be no submission. We
shall not surrender our national right
out of fear or helplessness. We shall
continue the struggle and be free
again as a sovereign people.”

Mr. Phizo has completely fizzled out
in London, but then whichever Indian
Minister pays a visit to London takes
the trouble of secretly meeting Mr.
Phizo there in London. 1 have come
to know this from the emissary of Mr.
Phizo in London.

MR. SPEAKER : Is it the question
of the hon. Member whether any Minis-
ter has met him or not?

SHRI HEM BARUA : No.

MR. SPEAKER : Then, let him come
to the question straight.

SHRI HEM BARUA : May I know
whether our Government are in a posi-
tion to tell us about the influence of Mr.
Phizo now in Nagaland ? We are capi-
talising now on split; but split or no
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split among the Naga underground
ranks, the fact remains that the Naga
violent activities are spreading and get-
ting intensified. So, I want to know
how far Mr. Phizo is popular and
powerful in Nagaland ?

SHRIMATI INDIRA GANDHI :
There is a group which follows Mr.
Phizo, but as is obvious from the hon.
Member's speech, there is also a group
which does not.

SHRI HEM BARUA : Has any In-
dian Minister met him or not ?

SHRIMATI INDIRA GANDHI :
I have no knowledge of any Minister
having met him.

SHRI HEM BARUA: Whichever
Minister has gone there has met him...

SHRIMATI INDIRA GANDHI :
The hon. Member should give specific
information to me,

SHRI HEM BARUA : May I submit
that we have come to know from the
emissary of Mr. Phizo in London that
whichever Minister goes there contacts
him and wants an interview with Mr.
Phizo ?

MR. SPEAKER : That is the allega-
tion. Now, the allegation is there and
the denial is also there.

SHRI HEM BARUA : I can give the
names.

MR. SPEAKER : He can give that
information to the Prime Minister.

SHRI MANUBHAI PATEL: The
hon. Member has met him ?

SHRI HEM BARUA: On a point
of clarification. The hon. Member has
alleged that I had met him. In fact,
I refused to meet him. When the emis-
sary of Mr. Phizo came to me in Lon-
don and asked me to meet Mr. Phizo,
I said that I would not meet him.

SHRI MANUBHAI PATEL: The
hon. Member has himself said that he
knew from the emissary of Mr.
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SHRI HEM BARUA : I said I did

SHRI MANUBHAI PATEL: The
hon. Member himself has said so ..

SHRI HEM BARUA: Why should
these Members who are totally ignorant,

go on heaping abuses on other Mem-
bers 7

MR. SPEAKER : Now, he has deni-
ed it

SHRI MANUBHAI PATEL: Why
should he reveal such things which are
not facts ? ’

SHRI HEM BARUA: These are
facts, and, therefore, I am saying them.

MR. SPEAKER : Shri Hem Barua
has denied it and said that he did not
meet Mr. Phizo. Now, Shri Bal Raj
Madhok.

SHRI HEM BARUA : I had not met
him; in fact, I refused to meet him.

St AHTH AT : AFMAE F7 HEEY
T & & 1 G FiwE F qarfaw
I T quw sfawa Pafeage §
R a qurE sfowa o &g e
U o FT 9 S § 1 Ael
1 o FTE E a8 1 T o= wfewa
#t TR Fh @ W) agh F < Faw
¥ TR AW FRE
SR ] G A FEE f A
agi % T g€ goe @ wh § Wik
F faw W s@ § | @ faw ¥ w=x
A wf WX TSTE | TY wET HE}
gree Wt & 1 N wiET AR § I
a= it o fadw qu , 99 A W
sEfgRrgud ! T &b ot woRr wE W
qq § awmst F foed ar gardy dfd
el G gag T A S
afad & a6 qT, § FaT S §
fFiffma s ? "0 ¥
i e Ffee @ § a1 A
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SHRI S. M. BANERJEE: Whether
they are still in correspondence with the
Nagas ?

<irmet e i g T farA
g wrs iy fereit 1

ot ®o HYo wAWT : agH ST, TR
qzT Y §ET wh € =% o @ w0
wfdt

MR. SPEAKER : The Chair is not
bahen.

SHRI BEDABRATA BARUA : Last
January, it appeared that in the hostile
camp, there was a slight element of dis-
sidence. But generally Mr. Kughato.
Sukhai was able to say at a press con-
ferénce that they were appreciating the
Government stand in regard to partici-
pation in the Indian Union. But re-
cently. .

MR. SPEAKER : What is the ques-
tion 7

SHRI BEDABRATA BARUA : Has
the attention of the Prime Minister been
drawn to two things? The first, as
reported in the newspapers, is the ad-
mission by Mr. T. N. Angami that
some leaders of the Republican Party in
the US have promised support to the
Naga cause and have also further pro-
mised that they would take up the
Naga issue if they came to power in
the next elections. There is also an-
other thing. Mr. John Smith said last
November in Moscow that the CIA in-
cited the Naga rebels in order to bring
about a deterioration in the situation. ..

MR. SPEAKER: He has not put
his question.
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SHRI NAMBIAR : He s not sure of
his question.

SHRI BEDABRATA BARUA: 1
am asking whether these things have
come to the notice of Government and
whether these have strengthened or
worsened. . .

MR. SPEAKER : There is no ques-
tion. He asks whether these facts are
known to Government and whether
they are correct or not. Next question.

NUCLEAR PLANTS

*574. SHRI SHIVA CHANDRA
JHA ;: Will the PRIME MINISTER be
pleased to state :

(a) whether it is a fact that the In-
dian nuclear plants are not capable of
producing low cost energy—electric or
steam—and desalination of water;

(b) if so, the reasons therefor; and

(c) the amount of energy, if any,
they have produced and how far that
has been utilized in agriculture ?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI :
(a) and (b). The three atomic power
stations under construction will only
generate electric power. The cost of
power produced at these stations is ex-
pected to be competitive with thermal
stations in the same area. If the unit
size of nuclear power plants is increased
substantially, electricity can be produc-
ed at an even lower cost. A desalina-
tion unit attached to such a plant can
produce fresh water at reasonable cost.

(c) The three atomic power stations
are still under construction.

ot ferr ==xr Wr : wWT oSEE WA
et e wrel Afea oz
¥ feer ofreeew miow o AW
folt o1 @ € fFael & gween fas
¢ i et aneadt ®T g
# gfy & wun feqr oar § o) ol
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SHRI SAMAR GUHA : Our atomic
energy policy is like putting the cart
before the horse. Really our Govem-
ment is spending hundreds of crores of
foreign exchange. I am raising this
because I have not had any opportunity
in this House to discuss Atomic Policy.
Nowhere in the world atomic energy
policies are enunciated outside without
taking the Parliament into confidence.
The Prime Minister says there are three
atomic power stations being run, but
according to reports, there are four,

SHRIMATI INDIRA GANDHI:
There are four being put up.

SHRI SAMAR GUHA : The ques-
tion is what is the prime objective in
producing nuclear power in this coun-
try. Have we decided whether our
main objective is to produce only energy
or also plutonium, if needed. Our
country is very rich in coal, and, there-
fore, at a comparatively cheaper cost it
is possible that thermal power stations
can be built in India. Unless we have
clearly decided on the policy whether
we want to stockpile of plutonium,
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there cannot be any reason whalsoev;
for spending hundreds of crores of
foreign exchange.

MR. SPEAKER : Opinions you are
giving. This is about the very basic
policy. Hundreds of crores of foreign
exchange are involved.

This is the Question Hour. We are
not discussing policy now. What you
say may be right perhaps, but this is just
Question Hour.

SHRI SAMAR GUHA :; (a) What
is the basic objective of constructing
nuclear power stations in India ? Is it
only to produce power or also to pro-
duce a stockpile of plutonium? (b)
What are the comparative costs of the
proposed atomic power stations and
thermal power stations? (c) Whether
these atomic power stations will be
wholly dependent on the supply of en-
riched uranium from foreign countries;
(d) Why the breeder-type of reactors
are not being established in India, de-
pending on the indigenous supply of
thorium from our country ? (Interrup-
tion)—These are all connected ques-
tions; (e) Why nuclear power stations—

MR. SPEAKER : You are taking the
time of the whole House; there are
other Members also who want to put
questions. You should remember that.

SHRI SAMAR GUHA: It is geing
to cost us hundreds of crores of fareign
exchange. That is why I am asking.
(e) Why nuclear power stations of the
French type depending on ordinary ura-
nium were not preferred ? Lastly, will
the Atomic Energy Commission be able
to produce uranium with a lower mass
of 335 in our country to feed the pro-
posed nuclear power station and, if so,
by what time ?

st wfer wow aedt ;w7 CErfrE
T & e fede W g ?

SHRIMATI INDIRA GANDHI :
Sir, these atomic power stations which
are now under construction will only
generate electricity. The cost of power
produced in these stations is expected
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to be double that the power that is
produced in the conventional stations
in the same area.

SHRI SAMAR GUHA : What about
the figures which I asked ?

SHRIMATI INDIRA GANDHI:
The cost per kilowatt power is : Tara-
pore; Maharashtra : nuclear power,
4.50 paise; thermal, 5.36 paise. Rajas-
than ; nuclear, 5.71 paise. I am sorry
I do not have the figure for thermal

power.
'SHRI SAMAR GUHA: My ques-
tiom is not about that. It is about the

total cost involved in the construction
of nuclear power stations compared to
thermal power stations.

SHRIMATI INDIRA GANDHI:
1 do not have those figures.

SHRI SAMAR GUHA : None of my
questions has been answered, Sir. What
is it? I protest. 1 put so many ques-
tions : they were all sub-clauses of the
same question. I protest. How is it?

MR. SPEAKER : Will you kindly sit
down ? Your question was too long
and you referred to policy. It is true
that policy about atomic energy might
not have been discussed in the House;
all that might not have been discussed.
But this is Question Hour, and this is
not the time when one can discuss po-
licy. You put seven questions. I do
not know which part can be answered
in the Question Hour. The Prime
Minister has answered, and she has
given whatever information she has. I
therefore called the mext question.

SHRI SAMAR GUHA : 1 put one
question; they were all sub-clauses of
one question only. 1 seek your protec-
tion. She has not given the answer,
and we have had no opportunity of dis-
cussing the nuclear policy. Not one
single opportunity was given.

MR. SPEAKER: How can I give
protection, when the whole time of the
House is wasted like this?
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SH_R] SAMAR GUHA : Not a single
question has been answered. How is
it? (Interruption)

_ SHRI HEM BARUA : In the Ques-
tion Hour, we put questions to elicit in-
formation. Shri Samar Guha was try-
ing to elicit information. But the hon.
Prime Minister bhas not given amy
answer.

MR. SPEAKER : After all, it was
such a big question and it was also a
policy question which was asked.

SHRI SAMAR GUHA : She is the
Minister of Atomic Energy and it in-
"~ volves hundreds of crores of rupees of
foreign exchange. She must know.

SHRI NAMBIAR : He asked about
plutonium, Sir. Plutonium is used for
making atom bombs. ..

MR. SPEAKER : Who asked you to
explain all that? I do mot think she
has appointed you as Deputy Minister
till now. Why are you worried ?

SHRIMATI INDIRA GANDHI :
As you said, Sir, 7 questions entirely
different were asked.

SHRI SAMAR GUHA : They are
sub-clauses of the same question.

MR. SPEAKER: Production of
atomic and hydrogen bombs also flows
from that.

SHRI SAMAR GUHA : I have not
asked about bombs. She is the Minis-
ter of Atomic Energy and she must
know these things.

SHRI P. VENKATASUBBAIAH : I
seek your protection, Sir. As laid
down under the Rules of Procedure, the
supplementaries should be brief and to
the point.

MR. SPEAKER :
pointed that out.

1 have myself

SHRIMATI INDIRA GANDHI:
One of the questions the hon. member
asked was about foreign collabora-
tion. ..
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SHR.[_ SAMAR GUHA : No, Sir; I
have said. depending on the_supply of
enriched uranium. (Interruptions).

w1 wf wew arad : oy wER,
1 fom #% s 9 far am

MR. SPEAKER : You have put so
many important questions; I know they
are important. If you are willing, the
Prime Minister can later on give you
the information. That would be more
useful.

SHRI SAMAR GUHA : | want an
answer. At least there should be a one-
hour or half-hour discussion.

MR. SPEAKER : That is a different
matter.

SHRI SAMAR GUHA: I want
your protection. It is my privilege.

MR. SPEAKER : The hon. member
has been here for 10 months in this
House. He knows that half-hour dis-
cussions are not allowed by the Speaker
on the spur of the moment. There are
rules for that also. You can ask for it
and try your luck along with other hon.
members. How can the Speaker allow
it on the spot? Suppose Mr. Nath Pai
or some other member wants a half-
hour discussion on some other subject.
Yours will come along with that. How
can | say anything on the spot 7

SHRI SAMAR GUHA: [ am a stu-
dent of science. I want information
in this House. There should be a half-
hour discussion. ..

MR. SPEAKER : Nothing will be re-
corded now.

SHRI SAMAR GUHA : **

o Ao foramdt : oy o woPTI Y
g Afy & ¢ & @fuw onff #1
e fagT-asy & e fen
T, Y fE T geE Mg AT @ &
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oy | O feafa & SrEAT 1 i ot 9
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SHRI GIRRAJ SARAN SINGH: I
would like to know whether the fission-
able material produced in the atomic
plant is being stored and distributed to
research laboratories for peaceful pur-
poses and to do that, if necessary, we
change our policy on the atomic power?

SHRIMATI INDIRA GANDHI:
Not to my knowledge.

IssUE oF DIPLOMATIC PASSPORTS TO
NoN-OFFICIALS

+
*575. SHRI RAM CHARAN: ~

SHRI MOLAHU PRASAD :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it is a fact that his
Ministry have issued some Diplomatic
to non-officials for visiting
US.A,, Canada, Brazil, France, Ger-
many etc. during the period from
August to October, 1967 when the
Diplomatic Passports are strictly res-
tricted only to officials;

(b) whether it is also a fact that
some diplomatic passports were issued
to the nearest relatives of certain Minis-
ters for visiting the above countries dur-
ing the above period; and

(¢) if so, on what grounds the Diplo-
matic Passports were issued to the rela-
tives of Ministers ?

**Not recorded.
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THE MINISTER OF STATE IN  fifg Wreme 9% 9% WR91E faar oy, o
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI B. R. BHAGAT) : ¥ & 499 Tade qryemea o & fod
(a) Yes, Sir. Issue of diplomatic pass- m z 1
ports is not restricted only to officials,

SHRI B. R. BHAGAT : He accom-

: s anied the Deputy Prime Minister on
(b) and (c). Yes, Sir. Such relatives P ; .
were covered for issue of Diplomatic bis official tour to Europe and America,

and it is perfectly covered under the
Passports under the Rules. rules.
st T =TT W "R, fe- AN HON. MEMBER : What for ?
few e MA@ ANERE  gupy B R BHAGAT: Near rela-
FEH WX TRITEE 9 99F1 A5 AEI T tion—the rule says. ...

%, ¢ A Fg ot 9 @ R
ag qde fad dro wrfe dw Wi
wrRved 1 {y frroman @1 A we
¥ ag qo W g v oad few few
A #Y 78 qrad frar @, ffred &
fra o 1 faar 3, o°% W
w1 A €, Wi few dfaw o &k
2?

ot wet Tw W ey AR §
foad €y gu & o% &1 T W @
e d. ..
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At ared W frw e & fodere § 7

St T TR W T ¥ ARE S
g @ T faey FT 31 wafaEt 5
fed o

ol $ax & @ feefee &
fodmme g ?

MR. SPEAKER : If it is too long 2
list he may lay it on the Table of the
House.

SHRI B. R. BHAGAT : I can lay it
on the Table.

ol T aTw : F S g §
FrT €, o fF oF oirafa §, T8

st Wiy gEE ;w7 AA AgR
T T FU FG fF W T W
T N A FRFEE ¢ oW
TAE! FATgEA I WA 7 gE—
fergiwIg WF aw
v fod g iR frow e
#t e gat Aw # fom qrd & .
%, w7 guad fad it arf frr @
R §, 7 IEHT A Ay 92 qT @it ?

= wE W WA faA e W
frre =Y a= wan §, &, g@r e A
afz AT Y. ..

=1 7g fard : IA%7 Aaew faar &
g1

Wt &=t Tw WA : faar faar & e
&4t & g ey fomr g—a7H A
wgi e far Fama § 1 AoE A,
HqTH FT AT 39T 7 gfy Gy adETT
BXT &, a1 &1 a%ar & | afew s A
q¥ famr qredE & Y oy €

SHRI M. L. SONDHI : Is the Minis-
ter aware of the Vienna Convention on
diplomatic relations to which India is a
signatory according to which the pur-
pose of privileges and amenities is not
to benefit individuals but to ensure the
efficient performance of the functioning
of diplomatic missions? Therefore,
may I put it to you whether you are
not violating the Vienna Convention by
this haphazard issued of diplomatic
passports ?
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SHRI B. R. BHAGAT: No, Sir,
there is no violation of the Coavention.

Sl waT wT aw oWy wl wgRy
T e fraw & o X s
¥ Foere A §, forr feemarfess ara-
9 fear wrar 7 = wF whifog
+fr Q¥ %9 & §, o Fr Feee i €
6T M T8 qed fear mar §?
# AT wgar g f ¥ S W §
iR feafen darg md @ ?

W ¥o To WA : AFT T TZH qATH
T gy §, sl & e A Ay
qﬁ,m,!ﬁﬂ’f‘(gﬂ.iﬂwm
wr T

o ST A= g ;P Fde”
TRTHaaa g | o ?

MR. SPEAKER : He is placing the
whole thing on the Table of the House.

SHRI KANWAR LAL GUPTA:
Does “near relation” mean even the
maid servant ?

ot wo o Wit : &A% Fg7 § i Fred

% e ofa, ool O, i # wqafa
4|

SHRI M. L. SONDHI : It is against
the spirit of the Vienna Convention.
You should study the Convention.

SHRI NATH PAI: Sir, we appre-
ciate his difficulty as he will take some
time to familiarise himself in the new
job that he is entrusted with. He just
made a remark to the effect that we
bave dispensed with visas in relation to
countries which are our mneighbours. . .
(Interruption) .

MR. SPEAKER : He said, Nepal.

ot e ok ;W A feely & w3 g
T WY W g ! IR v e
X T Wt F wot PR Wi * A
e fear &) T a2
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It has nothing to do with whether a
country is our neighbour or is a distant
one. What he has said in Hindi is
that. It depends on the basis of reci-
procity. Germany is not our next-door
neighbour but we do not want a visa.
The diplomatic visa given to a Minister
going on a specific mission covers him-
self and an Ambassador's diplomatic
visa covers perhaps the members of his
family, to which he referred just now.
I am not interested in the particular ins-
tance of the Deputy Prime Minister
and Finance Minister but we would like
to know whether any Minister going
on an assignment on behalf of the Gov-
ernment of India, as for example,
attending a conference, can take any of
the members of his family on a diplo-
matic visa, which is totally different
from that of the ambassadors.

SHRI B. R. BHAGAT : As for the
first question, I said that we have no
visa on a reciprocal basis with all coun-
tries and I said, like Nepal which is a
neighbouring country; but there are
other countries also where we have
visa. But I emphasized that
there is agreement between two coun-
tries it is there. That is what I said. I
think, the hon. Member did not hear
me properly.

SHRI NATH PAI: There was too
much noise, possibly.

SHRI B. R. BHAGAT : [ cannot
help it.

As for the wife of the Minister. ...

SHRI NATH PAI : The son and the
daughter.

SHRI HEM BARUA : Wife also.

SHRI NATH PAI: You covered
them earlier.

SHRI B. R. BHAGAT : The existing
rules that we have framed and which
have been notified in the Gazette pro-
vide for such categories for the issue of
diplomatic passports. I can lay them
on the Table, They cover such cases.
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WRITTEN ANSWERS TO QUES-
TIONS

ALL INDIA Rabio

*570-A. SHRI M. MEGHACHAN-
DRA : Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state :

(a) whether Government are aware
of the news published in the Staresman
of the 28th October, 1967 and other
papers stating that the A.LLR. has be-
come a ‘Zamindari’ of the Ministry;

(b) whether it is a fact that employ-
ment and broadcasting in the All India
Radio are solely controlled by the
Minister; and

(c) if so, the reaction of Govern-
ment thereto 7

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH) : (a) The News item
appeared in the Siat of 28th Octo-
ber 1967 but such a news item has not
been noticed in any other paper.

(b) and (c). The Minister does exer-
cise supervisory powers but appoint-
ments are made according to the pres-
cribed recruitment rules and procedures
except in the following cases :

Chief Producer
Deputy Chief Producer

where the Ministry makes the appoint-
ments in cases where they are not filled
by departmental promotion. Policy in
regard to broadcasting is laid down on
the advice of the Advisory Committees
and Advisory Panels. So far as Solah-
kars are concerned, the Director General
makes the appointments.

o wifga & Jgram & fer srem-
it & fafew wret q@ arq
FIAWHT T TETTH
*571. St TRTEATT W ;T g
oYT wETTw HA g TaTH Y T F4T
fF 21e T wAER Aifgw ¥ FWrEwE
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¥ fan fafaw areft oo qremaadt &
v SR /TR feAl W g e
fet ot @7

gaar AT garen war (W Ko wo
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g §ag v qrfere T
*1 & wegeor fean

(7) Tomfas wix we g & ofd
ardy feafa o Aifeet of =7 & wix
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MISSIONARIES’ ACTIVITIES IN NAGALAND

*577. SHRI BABURAO PATEL:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether the attention of Gov-
ernment has been drawn to a statement
made by eight prominent Church lead-
ers during a conference held in Nov-
ember, 1967 by the Nagaland Baptist
Church Council to the effect that it is
absolutely necessary to unite all Nagas
for establishing a Christian kingdom of
Nagas in view of the failure of political
negotiations;

(b) whether Government are also
aware of the fact that the missionaries
are trying to establish an independent
zone of Christian influence to counter-
act the activities of the Chinese and the
Pakistanis, and

" (c) if so, the reaction of Govern-

ment thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) :
(a) According to the information avail-
able to the Government of India, the
Nagaland Baptist Church Council
leaders called a meeting of selected
Naga leaders and I quote—"with the
pure intention of achieving lasting peace
and umity amongst all Naga people.”
Unquote. The meeting took place on
the 5th and 6th December.

(b) The Government have no such
information.

(¢) Does not arise.

910

BUILDINGS CONSTRUCTED BY DanLy
NEWSPAPERS IN NeEw DELHI

“578. SHRI KANWAR LAL
GUPTA : Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state :

(a) whether Government are aware
that some of the daily newspapers have
constructed or are constructing big
buildings on Bahadur Shah Zafar Marg,
New Delhi after taking loans from the
banks or from Government;

(b) whether it is a fact that some
of these newspapers are running under
heavy losses; and

(c) if so, the reasons for advancing
loans to them and how the recovery is
effected 7

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH) : (a) As stated by the
Deputy Prime Minister and Minister of
Finance in reply to starred question
No. 536 on the 7th Deccmber, 1967,
no loans have been given by Govern-
ment for the construction of buildings
by newspapers in Delhi. According to
the practices and usages . customary
among bankers, the banks do mnot
divulge information relating to the
affairs of their constituents. However,
the names of the newspapers who have
been allotted land on Bahadur Shah
Zafar Marg are as under :

Indian Express
Times of India
Patriot

Pratap
National Herald
Milap and

Tej.

(b) Government have no informa-
tion in this regard. Newspapers are
independent private organisations not
under the control of Government.

(c) Does not arise.
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ALLOTMENT OF LAND FOR REHABILITA-
TION OF FAMILIES OF DECEASED AND
DrsasLep LAF. PERSONNEL

“+580. SHRIMATI SUSEELA
GOPALAN :
SHRI VISWANATHA
MENON :
SHRI P. GOPALAN :
SHRI C. K. CHAKRAPANI ;

Will the Minister of DEFENCE be
pleased to state :

(a) whether Government are cop-
sidering any scheme to set apart lands
for the rehabilitation of families of the
deceased and disabled Air Force per-
sonnel;

(b) if so, the main features thereof;
and

(c) when the scheme is likely to
come into force ?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
L. N. MISHRA) : (a) No, Sir.

(b) and (c). Do not arise.

INDIAN REPATRIATES FROM ADEN

*581. SHRI INDRAJIT GUPTA :
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state :

(a) whether the movement of Indian
repatriates from Aden has been com-
pleted;

(b) the number of such repatriates
and States to which they belong; and
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(c) the steps taken for their rehabi-
litation in deserving cases ?

THE DEPUTY MINISTER IN THE
MINISTER OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) :
(a) No, Sir.

(b) Since July 1967, 3,539 persons
returned to India. The majority of
them belong to Gujarat and Mahara-
shtra. A small pumber belong to Goa,
Kerala and Madras and a few belong to
West Bengal and Punjab.

(c) Government have already gran-
ted liberalised customs and Import
Trade Control concessions to the re-
patriates from Aden as the situation
warranted.

NeTasr's DEaTH

*582. SHRI SAMAR GUHA : Wil
the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether it is a fact that in reply
to a letter from Shri Suresh Chandra
Bose (13-5-62) the late Prime Minister,
Jawaharlal Nehru wrote inter alia that
‘] cannot send you a direct and precise
proof...of the death of Netaji Subhas
Chandra Bose....but circumstantial
evidence has convinced us the fact that
Netaji has died”;

(b) whether it is also a fact that few
weeks before his demise the late Prime
Minister Jawaharlal Nehru in reply to
a letter from Shri Amiya Nath Bose.
a member of the present Lok Sabha.
assured him that some further steps
should be taken to reach a finality re-
garding the controversy about Netaji's
death; and

(c) if so, whether Government pro-
pose to send an investigation committee
to Formosa to reach a finality about
Netaji’s death ?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI B. R. BHAGAT) :
(a) In his letter of 13th May, 1962 to
Shri Suresh Bose, Prime Minister Nehru
wrote as follows :—
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“You ask me to send you proof of
the death of Netaji Subhas Chandra
Bose, I cannot send you any precise
and direct proof. But all the cir-
cumstantial  evidence that has
been produced and which has been
referred to in the Enquiry Commit-
tee’s report has convinced us of the
fact that Netaji has died. In addition
to this, the lapse of time now and
the extreme improbability of his be-
ing alive secretly samewhere when
he would be welcomed in India with
great joy and affection, adds to that
circumstancial evidence.”

In reply to a subsequent letter from
Shri Suresh Bose, Prime Minister Nehru
wrote to him on 12th August, 1962 as
follows : —

“I wrote to you that all the cir-
cumstantial evidence made mg believe
that Netaji Subhas Chandra Bose had
died. Much of this evidence was
gmnmthereponmadcbythg()om‘
mittee appointed for this purpose.
which visited Japan. You will find
the date, place and circumstances
mentioned in that Commiltee’s Re-

port.

Apart from that report, the length
of time that has elapsed is itself con-
firmatory of the fact of his death.”

(b) He gave no assurance. In replv
to a letter from Shri Amiya Nath Bose,
Prime Minister Nehru wrote on April
22, 1964 as follows :—

“l agree with you that something
should be done to finalise the ques-
tion of Netaji's death. But it is not
quite clear to me how far it will be
proper for me to ask the Chief Jus-
tice of India to look into this matter.
It may involve visiting Japan and 1
am sure I cannot ask the Chief Jus-
tice to do so0.”

(c) The Government of India have
stated in reply to various questions in
this house in subsequent years that therc
was no need for a further enquiry be-
cause the report of the Shah Nawaz
Committee was conclusive.
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NEWSPRINT

*583. SHRI PREM CHAND VER-
MA : Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state :

(a) the allocation of newsprint, art
paper and specialised equipment made
10 newspapers vis-g-vis the daily news-
papers and periodicals;

(b) the comparative allocation as
between English newspapers and langu-
age newspapers; and

(c) the comparative allocation as bet-
ween small and medivm newspapers and
big newspapers ?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K, K. SHAH) : (a) 1,52,992.15 m/
tons of newsprint and 257.46 m/tons
of Art paper were allocated during the
year 1966-67,

The daily newspapers received 84.37;
of mewsprint and the periodicals 15.7%.
The entire quantity of art paper was
allocated to periodicals.

(b) English newspapers and periodi-
cals were allocated 32.6% of newsprint
and 34.2% of ary paper and the langu-
age newspapers and periodicals 67.4%
of mewsprint and 65.8% of art paper.

(¢) The small, medium and big
newspapers were allocated 4.2%, 6.3%
and 89.5% of newsprint, and 18.8%,
24.3% and 56.9% of art paper respec-
tively.

The allocation for specialised equip-
ment is made by the Chief Controller
of Imports and Exports, Ministry of
Commerce. No separate statistics are
maintained by them between daily news-
papers and periodicals, English mnews-
papers and Language newspapers and
small, medium and big newspapers.

ANNUAL PLaN POR (968-69

*584. SHRI MAYAVAN
SHRI MARANDI :

Will the PRIME MINISTER be
pleased to state :

DECEMBER 11, 1967
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(a) whether it is a fact that the
Planning Commission has decided to
call a meeting of the National Develop-
ment Council to finalize the annual Plap
for 1968-69;

(b) if so, whether the Commission
hus approved the annual plan for 1968-
69; and

(c) the subject discussed therein ?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
{SHRIMATI INDIRA GANDHI) :
(a) The National Development Council
met on December Ist and 2nd, 1967.

(b) The Plan is under formulation
and is expected to be finalized in Janu?
ary next.

(c) A statement is laid on the Table
of the House,

Statement

A meeting of the National Develop-
ment Council was held on December |
and 2, 1967 to discuss inter alic the
background and policy implications of
the Annual Plan for 1968-69. The
Commission is presently engaged on the
work of the formulation of the Annual
Plan for 1968-69 and expects to have
the draft of the Plan ready by January,
1968.

2. The National Development Coun-
cil endorsed the proposal that the Fourth
Five Year Plan should cover the period
1969-70 to 1973-74. A statement on
this subject was placed on the Table
of the House on 6-12-1967. The Coun-
cil noted the need for making larger
cfforts in raising resources. The Plan-
ning Commission’s suggestion (o merge
agriculture income-fax with general
income-tax was discussed. It was deci-
ded that the Commission should set up
a Committee to study the question of
mobilisation of additional resources
from the rural sector. The Council also
decided to set up Regional Committees
to go imto the question of electricity and
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water rates. The Council recognised
the need for stabilisation of agricul-
tural prices and the building up of
buffer stocks. Regarding the principles
governing the allocation of Central as-
sistance to States, the Council decided
that these questions will be reviewed
after the recommendations from the
Administrative Reforms Commission on
these matters were received. The Coun-
cil endorsed the proposal to reorganise
the Committee on Plan Projects and its
incorporation in a composite Evaluation
Wing of the Planning Commission.

ANTRINDIAN BROADCASTS FROM Mos-
cow Rapio Peace anp Proomess

*585. SHRI KAMESHWAR
SINGH : Will the Minister of EXTER-
NAL AFFAIRS be pleased to refer to
the reply given to Unstarred Question
No. 34 on the 13th November, 1967
and state :

(a) whether any reply has since been
received from the U.S.S.R. Government
lo the protests regarding broadcasts
from Radio Peace and Progress and
Radio Moscow;

(b) whether it is also a fact that
ugain on the 21st October, 1967, they
attacked bitterly the non-Communist
members of West Bengal's United Front
Ministry; and

(c) if so, the reaction of
ment thereto ?

Govern-

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI B. R. BHAGAT) :
fa) This matter has been brought to
the notice of the appropriate Soviet
authorities and they have promised to
give due consideration to our represen-
tations.

(b) The Government have seen re-
ports of the Radio Peace and Progress
broadcast of October 21, 1967 which
had a critical reference to the non-
Communist members of the former
West Bengal United Front Ministry.

(¢) The Government of India arc
continuing to bring such broadeasts to
the notice of the Soviet authorities,
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PROPAGANDA BY Mr. Pumo

*586. SHRI S, M, BANERJEE : Will
the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) the further steps which have
been taken to counteract the propa-
ganda done by Mr. A. Z. Phizo, the
Naga rebel leader, in foreign couatries
against the stand of Government re-
garding Nagaland;

(b) whether he is still in cun'uﬁon-
dence with the hostile Naga leaders in
Nagaland; aad

(c) if so, the steps taken by Govern-
ment in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAJRS
(SHRI SURENDRA PAL SINGH)
(a) Our representatives abroad have
taken appropriate action to counter
Phizo’s false propaganda through local
information and publicity media and
otherwise.

(b) Government do not correspond
with them,

(c) Does not arise,

TR | S T AT
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STITCHING OF GARMENTg FOR ARMY

*588. SHRI MARANDI :
SHRI S. C. BESRA :
SHRI HIMATSINGKA :

Will the Minister of DEFENCE be
pleased to state :

(a) whether any follow-up action has
been taken by Government in respect
of serious irregularities committed in
respect of the contract given to a firm
in December, 1962 for stitching gar-
ments for the Army; and

(b) if so, the nature of the action
taken 7 i

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH) : (a) and
(b). The contract placed wlth the Delhi
firm in December 1962 for the stitching
of garments for the Army was consi-
dered by the Public Accounts Com-
mittee and their recommendations/ob-
servations are contained in their 48th
Report (Third Lok Sabha) dated Tth
April 1966. The action taken by this
Ministry in respect of Recommendation
No. 49 relating to paras 5.81 and 5.82
was communicated to the Lok Sabha
Secretariat on 26th August 1967 and in
respect of Recommendation No. 50 re-
lating to para. 5.83 on 1st May 1967.
Likewise, the Law Ministry seat its
replies to Recommendation No, 51 per-
taining to para 5.84. The Public
Accounts Committee has scrutinised
thess replies, and made their recommen-
dations/observations on these replies in
its Tenth Report (Fourth Lok Sabha)
presented to Parliament on 16-11-1967.
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The latter report has recently beem re-
ceived and the Public Accounts Com-
mittee’'s recommendations/observations
contained therein are under the consi-
deration of the Government and replies
thereto would be sent within the pres-
cribed period.

ALR, CobE

*590. SHRI BIBHUTI MISHRA :
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether it is a fact that he and
the former State Minister of West Ben-
gal, Shri Somnath Lahiri, had a talk in
Delhi on the 23rd August, 1967 to
narrow down the differences between
the Centre and Bengal on A.LLR. Code:
and

(b) if so, the result of the talk and
areas of differences ?

THE MINISTER OF INFORMA.-
TION AND BROADCASTING (SHRI
K. K. SHAH) : (a) and (b). The talks
regarding AIR Code were held with Shri
Somnath Lahiri, ex-Minister of Infor-
mation, West Bengal on 22-9-67 and
not on 23-8-67. The substance, of the
Code which was agreed to during the
discussion is that broadcast on AIR
by individual will not permit :

(1) criticism of friendly countries:
(2) attack on religion or commu-
nities;
anything obscene or defama-
tory;
incitement of violence or any-
thing against law and order;

(3)
(4)

(5) anything amounting to con-

tempt of court;

(6) casting of any aspersions
against the integrity of the
President, Governors and the
judiciary;

(7) attack on political party by
name; .
(8) hostile criticism of any State

or the Centre; and
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(9) anything showing disrespect to
the Constitution or advocating
change in the Constitution by
violence,  but advocating
changes in a conmstitutional
way should not be debarred.

There was difference of opinion about
the method of implementation of intend-
ed broadcasts by Ministers of State
Governments. While Shri Lahiri held
the view that in the event of the script
of a talk being held in objection by the
Station Director, it should go on the
air first and the point settled later for
future guidance, the Union Minister
suggested that the point of difference
should be settled in consultation with
him, and if necessary between the Chief
Minister of the State and the Prime
Minister, before the script was allowed
to be broadcast. It was suggested by
the Union Minister that this procedure
might be given a trial for two months.
Shri Lahiri observed that he would
bring this suggestion to the considera-
tion of his Cabinet.

COUNCIL OF ASlA

*591. SHRI YAINA DATT SHAR-
MA : Will the Minister of EXTER-
NAL AFFAIRS be pleased to refer to
the reply given to Starred Question No.
1031 on the 10th July, 1967 and state :

(a)thepropmuncemadowset

in the South-East Asia region; and

(b) when the proposal is likely to
materialise 7

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI B. R. BHAGAT) :
(a) and (b). It is still premature to
give form to the proposal for the setting
up of a Council of Asia. Nor is it pos-
sible to say at this stage, how long it
will take for the proposed organisation,
if found feasible, to take shape.

in a large measure on the atti-
tude of the other countries concerned.
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KasHMIR IN MaPs PUBLISHED BY WEsST
GERMANY

*592. DR. RANEN SEN : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether Government are aware
that maps of India published in West
Germany have shown Kashmir as sc-
parate from India and Goa, Daman and
Diu as Portuguese territory;

(b) whether Government have lodg-
ed any protest with the West German
Government in this regard; and

(c¢) if so, the reaction of the Wesl
German Government thereto 7

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI B. R. BHAGAT) :
(a) to (c), Government's attention has
been drawn to certain maps of India
published in the Federal Republic ef
Germany in which Kashmir and the
former Portuguese territories have been
shown wrongly. Necessary enquiries
have been made and Government un-
derstand that the maps in question arc
mostly publications by private firms.
Nevertheless both the publishers as well
as the Government of the Federal Re-
public of Germany have assured us that
they would do their best to make neces-
sary corrections in subsequent issues.

DaLar Lama

*593. SHRI MADHU LIMAYR :
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state :

(a) whether it is a fact that Dalai
Lama has been pressurised into mnot
raising the question of violation of bu-
man rights in U.N./its General Assem-
bly this year; and

(c) if so, the reasons therefor ?
THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL

AFFAIRS (SHRI B. R. BHAGAT) :
(a) No, Sir,

(b) Does not arise,
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Inpo—U.S.A. RELATIONS

*594. SHRI HIMATSINGKA : Will
the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether Government's attention
has been drawn to the reports that the
resolution on West Asia co-sponsored
by India has resulted in growing dis-
trust between India and U.S.A,  over
West Asia; and

(b) if so, Government's reaction for
improving the Indo-U.S. relations by
removing any misunderstandings from
US. mind ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) :
(a) and (b). It is true that there have
been some differences between India
and the USA regarding the basis on
which a peaceful solution in West Asia
could be found. These differences were
reflected in the Three Power draft re-
solution co-sponsored along with others,
by India and the one sponsored by the
US.A. It is, however, not correct to
say that this has resulted in growing
distrust between India and the WU.S.A.
over West Asia. Differences between
the two countries have been frankly dis-
cussed. Both India and the U.S.A.
have since voted for the resolution un-
animously adopted by the Security
Council on 22nd November, 1967.

RECRUITMENT OF SCHEDULED (CASTES
AND SCHEDULED TRIBES IN THE ARMY

*595. SHRI P, R. THAKUR : Wil
the Minister of DEFENCE be pleased
to state :

(a) the military participation ration
i.e., the proportion of militariliy utilised
iadividuals from amongst the Scheduled
Castes and Scheduled Tribes population
in the country at present;

(b) whether Government propose to
take special measures to increase the
number of the Scheduled Castes and
Scheduled Tribes in the Army; and

(c) if so, the broad outlines there-
of ?

DECEMBER 11, 1967

Written Answers 5924
. * . sl
THE MINISTER OF DEFENCE
(SHR1 SWARAN SINGH) : (a) The
percentage of Scheduled Castes and
Scheduled Tribes in the country as per
1961 Census, are as under :—

Scheduled Castes
Scheduled Tribes

14.7%
6.9%
The corresponding percentages in the
Army are as under :—
Scheduled Castes
Scheduled Tribes

1.0%
1.9%

(b) and (c). A statement giving the
required information is laid on the Table
of the House. [Placed in Library. See

‘No. LT-1939/67].
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UK.'s STagmNg POST AT ALDABRA IN
THE INDiAN OcEaN

*598. SHRI D, N. PATODIA

SHRI SHIVA CHANDRA
JHA :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it ijs a fact that U.K.
will use Aldabra in the Indian Ocean
as a staging post and not as a military
base;

(b) whether the U.K. Government
had sought the views of the Govern-
ment of India in this regard; and
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(c) if so, the Teaction of Gowern-
ment thereto 7

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI B. R. BHAGAT) :
(a) The Britsh Government have
stated that they have decided to drop
their plans to go ahead with the Mili-
tary establishment on Aldabra Island
in the Indian Ocean as a step to meet
post-devaluation stresses on the econo-
my,

(b) No, Sir. However, British Gov-
ernment have assured us that they do
not intend to use the ‘British Indian
Ocean Territory' as a military base, but
only as a staging post to provide com-
munication facilities to the Far East.

(c) Government of India have noted
these assurances. However, the situa-
tion is kept under constant review.
Government of India's opposition to
foreign military bases is well known.

CoMMITTEE ON PLAN PROJECTs

*599, SHRI RAIDEO SINGH : Will
the PRIME MINISTER be pleased to
state ;

(a) whether the Committee on Plan
Projects set up by the National Deve-
lopment Council is likely to be reorga-
nised in the light of the Administrative
Reforms Commission’s report; and

(b) if so, in which manner?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI) :
(a) and (b). As suggested by the Ad-
ministrative  Reforms  Commission’s
Study Team on the ‘Machinery for
Planning, an Evaluation Wing is pro-
posed to be set up within the Planning
Commission, The Committee on Plan
Projects will form part of this Wing,
after such changes in its structure and
functions as may be required. This is
awaiting the final recommendations of
the Administrative Reforms Commis-
sion.
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DBVELOPMENT OF BACEWARD AREAs
oF Omissa

*600. SHRI A, DIPA : Wil the
PRIME MINISTER be pleasedq to
state :

(a) whether Government are aware
that Phullani, Kalahandi and Bolangir
Districts in Orissa State are backward
arcas;

(b) whether it is a fact that some
time back, Government proposed to
spend about Rs, 40 crores for the deve-
lopment of these districts under the
special area development scheme;

(c) if so, the amount spent on the
development of this area out of that
fund; and

(d) if pot, the reasons therefor ?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI) :
(a) Yes, Sir.

(b) The State Government allocated
an amount Rs, 16.2 crores for the acce-
lerated development of these areas dur-
ing the five-year period, 1966-71.

(c) Information is awaited from the
State Government.

(d) Does not arise.
A.LR. ARTISTES

3678. SHRI K. M. KOUSHIK : Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) the nature of service of the

A.LR. artistes in the country;

(b) whether the service conditions
are the same as in all the Radio stations
in the country; and

(c) whether the artistes have any
forum to represent against the termi-
nation of their services by the Station
Directors ?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH) : (a) Hitherto, Staff
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Artistes of All India Radio were em-
ployed on renewable contracts normal-
ly for a period of 5 years at a time.
Recently, this has been replaced by a
letter of appointment extending their
service upto the age of 55 years. This
is further extendable up to the age of
58 years at the discretion of Govern-
ment and, in very exceptional cases, up
to the age of 60 years.

(b) Yes, Sir.

(¢) The normal avenue for redress
of grievances is always open to a Staff
Aritiste in the same way as it is avail-
able to other employees of ALR, A
Staff Artiste can always represent his
case to the Director General, All India
Radio, for redress. He may also make
an appeal to the Ministry of Informa-
tion and Broadcasting in case he is not
satisfied with the decision of the Direc-
tor General,

Inptan  CommunisT LEADERs Gonn
ABROAD

3679. SHRI BABURAO PATEL :
Will the Minister of EXTERNAL AP-
FAIRS be pleased to state :

(a) the names of Indian Communist
Party leaders who went to US.S.R. and
the East European countries during the
last three years ending October, 1967;

(b) the reasons for these leaders
making these foreign trips; and

(c) the foreign exchange allotted to
ecach leader per trip ?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI) :
(a) to (c). The required information
is being collected and will be pald on
the Table of the House as soon as it
becomes available.

MAHARASHTRA SCHEMES FOR INCLU-
sioN ™~ FoUrRTH PLAN

3680. SHRI DEORAO PATIL :
Will the PRIME MINISTER be picas-
ed to state :

(a) whether Maharashtra Govern-
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ment have submitted their schemes for
inclusion in the Fourth Plan;

(b) if so, the main features thereof;

(c) the estimated amount
spent thereon; and

(d) the proposals for raising the
funds for the schemes to be included
in the plan?

to be

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY,
MINISTER OF PLANNING AND
MINISTER OF EXTERNAL AF-
FAIRS (SHRIMATI INDIRA
GANDHI): (a) Yes, Sir.

(b) and (c). The main provisions as
they emerged after discussions held in
December, 1966 arp :

(Rs. crores)

Agricultural Programmes
including C.D. & Coopera-
tion 236.76

Irrigation & Power 396.98
Industry & Mining 32.18
Transport & Communica.
tions 71.70
Social Services 212.88
Miscellancous 0.50
ToraL

951.00

(d) The Fourth Plan outlay of Rs.
951 crores as indicated above was to
be financed as under :—

Central Assistance 261
State Resources 690
Total 951

—_—

TRANSMITTER FOR MAHARASHTRA

3681. SHRI DEORAO PATIL : Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether Government have decided
to instal a transmitter in Maharashtra;
and
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(b) if so, when it is likely to be ins-
talled?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH) : (a) and (b). A trans-
mitting centre at Parbhani in Maharash-
tra has been set up and is expected to
be commissioned very shortly. The
draft proposals for the 4th Five Year
Plan include provision for setting up a
Radio Station in Aurangabad/Jalgaon
area. The project will be taken up for
implementation when the foreign ex-
change and the neceasary resources be-
come available,

ALLOCATIONS MADE TO MAHARASHTRA
ror Frst YEAR oF FourtH PLAN

3682. SHRI DEORAO PATIL : Will
the PRIME MINISTER be pleased to
state :

(a) the amount of allocations made
for Maharashtra during the first year of
the Fourth Five Year Plan for imple-

mentation of the schemes under the
said plan; and
(b) the amount actually paid to

Maharashtra out of this allocation dur-
ing the above period?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MI-
NISTER OF PLANNING AND MI-
NISTER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI): (a)
Rs. 25.50 crores was allocated.

(b) The admissible claim of the
State Government against the above

figure, so far, adds upto Rs, 2536
crores.

Tump EbpiTion ofF “TiMEs oF INDA™
FROM AHMEDABAD

3683, SHRI C. C. DESAI :
SHRI R. K. AMIN :
Will the Minister of INFORMA-

TION AND BROADCASTING be
pleased to state :

(a) whether it is a fact that the Times
of India has filed a declaration for the

third edition to be started from Ahme-
dabad;
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(b) whether the Times of India has
asked for the permission of the Press
Registrar for this purpose;

(c) whether the Press Registrar has
given the necessary permission:

(d) whether Government have re-
ceived any representations or communi-
cations from the small and medium
newspapers in Gujarat protesting against
the plans of the Times of India; and

(e) the action Government propose
to take in this regard?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH): (a) Yes, Sir.

{b) Under Section 6 of the present
Registration of Books Act, 1867, clear-
ance of the title by the Press Registrar
is not nmsary as the proposed paper
is be published by the same owners
who are already Imnm out news-

{d) Yes, Sir.

mufntundqtheemhwtoukemy

ExpansioN ofF “TiMEs oF INDIA"

3684, SHRI C. C. DESAI : Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether Government have receiv-
ed any report from the Government-
nominated Chairman and Directors
about the affairs of the “Times of India”
and its expansion plans; and

(b) whether Government-nominated
Directors have taken any steps comsis-
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tent with the broad social objectives of
promoting the healthy growth of demo-
cratic press?

THE MINISTER OF INFORMA.
TION AND BROADCASTING (SHRI
K. K. SHAH) : (a) and (b). The pre-
sent Chairman of Messers. Bennett
Coleman & Co.. Limited, which owns
and controls the Times of India, was
appointed by the Companies Tribunal
under section 403 of the Companies
Act, 1956 and was not nominated bv
the Government. The Government has
appointed two Directors under section
408 of the Companies Act, 1956, on the
Board of Directors.

Government have received no com-
munication from Messrs, Bennett Cole-
man & Co., Limited regarding the ex-
pamsion plans of the Times of India.
Government have received information
about the pew edition of the Times of
India from Ahmedabad. The nominated
directors will be consulted in the course.

WorK CHARGED STAFF oF ALR.

3685. SHRI ABDUL GHANI DAR :
Will the Minister of INFORMATION
AND BROADCASTING be please to
state

(a) whether any procedure has been
laid down to absorb work-charged Staff
of ALLR, into regular establishment;

(b) if so, the broad details thereof;
and
(¢) if not, the reasons therefor?

THE MINISTER OF INFORMA.-
TION AND BROADCASTING (SHRI
K. K. SHAH): (a) Yes, Sir.

(b) Eighty perceat of the nop-Indus-
trial work-charged posts are being con-
verted into regular posts and such of the
work-charged staff as were recruited
through the Employment Exchanges and
were within the upper age limit pres-
cribed for the category of regular posts
against which they are to be absorbed
at the time of their appointment on the
work-charged establishment of A.LR.
will he ahsarbed.
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WORK-CHARGED STAFF oF A.LR.

3686. SHRI ABDUL GHANI DAR:
Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to refer to the reply given to
Unstarred Question No. 711 on the 29th
May, 1967 and state :

(a) the action since taken to create
regular posts to absorb work-charged
staff; and

(b) if not, the reasons therefor?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH) : (a) and (b). Five regu-
lar posts of Chowkidar each at the Eas-
tern Project Circle and the Western
Project Circle, of All India Radio have
been created. Steps to create posts in
other categories for absorbing the work-
charged staff are also being taken.

BROADCASTERS' AND TELECASTERS’
GUILD

3687. SHRI MADHU LIMAYE :
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether it is a fact that one of
the Secretaries of the Broadcasters’ and
Telecasters’ Guild, A.LR.—Mudra Rak-
shas—and other members and office
beagers have been victimised for his
having undertaken trade union activity;

(b) whether any charge-sheet was
given; and

(¢) whether any inquiry was held?

THE MINISTER OF INFORMA-

[ON AND BROADCASTING (SHRI

K. SHAH): (a) There is no truth

the allegation that Shri Mudra Rak-

and other members and office
the

a3

bearers of All India Radio Broad-
casters’ and Tel " Guild have
been victimised for their trade wnion
activity. Shri Mudra Rakshas was re-
transferred. to Chandigarh but
on administrative grounds in
interest of public service.
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(b) and (c). Do not arise.

PUBLICISING NEWS PERTAINING TO
STATE RULING PARTY BY SRINAGAR
AND JAMMU STATIONS

3688. SHRI GHULAM MOHAMAD
BAKSHI : Will the Minister of INFOR-
MATION AND BROQADCATING be
pleased to state :

(a) whether the All India Radio
through its broadcasting stations in Sri-
nagar and Jammu, has been publicising
news pertaining 10 the State Ruling
Party in the manner and on the pattern
the said party directs and desires;

(b) whether this attitude on the part
of the A.LLR. has proved detrimental to
the interests of other opposition parties
about which complaints have been ap-
pearing in the local press. besides the
same having been brought home to the
Ministry concerned in writing; and

(c) the steps taken to rectify this
state of affairs ?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH): (a) No, Sir.

(b) and (c). Do not arise.
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GORKHAS RELEASED FROM BRITISH
ARMY

3690. SHRI SHARDA NAND :
SHRI N. S. SHARMA : .
SHRI SHRI CHAND GOEL:
SHRI A. B, VAJPAYEE :

SHRI JAGANATH RAO
JOSHI :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it is a fact that more
than 14,000 Gorkha soldiers are to be
demobilised from the british Army as
a result of the British Government's
decision to withdraw its British and
Gorkha troops from Malaysia and
Singapore;

(b) whether it is also a fact that
these Gorkha soldiers who have their
families in India are experiencing great
difficulty in finding suitable employment;
and

(c) if so, the steps taken by Govern-
ment to suitably employ them?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINISTER
OF EXTERNAL AFFAIRS (SHRI-
MATI INDIRA GANDHI): (a) No
Sir. In any case the Government of
India are not primarily concermed in
the matter which is of interest only to
the Government of Nepal and the Unit-
ed Kingdom.

(b) . and (c). Under the Tripartite
Agreement of 1947, Her Majesty’s Go-
vernment in the United Kingdom were
permitted to recruit only such Gorkhas
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as were Nepali nationals., In the cir-
cumstances, the Government of India
are not primarily concerned.

ALR. BROADCASTERS AND TELECASTERS'
GuILD

3691. SHRI MADHU LIMAYE :
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether Government's attention
has been drawn to the Hindustan Times
report of the 25th October, 1967 about
the efforts made by the Official circles,
A.LR,, to set up a union rival to A.LR.
BATG which has applied for registra-
tion; and

(b) if so, Government’s reaction
thereto?

THE MINISTER OF INFORMA-
TTON AND BROADCASTING (SHRI
K. K. SHAH) : (a) and (b). Yes, Sir;
but the report is without foundation.
No efforts were made by the official cir-
cles, ALR. to set up a union rival to
ALR. BATG. The formation of Broad-
casters and Telecasters Guild is the re-
sult of a split among members of the
Association of A.ILR. Staff Artistes and
after the said Guild got registered as a
Trade Union, members of the original
association also got registered as a Trade
Union,
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OWNERSHIP OF LAND IN CANTONMENT
AREAS

3693. SHRI RAMAVATAR SHAS-
TRI : Will the Minister of DEFENCE
be pleased to state :

(a) whether it is a fact that General
Order No. 179 issued by the then Go-
vernor-General in Council in 1836 re-
garding the ownership of land in Can-
tonment areas stipulated among other
conditions that a white could easily
transfer his property to another white
but not to a native;

(b) if so, the reasons therefor; and

(c) the steps taken by Government
to amend the Order to remove this and
other discriminations?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE MI-
NISTRY OF DEFENCE (SHRI L. N.
MISHRA): (a) General Order No, 179
dated 12th September 1936 issued by
the Governor-General in council does
not use the term ‘white’ with reference
to intending purchaser or seller of pro-
perty situated on Government land in
military Cantonments. The order how=
ever does inter glia say that the previous
saction of Government should be obtam-
ed when it is proposed to transfer posses-
sion of property exceeding Rs. 5,000 in
value to a ‘native’.

5938

(b) As the Order in question is very
old, it is not possible to indicate the
various reasons which weighed with the
Governor General in Council in insert-
ing the clause in question in the Regu-
lations.

(c) There is at present no discrimi-
pation on the ground of Indian citizen-
ship a8 no grants are now being made
under these Regulations.

INDO-BULGARIA INDUSTRIAL CoOLLABO-
RATION

3694. SHRI Y. A, PRASAD :
SHRI BEDABRATA
BARUA :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it is a fact that a Joint
Commission or Committes is likely to
be set up to examine the possibilities of
increasing the industrial collaboration
between India and Bulgaria; and

(b) if so, the details thereof?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINISTER
OF EXTERNAL AFFAIRS (SHRI-
MATI INDIRA GANDHI): (a) and
(b). The Governments of India and Bul-
garia have agreed to explore the possi-
bility of establishing a Joint Committee
for promoting further economic =and
technical co-operation between the two
countries. Prior to taking a decision on
the establishment of a Joint Committee.
detailed investigations and assessments
of the possibilities which exist for in-
creasing collaboration are proposed to
be made,
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thaa nidt) : (7)) ST R o
T aE g fF wE ¥ B/
qwea §fasi &1 OF &= e g
freror siitem s@w & st 2w §
o T #R I@ 9T gwen ) s
o AT AT AL A T A
@R 9 & A gieae sgaear )
T A F Ieg § Wi F dfri
¥ @19 |iNS FA FT ATAT T |
7y 7 wrw % 7 wrd & dfw ek
qimelt frdeer & & avsiiter & feelt
#g ¥ FriaTE FA Y oA I ITH
wfafafe ® Faw ghraroms §
™ 1)

(&) &R (7). Wi g A T
Tertfas A qoAtes awe faar §
T smr-cfgr @ F 15 T
1967 Y FaT gfeeg § A swwwy W
T THF T A A9 g R g1 W
Y9 § T9 qE FT Sqr @7 T 6T
i qime 3 &0 e oy & faers
W ATFAI $TA $ g AT & Gt
T ST F R F FTAA FA
a1 | TEE e & ag oY w9
fs ' = W F W B W TQ
Magmam A @RI @
yeaa & e @ oA ¥ fag
famar #Y 7 fF g ofeg & w@w
TS # FALAT FCF IE W WIR
& afi | W AR & fag s
# TANE $W@ § A QH

—

RELEASE OF SHEIKH ABDULLAH

3697. SHRI BABURAO PATEL :
Will the PRIME MINISTER be pleas-
ed to state :

(a) whether it is a fact that the Union

Deputy Minister for Commerce advo-
cated the release of Sheikh Abdullah at
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athonhrhumﬂoﬁabay on the
17¢h October, 1967 saying “I personally
feel it is high time the Sheikh is releas-
ed”, and hoping that the Sheikh “will be
refeased soon”; and

(b) if so, the reaction of Government
to the above utterance, if any ?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINISTER
OF EXTERNAL AFFAIRS (SHRI-
MATI INDIRA GANDHI) : (a) and
(b). According to Shri Qureshi, when he
was asked a specific question by press-
men regarding Sheikh Abdullah’s release,
he said ;

“We do not want to keep Sheikh
Abdullah in prison indefinitely,
and we shall have to release
him sooner or later. When, I
cannot say”.

The Deputy Minister did not intend
to express any view contrary to Govern-
ment's policy. He expressed the view
that the detention of Sheikh Abdullah
was a distasteful necessity.

DEVELOPMENT OF BACKWARD
AREAS

3698. SHRI K. R. GANESH :
SHR1 PREM CHAND
VERMA:

Will the PRIME MINISTER be pleas-
ed to state :

(a) the number of names of the
“most backward areas” in various
States; and

(b) the tentative programmes drawn
up in the Fourth Plan for their accele-
rated development?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL  AFFAIRS
(SHRIMATI INDIRA GANDHI) : (a)
A Statement showing districts or talukas
identified by State Governments as the
most backward is laid on the Table of
the House. [Placed in Library. See No.
LT-1940/67.]

(b) Specific programmes have not so

far been drawn up by State Gowvern-
ments.

e W ww & el owfae fed
o & A § wfafraan

3699. =Y Tw fag s :
TAT JAT A TAR FT FAT FOF O

(%) 7 78 a9 ¢ fo o W
& UF w9-ufem geed & OF afawrd
T UF W AFAT A AL T 1
& 85,000 ¥ FT 799 far 47 ;

(7) =7 o & @wwe § F§
T FE g ; AR

() afz g, ot =3 T} & 91 F14-
andr w7 & 7

sl welt (s @i fog) ¢ (F)
3t dfre st (oF s w=-afan
FHITT, WA WA, A WG IAHH)
#R uF wEfF A (FEgfar
FieT ¥ feoft mgmw) w— Avew
fed ww o zow dedac o ¥ frd
=g 1w afewi & ¥ swT 75,000
T ¥ AT A AU g9 T deg
frar mar &1

(&) wawaw ame #1 99 &
sfaswon gra Y o€ 4, A IEF
qeaTe e i qRfee g i

() @i dfrm swwad A 9w
srdfa Fard F faeg FrAT =g
F sfegrr FeTaT o @I |

A.LR. BROADCASTERS' AND TELECASTERS’
GuILD

3700. SHRI MADHU LIMAYE :
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether it is a fact that the artis-
tes of A.LR. have formed a trade union
and have applied for registration under
the Indian Trade Union Act in Delhi;
and
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(b) if so, whether registration -has
been granted to the All India Radio
broadcasters’ and telecasters’ guild?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH) : (a) and (b). The fact
is that a split in the Staff Artistes Asso-
ciation led to the formation of two
Unions; one known as Broadcasters and
Telecasters Guild which was registered
as a Trade Union on 14th November,
1967 and another entitled All India
Radip Staff Artistes Union which was
also registered as g Trade Union on
16th November, 1967.

RURAL INDUSTRIEs PROJECT FOR ORISSA

.3701' SHRI K. P. SINGH DEO :
Will the PRIME MINISTER be pleased
to state:

(a) whether there is any proposal for
setting up rural industries project for
Orissa in 1967-68 and 1968-69 and if
so, the details thereof?

(b) the financial assistance likely to
;b:dsi“:n by the Central Government;

. (c) if the reply to part (a) above be
in negative, whether Government are
likely to take up the question in the
near future?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY MINIS-
TER OF PLANNING AND MINISTER
OF EXTERNAL AFFAIRS (SHRI-
I\ML'I;[t n;llDIRA GANDHI): (a) No
new Rural Industries Projects are -
posed, =

(b) Does not arise.

(c) The question of expansion of the
programme will be taken up in the light
of the findings of the evaluation report
on the Rural Industries Projects

prog-
rnmmwmchmexpeaedtobea\mﬂable
shortly.

InviTATION TO MR. PHIZO TO VISIT
PAKISTAN

3702. SHRI SHIVA CHANDRA

JHA : Will the Minister of EXTER-
NAL AFFAIRS be pleased to state :
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(a) whether Mr. Phizo has beea in-
vited by Pakistan to carry clandestine
parleys with her; and

(b) if so, the reaction of Govern-
ment thereto?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI): (a)
The Government of India have no in-
formation on the subject. The Govern-
ment are, however, aware that Phizo and
some of his associates are in contact
with Pakistan.

(b) Nagaland is an integral part of
the Indian Union and Government of
India are determined not to allow any
foreign interference in her domestic
affairs.

GRANT OF PassporTs To COMMUNIST
LEADERS

3703, SHRI INDRAJIT GUPTA :
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state

(a) whether a number of leaders of
the Communist Party (Marxist) have
applied for passport facilities to visit
foreign countries;

(b) the names of applicants and the
countries sought to be visited; and

(c) whether any such applications
have been rejected and if so, on what
grounds?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI) :
(a) Some members of the Commu-
nist Party (Marxist) recently applied for
passport facilities to visit foreign coun-
tries,

(b) The names of these members and
the countries for which they were ex-
tended passport facilities are as be-
Tow



5945 Written Answers AGRAHAYANA 20, 1889 (SAKA) Written Answers 5946

Name

Countries

1. Shri Promode Das Gupta
2, Shri M, Bassavapunniah

3. Shri Harkishan Surjeet

Rumania, USSR, Czechoslovakia, Germany,
France and U. K.

USSR, Rumania, Germany, Czechoslovakia,
France and U. K.

USSR, U. K., Switzerland and France.

(c) No application was rejected but
Shri Promode Das Gupta was not given
an endorsement for Albania.

Wsq WIW  wERE! G

3704. Y W0 Wo Fifewa: Fr wuw
et qg T AT FA w4

(%) = 1966-67 # weq W3W ¥
free gu &al & fawre & fod fred a7
I AT AT AR §; AR

(&) ITi arafy & T TP
39 gafw w1 IvarT fer wer fear
g?

W W, AN wier w6, g
sat aqr qdfme-wd WA (st
gfaTr whit) : (%) @ (@) . fee?
&t & fawrg & fAU, af 1966-67
¥ A ¥ g 7 Ty o TS
1 51§ faviy g smafeq T80 #Y ;
wifs @ &at 1 fafor fey a9
¥ o F ATHELGAT | WA WA FTHW
F Ao AW g, S faew &
fa gum@ 7% 97 gT ERA F AW
T oY T 7 ey freE @t
w1 frafor a8 fear &)

Ex-SERVICEMEN N M.P.

3705. SHRI G, C. DIXIT : Will the
Minister of DEFENCE be pleased to
state :

(a) the number of ex-servicemen at
present in Madhya Pradesh;

(b) the steps taken by Government
to rehabilitate them; and

(c) the number of those who are still
unemployed ?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI
M. R, KRISHNA) : (a) The number
of ex-servicemen (excluding the num-
ber of families of serving soldiers and
families of deceased soldiers) in Madhya
Pradesh is 53,383.

(b) As in the case of other States,
the following concessions and facilities
are provided for rehabilitation of ex-
servicemen :—

(i) Permission for their registra-
tion in an Employment Ex-
change of their own choice,
six months before their release
from the Armed Forces.

(ii) Grant of priority TII for civil
employment by Employment
Exchanges. -

(iii) Age relaxation to the extent
of service in the Armed Forces
plus a grace period of 3 years
wherever necessary,

(iv) Relaxation of minimum edu-
cational qualifications for ap-
pointment to class IV posts.

(v) Preference for jobs in De-
fence installations and in se-
curity posts for which they
have special background.

¢vi) Reservations of vacancies in
permanent posts in Class III
and Class IV to the extent of
10% and 20%  respectively
for a period of two years in
the first instance from
1-7-1966.

(vii) A Vocational training at the
Industrial Training Institutes
for which 5% seats have been
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reserved with stipends for ex-
servicemen,
(viii) Preference for teacher's train-
ing.

(ix) Tractor and  Agricultural
Farm Machinery Operation
training.

(x) Pre-release training for about

3.000 Army personnel every
year in certain selected trades
in various Industrial Training
Institutes located near about
their Regimental Centres.

(c) According to the statistics of
Employment Exchanges 1,090 ex-ser-
vicemen were held on their live reigs-
ters as on 30-6-1967 in Madhya Pra-
desh.

ImporT OF PAPER BY U.S.5.R. EMBAssY

3706. SHRI KANWAR LAL
GUPTA : Will the Minister of EXTER-
NAI AFFAIRS be pleased to state :

(a) how much paper including news-
print was imported by U.S.SR. Em-
bassy and its allied offices during the

lest three years;
(b) the value of books imported by
the USSR. Embassy and its allied

offices ﬁom U.S.S.R. during the last 3
years;

(c) the annual consumption of paper
of USSR, Embassy in India during
the last three years;

(d) whether the Embassy imports
the paper and books directly from
USSR. or through some agents or
agencies; and

(e) if so, the names of those ,agen-
cies 7

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI) :
(2) to (e). The required informa ion is
being collected and will be placed on
the Table of the House as soon as it
becomes available.
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Tamp ELEcTRONICS FacToRY

3707. SHRI RAM KISHAN
GUPTA : Will the Minister of DE-

FENCE be pleased to state the pr
made so far for setting-up a thudog
tronics Factory ?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
L. N. MISHRA) : The planning of the
new factory was r tly com d
The Bharat Electronics Ltd. who are
under-taking this work hope to complete
the Project Report by the middle of

1968. _
qER-ATHT

3708. =it #Yo Ho it :

= wE fag wret

7 43fas-wd WY 4g qa ¥ FO
Fafa:

(%) =1 a7 aw & f5 e
aerarse fad afecng feeelt & W@
YA T YT AFAAF TATERA G
Wi

(=) afz g a1 =T W anfww
I & farawcd mrwme et &2
serrey s, aroy i sieft Qv st
dfom-erl ot (shwel gf i) -
(%) wuelt wqz fogrew & «t &
tfagramt & @37 AoAT & | AW THo
FAT T HIA FEALT HIEH W FIET
gw’ (1892) ¥ ITEFR W g
forar & 5 wroree g w7 St fagre
& g g e w v g W
g 1 TR A o AR W W
fraymgma

(&) w7 agi s5ar |

FiLM oN CYCLONE

3709. SHRI RABI RAY : Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether Government propese to
produce a documentary film about the
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devistation fhat has taken place in Puri,
Cuttack, Balasore Districts of Orissa
dus to the recent cyclone in October,
1967 in order to disseminate mecessary
information about the tragedy to the
people of India; and

{b) if so, when the said documentary
film will be completed and when it will
be released for exhibition ?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH) : (a) and (b). In order
to focus public attention urgently, such
events are covered in the weekly news-
reels. The cyclone calamity was featur-
ed in the Indian News Review No. 993
redeased on the 20th October, 1967 for
showing all over the country. Docu-
mentary films are produced according
to a pre-determined programme and
taks considerable time to get completed.

Boarp oF FiLM CENSORS

3710. SHRI RABI RAY : Wil the
Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) the criterion of selecting mem-
bers to the Film Censor Board; and

(b) who are members of the presént
Film Board of Censors?

THE MINISTER OF INFORMA-
TION AND BROADCAST[NQ (F_;H:Rl-
K. K, SHAH) : (a) The policy is to
appoint eminent persons who have dis-
tinguished themselves in different fields,
such as, journalism, education, art and
culture, social work and film inch}slry,
and are considered competent to judge
the effect of films on the public.

(b) The Board at present consists of
the following persons :—

1. Shri B. P. Bhatt Chairman
2. Rajmata Vajaya Raje Scindia
Maharani of Gwalior. M.L.A. Member
3, Kumari A, M. Nadkamni. M. A. (South California Uni- Meomber
wversity has under gone train-
ing in Cinematography in
US.A., and was associated
with Film Enquiry committee.
4. Shri 8. S. Vasan, M. P. Film producer, Director Member
5. Shri V. R. Mchan, MLC. Industrialist. Member
6. Shri Shamlal Editor, Times of India Member
7. StwiB. N. Agarwala M.A., LL.B,, Bar-at-Law. Member
Advocate, Supreme Court.
8. Shri Karl J. Khandalwala Barrister at Law-Author and Member

Writer

DEFENCE EXPENDITURE

SHRI UMANATH :
SHRI JYOTIRMOY BASU :
SHRI P. GOPALAN :

SHRI A. K. GOPALAN ;
SHRI BHOGENDRA JHA :

Will the Minister of DEFENCE be
plekiiéd to state :

d“ia) whether Government have deci-
d to increase the defence expenditure
in the Second Five Year Defence Plan.

3712,

(b) if so, reasons therefor; and

(c) the total expenditure proposed in
the Second Five Year Defence Plan ?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH) : (a) to (c).
The Defence Plan 1964—69 envisaged
an expenditure of the order of Rs.
5,000 crores. As a result of the re-
vision and rephasing of the Plan over
the period 1966 to 1971, the is
estimated at Rs. 6,000 crores.
difference between the two figures men-
tioned above is due mostly to devalua-
tion, price increases, dearmess allow-
ance increases, etc.
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feft @ qdfen
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T AT HT WA HAT A4 qT@qH
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(&) 1966-67 % S 3w wrs gfear
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aret @ fr frafn & oo o wE &
STH-9T9 & &Y A4 |

(w) ffosrd & €9 & I
FOg AT |

MemMBERsHIP oF U.N.O.

3718. SHRI ISHAQ SAMBHALI :
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state :

(a) whether the U.N,  Secretary-
General, Mr. U, Thant, has suggested
putting a limit on membership of small
nations—micro-States in the U.N.; and

(b) if so0, reaction
thereto ?

Government’s

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI) :
(a) In his introduction to the Annual
Report this year the Secretary-General
of the UN, U. Thant has stated :

“It may be opportune for the com-
petent organs to undertake a tho-
rough and comprehensive study of
the criteria for membership in the
United Nations, with a view to lay-
ing down the necessary limitations on
full membership while also i
other forms of association which
would benefit both the “micro-States”
and the United Nations.”

(b) No examination of the matter
has yet been undertaken by any com-
petent organ of the United Nations and
it is premature for the Government of
India to express any views on it at this
stage,

Enquiry ABoUT NETAII's DeaTH

3719. SHRI SAMAR GUHA : Will
the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether it is a fact that while
presenting Netaji’'s sword to Netaji Na-
tional Museum in Calcutta, last year,
General Fuziwara, a Japanese General
of enminence declared that Japan will
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giadly agree to cooperate with any effort
undertaken by the Government of India
to arrive at a finality about Netaji mys-

(b) whether it is also a fact that Shri
H. V. Kamath, a former Member of
Lok Sabha, after his visit to Formosa
last year said in a press statement that
the Government of Formosa was con-
ducting an enquiry about the reported
plane crash involving Netaji at Taipah
in 1945 and it was prepared to under-
take a joint enquiry along with the
Government of India about the afore-
said matter; and

(¢) if so, whether the Government
of India, in collaboration with the Gov-
emment of Japan and the Government
of Formosa will institute a fresh En-
quiry Committee to finally resolve the
Nethji mystery ?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI) :
(a) The Government have seen press
reports of statement said to have been
made by General Fuziwara who was
visifing India in his private capacity.

(b) The Government have also seen
press reports of statement reported to
have been made by Shri Kamath,

(c) Government have indicated on
earlier occasions that there is no neces-
sity to institute a fresh enquiry since
the report presented by the Shah
Nawaz Committee was conclusive,

NetaJ1 EnguiRy COMMITTEE

3720. SHRI SAMAR GUHA : Wil
the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether it is a fact that Govern-
ment published only a short summary
of the evidences, reports of cross ex-
aminations of the witnesses and other
materials recorded and collected by the
Netaji Enquiry Committee instituted
by the Government of India;
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(b) whether it is a fact that the
Netaji Research Bureau (Calcutta)
requested the Government of India to
supply copies of complete récords of
Netaji Enquiry Committee for purpose
of record, study and research work;
and

(c) if so, whether Government com-
plied with the request from the Bureau ?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI) :
(a) Yes, Sir. The Government publish-
ed a document called Netaji Enquiry
Committee Report in 1956 giving the
conclusions of the Committee.

(b) Yes, Sir.

(¢) As a rule the Government of
India do not give access to documents
of recent origin like documents con-
nected with the Netaji Enquiry Com-
mittee to members of public. The
Government decided that as a speciél
case a member of the Netaji Research
Bureau could be permitted to study
these documents and also take any
notes he wanted from the material
which he would be examining.

Press CouNcIL—ACTION AGAINST
NEWSPAPER

3721. SHRI PREM CHAND VER-
MA : Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state :

(a) whether the Press Council of
India has since its establishment taken
action against any newspapers for pre-
judicial writings against the country;

(b) if so, which are the newspapers
against whom action has been takenm;
and

(c) the nature of action taken and
the penalties imposed ?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K, K. SHAH) : (a) No, Sir.

(b) and (c). Do not arise. However,
a complaint against a cartoon alleged
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to be obscene and derogatory to the
prestige of the country is under consi-
deration of the Press Council.

Supsmy To NEws AGENCIES

3722, SHRI PREM CHAND VER-
MA : Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state :

(a) whether it is a fact that Gov-
ernment pay a large subsidy to news
agencies;

(b) if so, the extent to which sub-
sidy was made during the last year and
how much subsidy was given to each
News Agency; and

(c) whether Government have under
consideration any proposal to establish
an official news agency ?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH) : (a) and (b). As a mat-
ter of policy, no subsidy is paid by Gov-
ernment to any news a . How-
ever, a sum of Rs. 75,000 has been
paid, as loan, to the Samachar Bharati
for purchase of teleprinter machines
and other equipment and a sum of Rs.
4 lakhs has been sanctioned as loan to
the United News of India for streng-
thening the news services. It has also
been decided to advance a loan of Rs.
55 lakhs to the Press Trust of India
for the construction of a building on
Parliament Street, New Delhi.

(c) There is no proposal under con-
sideration of the Government to esta-
blish an official news ageacy.

TeLEvision CENTRE IN DELHI

3723. SHRI MAYAVAN :
SHRI MARANDI :
SHRI HARDAYAL DEV-
GUN :

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(2) whether it is a fact that the Tele-

vision Ceatre in, Delhi propose to have
aﬁlmumtorthgprodmnoinlm.

(b) if so, whether any foreign assis-
tance will be required;

(c) whether any persons have been
sent abroad to get training; and

(d) the total cost involved ?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH) : (a) Yes, Sir.

(b) The Government of the Federal
Republic of Germany have agreed to
supply equipment for the Film Unit as
a gift.

(c) Government have not sent any
officer abroad for training in production
of films for T.V, The Government of
the Federal Republic of Germany have,
however, agreed to provide a Sound
Engineer and a Processing Engineer for
a period of one year each, and a specia-
list on programme production, for nine
months, for training Indian personnel.

(d) The cost of equipment for the
Film Unit is not known yet. The Gov-
ernment of India have to bear the ex-
penditure on incidentals comprising cus-
toms duty, installation charges, local
procurements etc. and the expenditure
on the lodging and local transport of
the three German experts. The expen-
diture on this account is estimated to
be Rs. 3 lakhs.

TRt ¥ T AT T ey
qg=T o afw

3725. Wt 3o Ho Wl : ¥
#fre-er A 97 a9 W FH F G
.

(%) =0 ‘=Y A T
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Masant CoMMITTEE’s REPORT TO Look
INTO GRIEVANCES OF ALR, STAFF
ARTISTES

3726. SHRI D. N. PATODIA :

SHRI BEDABRATA
BARUA :

SHRI Y. A, PRASAD ;
SHRI R. R. SINGH DEO :

Wil the Minister of INFORMA-
TION AND BROADCASTING be
pleased to stats :

(a) whether it is a fact that the staff
artistes have no representation in the
Masani Committee appointed to look
into their grievancies; and

(b) if so, in what way government
propose to consider their cooperation in
arriving at a decision about their wel-
fare.

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH) : (a) and (b). No Com-
mittee as such has been appointed to
look into the grievances of Staff Artistes.
But a Study Team consisting of a few
officers of the Ministry of Information
and Broadcasting and the Directorate
General, All India Radio headed by
Miss M. Masani, Deputy Director Gene-
ral (Inspection) has been set up for the
purpose of examining the present staff
structure of All India Radio and to sug-
gest changes and improvements. This
wide scope of reference would also in-
clude the position of Staff Artistes, re-
gular Programme Staff, etc. While,
therefore, there is no need to give an
exclusive representation to the Staff
Artistes on this Study Team, the latter
bas been advised to hold discussions
with the Associations of Staff Artistes as
well as regular Programme Staff, on
matters of relevant interests to their
constituents.
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ProGraMME OF ALR. CaLcurTa

3727. SHRI D. N, PATODIA :
SHRI BEDABRATA
BARUA :
SHRI Y., A. PRASAD :
SHRI R, R. SINGH DEO :

Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state :

(a) whether it is a fact that the pro-
grammes broadcast from the All India
Radio, Calcutta are not audible in the
northern parts of India; and

(b) if so, whether any steps have
been taken to imstal a more powerful
transmitter at Calcutta ?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH) : (a) The Calcutta
Station of All India Radio, like any
other regional centre, is expected to
serve only the listeners within the State
and to a limited extent, in the neigh-
bouring areas of the adjoining States.
At this stage of development it has not
been possible to cater to the needs of
listeners living outside their own linguis-
tic regions,

(b) Two powerful medium wave
transmitters are already being installed
at Calcutta. Onge of these is intended
to improve the service for the border
areas of West Bengal in the East and
beyond. The other very powerful tran-
smitter is intended primarily to provide
a night time service to countries in
South East Asia and to the countries on
the Northern Borders of India, even
though it couly be heard over the
greater part of the country at night

IMPORT OF PLANTS

3728. SHRI D. N. PATODIA :
SHRI BEDABRATA
BARUA :
SHRI Y, A. PRASAD :
SHRI R. R. SINGH DEO :

Will the PRIME MINISTER be
pleased to state the total amount iIn
foreign exchange spent annually for
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for
the
ele-

importing plant and equipments
processing nuclear materials in
various industrial plants for fuel
ments and nuclear power stations ?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI) :
The amount in foreign exchange spent
during 1966-67 for importing plant and
equipment for establishing various in-
dustrial plants for processing nuclear
materials and on nuclear power stations
is Rs. 2,012.25 lakhs,

TERRITORIAL DIVISIONS IN THEB
EXTERNAL AFFAIRS MINISTRY

3729. SHRI
SINGH :

SHRI D, C. SHARMA :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether the territorial divisions
in his Ministry have been strengtheped
for efficient working and to assess the
situation properly; and

KAMESHWAR

(b) if so, the main features thereof ?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI) :
(a) and (b). Efforts are being made,
within the available financial resources,
to strengthen the Territorial Divisions
of the Ministry of External Affairs at
the officer level and to provide for bet-
ter coordination among them as well as
with the other Ministries concerned.

Two posts of Heads of Division pre-
viously at the Director level have been
upgraded to the Joint Secretary level
In Divisions where the work has in-
creased in volume and importance more
desk officers are beltig provided by re-
edjustment.
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INDIAN DiPLOMATs NOT INVITED TO
CHiNese NatioNnaL Day Funcrion

3730. SHRI KAMESHWAR
SINGH : Will the Minister of EXTER-
NAL AFFAIRS be pleased to state :

(a) whether the Indian diplomats in
Peking were not invited to the function
held in connection with the Chinese
National Day on the 1st October, 1967;
and

(b) if so, the reaction of Govern-
ment thereto ?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL  AFFAIRS
(SHRIMATI INDIRA GANDHI) :
(a) Yes, Sir.

(b) Government view the exclusion
of Indian diplomats from the functions
held in connection with the Chinese
National Day in Peking as a discrimi-
natory and unusual diplomatic practise
reflecting China’s unfriendly attitude
towards us.

NEWSPAPERS IN INDIA

3731. SHRI R, 5. VIDYARTHI :
Will the Minister of INFORMATION
AND BROADCASTNG be pleased to
state :

(a) the number of daily mewspapers
which were being published in the wvar-
ious languages in the country in 1966;

(b) the number of dailies being pub-
lished in each State at presnt; and

(c) the languages in which they are
published ?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH) : (a) 576.

(b) and (c). A statement is laid on
the Table of the House. [Placed in
Library. See No. LT-1941/67].

FILM ON SARDAR PATEL AND LaL Bama-
DUR SHASTRI

3732. SHRI KANWAR LAL GUP-
TA : Will the Minister of INFORMA-
TION AND BROADCASTING  be
pleased to state :



5963 Written Answers

(a) whether it is a fact that films
were prapared by the Films Division on
the occasion of Sardar Patel Jayanti
Samaroh held in Red Fort, Delhi and
on the birth anniversary of Lal Baha-
dur Shastri celebrated in New Delhi in
the last two years;

(b) whether it is also a fact that
these films were not released by Gov-
ernment;

(¢) if so, why; and

(d) whether Government propose to
m;keanenquuytoﬁndout:hepemns
responsible and to punish them?

‘l‘HB MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH) : (a) to (c). Film cover-
age of Sardar Patel Jayanti Samaroh of
1965 and 1966 was released in the
Indian News Reviews (INR) No, 942
and 944 on the 12th November, 1965
and 11th November, 1966 respectively.
Phe coverage of the Samaroh in 1967
was not released because the shots were
found technically defective.

Film coverage of Lal Bahadur Shas-
triji's birth anniversary in 1966 was
done but it could not be released in the
INR of the week owing to drastic re-
duction in the length of the INR as a
measure of economy,

Earlier a film entitled “Homage to
Lal Bahadur Shastri” was released on
the 6th January, 1967. Film coverage
of Shastriji's death anniversary was also
featured in the Indian News Review
Mo, 954 released on 20th January,
1967. Another film entitled “A Man
of Peace” was produced on the passing
away of Shastriji for record purposes.

(d) Does not arise,

CoLLABORATION WITH FOREIGN ADVER-
TISING AGENCIBS

3733. SHRI KANWAR LAL GUP-
TA : Will the Minister of INFORMA-
TION AND BROADCASTING be
Pieaspd, to state :

(a) whether it is a fact that some
advertising agencies have made colla-
boration with some foreign agencies;
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(b) the loss of foreign exchange on
account of this collaboration during the
last three years;

(c) whether it is a fact -that some
industrialists preferred to give their
advertisement through these agencies
because they get extra facilities of
foreign exchange when they go to
foreign countries; and

(d) if so, the action Government
propose to take in the matter ?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K, SHAH) : (a) Yes, Sir. Two
Indian advertlsmg agencies have techni-
cal and financial collaboration with
foreign agencies,

(b) It is not in the public interest
to divulge information about the remit-
tance of profit or dividends by indivi-
dual companies.

(c) No such instance has come to
notice.

(d) Does not arise,

INDIAN TERRITORY IN ADVERSE Posses-
SION OF PAKISTAN

3734, SHRI KANWAR LAL GUP-
TA : Will the Minister of EXTER-
NAL AFFAIRS be pleased to refer to
the reply given to Starred Question
No. 1484 on the 31st July, 1967 and
state :

(a) whether it is a fact that Boria-
bari village in Goalpara-Rangpur Sector,
Part of Lubacherra Tea Estate in Sylhet
Sector, part of Surma river and river
bed (Sylhet Sector) and Bhagalpur vil-
laga near Agartala Aerodrome ware
under Indian possession after partitios
of the country but were taken away by
Pakistan;

(b) if so, under what circumstances
the Indian Government gave the posses-
sion of these areas to Pakistan;

(¢) why Government did not take
the sanction of Parliament before hand-
ing over these areas to Pakistan; and

(d) the steps Government propose
to take back this area from Pakistan?
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THE PRIME MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI) :
(a) and (b) With the exception of
Bhagalpur village, all these territories
have been in Pakistan’s possession
prior to the joint demarcation of the
international boundary in these areas.
They, however, legally became Indian
territories as a result of the joint de-
marcation. Presently, they are under
the administration of the Government
of Pakistan. They are to be exchanged
with areas similarly held by India after
the demarcation of the borders is com-
pleted. In the statement laid on the
Tableg of the House on 31-7-1967, the
year of demarcation of each area has
been given as the date of its adverse
possession since it 8 only on thoge
dates that such adverse possessions fol-
lowing demarcation became established.

The area near the Bhagalpur village
is not in the same category as the areas
mentioned above. The WNehru-Noon
Agreement of 1958 gave in perpetual
right to Pakistan the land belonging to
the Tripura State to the west of the
railway line as well as the land appur-
tenent to the railway line at Bhagalpur.
A disagreement has crept in over the
interpretation of the agreement. The
area bas K not yet been demarcated.
Under a military working boundary
agreement, Pakistan is at present in
possession of about .006 sq. miles of
Indian territory in this area. This is
purely a temporary arrangement and
does not prejudice India’s claim to the
territory.

(c) These areas which legally became
Indian territory only as a result of the
joint demarcation are eventually to be
transferred to India. The present de
facto comtrol of Pakistan over these
areas is purely temporary, and has been
agreed to under temporary working
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s0 that the adversely held areas both
by India and Pakistan are exchanged
before long.

ProoucTiON IN ORDNANCE FACTORIES

3735. SHRI S, M. BANERIJEE ; Will
the Minister of DEFENCE be pleased
to state :

(a) whether there is a move to set
up the Defence Production Board
under his Ministry to step up produc-
tion in Ordnance Factories;

(b) if so, when the Board is likely
to be setup; and

(c) the composition of the Board ?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
L. N. MISHRA) : (a) to (¢). A De-
fence Production Board was setup on
20-5-1964. The functions of the Board
are to examine, advise upon and make
recommendation to Government on pro-
posals relating to :

(i) Future plans in Defence Pro-
duction;

(ii) Provisioning procedure of the

Services and the executive or-

ganisations e.g., D.G.O.F. etc.

in so far as it affects produc-

tion;

Policy for stocking raw mate-

rials, particularly strategic

materials;

Establishment of production

of new items required for De-

fence Services;

(iif)

(iv)

Defence Stores at present be-
ing imported with a view to
establishing indigenous manu-
facture; and

Such other problems as may
be referred to it in the field
of Defence production, re-
pair, maintenance and repair
activities by the concerned ex-
ecutive authorities &g
D.G.OF.,, D.GI etc

(v)

(vi)
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There is no proposal at present to set
up any other Production Board regard-
ing production in Ordnance Factories.

—

AlrLoy STEEL PLANT IN KaNPUR

3736. SHRI S. M. BANERJEE : Will
the Minister of DEFENCE be pleased
to state :

(a) whether a final decision has been
taken to set up a special Alloy Steel
Plant in Kanpur; and

(b) if not, the reasons for the delay ?

THE MINISTER OF STATE DE-
FENCE PRODUCTION IN THE
MINISTRY OF DEFENCE (SHRI
L. N. MISHRA) : (a) No final deci-
sion has been taken.

(b) The scope and size of the plant
which may have to be set up are under
examination.

MANUFACTURE OF FERTILIZER WITH
* ATtoMIc ENERGY

3737. SHRI YASHPAL SINGH :
Will the PRIME MINISTER be pleased
to siate :

(a) whether a new technique for the
manufacture of fertilizer with the help
of atomic energy has been developed
by the Department of Atomic Energy;

(b) if so, the main features thereof;
and

(c) the action being taken to utilize
this technique ?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI) :
(a) No, Sir.

(b) and (c). Do not arse.

CHANDA COMMITTEE REPORTS

3738. SHRI BABURAO PATEL :
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
smte

(a) the pumber and details of re-
commendations of the Reports of
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Chanda Committes on the Media of
Information and Broadcasting

and adopted by the Government and
the number and details of those reject-
ed;

(b) the exact results achieved so far
by adoption of these recommendations
and the nature and description of the
difference it has made in the daily broad-
casting service;

(¢) whether Government propose to
adopt the remaining recommendations;
and

(d) if so, when?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K, K. SHAH) : (a) to (d). The Gov-
ernment have finalised consideration of
197 out of a total of 219 recommenda-
tions contained in the Chanda Com-
mittee’s Report on “Radioc and Tele-
vision” and four statements indicating
Government’s decisions in regard to
their acceptance or otherwise have al-
ready been laid on the Table of the Lok
Sabha on the 24th August, 1966, 29th
November, 1966, 21st March, 1967 and
21st November, 1967, The remaining
22 recommendations are still under con-
sideration.

Consideration of the bulk of the re-
commendations contained in the other
four Reports of the Chanda Committee
is likely to be finalised soon and state-
ments m-dlcatmg the Government’s de-
cisions in regard to the acceptance or
otherwise of these recommendations
will be placed on the Table of the Lok
Sabha.

(b) The major changes affected in
the broadcasting service as a result of
the adoption of the Chanda Committee's
recommendations may be summarised

as =

(1) Thewe has been
- decentralisation,

progressive
particularly
in programme matters and
l.he Aﬂ India Radio Stations
have been given the liberty to

take or nottotak.emeof
the N
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(2) There has been progressive
improvement in the presen-
tation of different points of
view objectively.

Scrutiny of talk-schedules
is no longer being done at the
headquarters and the Stations
are free to plan their own
talks programmes,

(3) The audition system has been
decentralised except in respect
of classical music.

A sound and eminently accept-
able news policy has been
laid down. Different opinions
expressed on matters of im-
portance are duly reflected in
the news bulletins.

The News Services Division,
All India Radio has been given
more administrative and finan-
cial powers,

(4)

3)

(6) Special agricultural program-
me has been introduced on

Television.

Commercial broadcasts have
been introduced on Vividh
Bharati at Bombay, Poona
and Nagpur Stations.

(N

Dacar Lama's Visit ABROAD

3739. SHRI BABURAO PATEL :
Will the Minister of EXTERNAL AF-
FAIRS be pleased to statg :

(a) the type and nature of passport
on which the Dalai Lama has been per-
mitted to travel overseas and the coun-
tries he has visited so far with the period
of his stay in each country;

(b) the amount of foreign exchange
allowed to him for this purpose and the
number of persons accompanying him;

(c) the number and names of Gov-
emment officials or advisers accoms
panying the Dalai Lama and the amount
of expenditure incurred on them; and

(d) the purpose for which the Dalai
Lama has been allowed to go on this
foreign tour ?
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THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI) :
(a) His Holiness the Dalai Lama
visited Japan and Thailand in his pri-
vate capacity. He was issued a Certi-
ficate of Indentity as a Tibetan national.
He stayed in Jayan for 17 and in Thai-
land for 7 days.

(b) and (c). For the personal needs
of His Holiness adequate foreign ex-
change was provided. Government do
not consider it to be in good taste to
reveal precise figures relating to His
Holiness, who in his capacity of a
great and revered religious leader, has
been received as a guest by the Govern-
ment and people of this country.

His entourage comprised of 6 persons
on the visit to Japan and 8 to Thailand.
All expenses, including those on pass-
ages, of the visits of His Holiness and
of his entourage, were met by the res-
pective hosts and the Government of
India did not incur any expenditure on
these visits.

(d) As the honoured guest of the
country, His Holiness is free to come
and go as he pleases. There is no
quesuon of “allowing” him or of not
‘allowing’ him.

(i) He was invited to Japan by
the Japanese Budhist Mis-
siopary Association on a cul-

tural visit and to inaugurate
an exhibition of Tibetan arts
and handicrafts.

He was invited to Thailand on
a religious visit by the Bud-
dhist Association of  that
country,
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W 3z IAW W FO FGN
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InDiaNs REFUSED EnNTRY IN UK.

3748. SHRI YAINA DATT
SHARMA : Will the Minister of EX-
TERNAL AFFAIRS be pleased to
state:

(a) the number of Indians holding
valid papers and passports who were
not admitted in the United Kingdom in
1964-65, 1965-66 and 1966-67; and

(b) the reasons therefor?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI) :
(a) and (b). A statement is laid on the
Table of the House. [Placed in Library.
See No. LT-1944/67.]

IMPROVEMENTS IN MIG AIRCRAFT

3749. SHRI YAINA DATT
SHARMA : Will the Minister of DE-
FENCE be pleased to state :

(a) whether it is a fact that Govern-
ment have asked the U.S.S.R. Govern-
ment to improve the aircraft to be pro-
duced at the MIG Complex, being set
up in India, so as to make the aircraft
more sophisticated; and

(b) if so, whether any change in its
planned schedule of production is en-
visaged ?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
L. N. MISHRA) : (a) The agreement
concluded with the U.S.S.R. authorities
in 1962 was for the manufacture of the
MIG-21 aircraft modified to meet the
requirements of the Indian Air Force.

(b) From the beginning, the manufac-
ture was related to the modified air-
craft. No change in the planned sche-

dule of production is envisaged.

SUPERSONIC AIRCRAFT

3750, SHRI BHOGENDRA JHA :
Will the Minister of DEFENCE be
pleased to state :

(a) whether it is a fact that the
Hindustan  Aeronautics Ltd, through
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the designing and production of the
Supersonic fighter aircraft HF-24 will
be able to meet the immediate require-
ments of the Indian Air Force;

(b) if so, when India is likely to be
sclf-sufficient in the matter of fighter
aircraft;

(c) whether about one fourth of the
parts of HF-24 are imported; and

(d) if so, by what time imports there-
of can be done away with ?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
L. N. MISHRA) : (a) HF-24 Mk, in
its class, is intended to meet the imme-
diate requirements of the Indian Air
Force.

(b) to (d). In the case of HF-24 air-
craft a number of proprietary equip-
are and in value they
repmcnt 30-359, of the cost of the air-
craft. Plans are under consideration
for the manufacture of aircraft acces-
sories and for the manufacture of raw
materials, e.g. aluminium extrusions,
steel castings, within the country. When
these materialise and when the industrial
base itself is broadened, a greater degree
of self-sufficiency can be expected in the
coming years; some parts will, however,
continve to be imported and, to some
extent, this is the case even with more
advanced countries Hke U.K., France,
ete.

Boox ENTITLED “INDIA WITH AND
wiTHoOUT WONDERS"

- 3751. SHRI BHOGENDRA JHA :
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state :

(a) whether it is a fact shat in the
book entitled “India with and without
‘wonders” written, published and freely
circulated in Western Germany, it is
stated that “it would be wiser to build
gas chambers for 400 million Indians
instead of blast furnaces”; and

(b) whether Government have pro-
tested to the West Germany Govern-

ment agamst the book and if so, with-

what result ?
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THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL  AFFAIRS
(SHRIMATI INDIRA GANDHI) : (a)
and (b). Government have seen some
reports in the Indian press regarding
this book. On enquiry Govt, learn that
the publication in question is in the Ger-
man language and is not on sale in
India. Further information regarding
the book has been called for from our
Embassy in Bonn,

C.D. Cars

3752. DR. RANEN SEN :

SHRI UMANATH :

SHRI E. K. NAYANAR :
SHRI P. GOPALAN :
SHRI JYOTIRMOY BASU :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it is a fact that Govern-
ment had requested the foreign diplo-
matic missions in Delhi (o reduce the
number of C.D. cars in their possession;

(b) if so, the reasons therefor;

(¢) the number of missions which
have complied with the request and the
particulars of the reduction made in
this regard; and

(d) the total number of C.D. cars
and other motor vehicles in the posses-
sion of foreign missions at present with
them, embassy-wise?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI) : (a)
No, Sir.

(b) and (c).

(d) The total number of C.D, cars
and Motor Cycles or Scooters is 1839,
A statement showing the mission-wise
breakdown of C.D. cars and Motor Cy-
cles or Scooters owned by them is laid
on the Table of the House. [Placed in
Library, See No, LT-1945/67.]

Do not arise.
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Information with regard to the foreign
mission's wvehicles registered with ordi-
nary number plates ie. other than CD
number plates is being collected and
will be laid on the Table of the House,
in due course.

3753 s wgrowm fag W
AT TAT HAT 3 IA FV FaT F 7

(%) T a7 sfecar sqwa
aur fawra aftag #1 gwies fear ;
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F=Ma T



5983  Written Answers

E AT A 20-11-1967 F1 frey
gt gra Iwe frw aq arfes gew
FE4T 335 FY AT WY &7 FzeArar AT

A

FFrart s

3755 wY Ay fag Wt :
FAT TN HET 98 II F1 T F4T 6

() a1 7z a9 § fr saf® o=
AFrT A F qqaT< 2 F faReh
ghaae sam T fdg 23w Fsadw
# aga #q AfFam I fear o
@R

(=) afz g, f1 gfaaed FTHAT_
#1 favra 77 & g 71 Frdard) A
o T E; AT

(7) =9 swz feafes faqdi ®
sryear fear a1 wr g ?

e davea 7 (sl sawm)
Tea HAt (N Fo Ave far) ¢ (F)
AT (7). wa 7 faa smael &
o % swaeg ¥ swacisgia wA A
frdt somw fage sTawE AT A
2 3 ¥ e smaws Iy A
FTHATA FAEAT W 7 &Y, AT g
AAWF Y, wEAw A AEEE *
i fanior giafeas 5@ & fad
W IBT AT E | AT Y-Hafaa gy
gat # sgdaw freae smafum fem
T @I, AT agEr W g g, @ife
am # wfaw & afas sreafast = mar
AT

(7) TemEeaEi § saAtae, TR
g, gATAIfae, TRgHewH a1 A1
0 wdfas fade wqe ¥ w99 F

o qEn faam o 71 0

DECEMBER 11, 1967

Written Answers

5984

FiLM oN UNTOUCHABILITY

3756. SHR1 P. C. ADICHAN : Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether Government have any
proposal to produce a film on untoucha-
bility in order to help the campaign
against the social evil;

(b) if so, the main details thereof;
and

(c) when the film is likely to be pro-
duced them ?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH) : (a) to (c). The Films
Division have six
short films on untouchability. They
are —

(1) Andhere Se Ujale Me
(2) Raidas

(3) Brahmin

(4) Bargad Ki Aap Beeti
(5) Children of God

(6) Sankararukku Oru Sodhanai.
There is no proposal at present.

MiILITARY Basgs IN INDIAN OceaN

3757. SHRI MADHU LIMAYE :
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state :

(a) whether there has been any fur-
ther development in the transformation
of Indian Ocean Islands into British/
U.S. bases; and

(b) the efforts made by Government
to prevent the creation of these bases?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI); (a)
The British Prime Minister recently an-
nounced that his Government has d;
cided to its plans to go ahead wi
the Angio‘rffmmm military establish-
ment on Aldabra Island in the Indian
Ocean,
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(b) The Government of India’s atti-
tude in this matter and the action taken
with the British Government was indi-
cated in a statement made by the Mi-
nister of External Affairs in Parliament
on 6th April, 1967. Government have
again expressed their view on this to
the British Minister of State for Com-
monwealth Relations who visited India
recently. This matter was also recently
taken up with the U.S. State Depart-

ment and they have denied that the set- .

up in the Island can be considered as
bases as there was no intention of sta-
tioning any troops there. The situation
is, however, kept under constant re-
view

DEMILITARISED ZONE

3758. SHRI RANDHIR SINGH :
Will the Minister of DEFENCE be
pleased to state :

(a) whether our Armed Forces guard-
ing the Mc Mohon Line are on Inter-
national border between India and
Tibet;

(b) whether there is any demilitaris-
cd Zone on either side of the Mc
Mohon Line;

(¢) if so, the depth and length of the
said Zone with Mc Mohon Line; and

(d) the nature of military activity
of either side in the said zones?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) to
(d). Our armed forces are suitably dep-
loyed on the Indo-Tibet border. It is
not in the public interest to disclose the
details of the deployment. The Colombo
Conference proposals, which were ac-
cepted by India, provided for the demili-
tarization of the Thagla Ridge and the
Longju areas pending agreed arrange-
ments. Government have respected
this view of the Colombo Powers. China,
however. has not only contravened the
proposals put forward by the Colombo
Powers but has also repudiated its own
so-called Unilateral Declaration of No-
vember the 21st, 1962, and has in fact
cstablished posts and undertaken mili-
tary activity in the 20-kilometre zone
North of the Mc Mohon Line.
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TRANSMITTER FOR SIMLA

3759. SHRI HEM RAJ : Will the
Minister of INFORMATION AND
BROADCASTING be pleased to refer
to the reply given to Unstarred Question
No. 5129 on the 10th July, 1967 and
state :

(a) whether the site for the installa-
tion of a high-power transmitter at Simla
has since been selected; and

(b) if so, when it will be installed?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH): (a) Yes, Sir.

(b) The installation is expected to be
completed within three years.

ORDNANCE EMPLOYEES SENT ABROAD
FOR TRAINING

3760. SHRI HEM RAJ : Will the
Minister of DEFENCE be pleased to

state :

(a) the various trades in which em-
ployees working in ordnance factories
have been sent for higher training to
foreign countries during the years 1963-
64, 1964-65 and 1966-67. with the
names of the countrics; and

'(b) the expenditure incurred by Go-
vernment on each trainee?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
L. N. MISHRA) : (a) and (b). The
information is being collected and will
be placed on the table of the House,

Moscow AND AsSIAN FriLM FESTIVALS

3762. SHRI ARJUN SINGH BHA-
DORIA : Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state :

(a) whether Indian films participated
in the Moscow Film Festival and the
Asian Film Festival held recently; and

(b) if so, what
ments?

are their achieve-
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THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH) : (a) and (b). Yes, Sir.
The Feature Film “Yaadein" was award-
ed a “Grand Prix"” at the Frankfurt
Festival and Shri Raj Kapoor got a dip-
loma for active participation in the Fes-
tival at Moscow.

RELEASE OF ForeiGN FoLms

3763. SHRI ARJUN SINGH BHA- -

DORIA : Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state:

(a) whether it is a fact that the Boand
of Film Censors has released the follow-
ing films in India for exhibition—(i)
Goldfinger, (ii) 007 with Love, (iii)
Fantamos, (iv) Doctor No, (v) Dial M
for Murder, (vi) Silencer, (vii) Horror
of Dracula, (viii) Who's Afraid of Vir-
gina Woolf;

(b) if so, whether these films contain
obscene and indecent scenes;

(c) the names of States where these
films have been exhibited so far; and

(d) whether Government propose to
ban the screening of such films?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH) : (a) and (c). Yes, Sir.
A statement giving the information is
laid on the Table of the House. [Placed
in Library, See No. LT-1946/67.]

(b) The scenes which were consider-
ed to be obscene or indecent were delet-
ed before certification.

(d) Neo, Sir.
INVESTMENTS
3764. SHRI SHIVA CHANDRA

JHA : Will the PRIME MINISTER be
phlsedtostate:

(a) whether it is a fact that the pri-
vate sector has surpassed ils target of
investment in every Five Year Plan while
the public sector has lagged behind its
target of investment under each Plan;

(b) if so, the targets and actual in-
vestments both by the private and the
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public sectors respectively under the
last three Plans and under the Annual
Plans since the end of the Third Plan;
and

(c) the percentage of the total na-
tional production which is under the
public sector and what percentage s
under the private sector at present?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI): (a)
No, Sir, the private sector exceeded its
target only in the Second Five Year
Plan but was behind the target in the
other plans. The public sector, how-
ever, almost reached its target in the
Third Plan,

(b) A statement is laid on the Table
of the House. [Placed in Library. See
No. LT-1947/67.]

(c) The percentage of gross product
of public and private sectors to gross
domestic product as available at present
for the year 1965-66 is 13.6 and 86.4
respectively.

Loss BY AtoMiC ENERGY IN AGRICUL-
TURE '

3765. SHRI SHIVA CHANDRA
JHA : Will the PRIME MINISTER be
pleased to state :

(a) whether Indian atomic plants
have succeeded in making any agricul-
tural mutant;

(b) if so, how far these mutants
would help in augmenting the agricul-
tural production; and

(c) the specific uses of atomic energy
which are planned in the fields of agri-
culture and biology?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI): (a)
Yes, Sir.
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(b) The extent to which these mutants
could help in augmenting agricultural
production can be known only after all
the critical tests are completed.

(c) Apart from the breeding of im-
proved varieties with radiations, atomic
energy is used in insect sterilization, pest
control and disinfestation of foodgrains
and for the preservation of foodgrain,
fruit, fish and other food stuffs.

FEAETT AAY TR & fee @t
Tt Wi

3766. ®f ¥FA=A : FAT TAT HaAT
qg FA ST FN FA fF
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NEWSs BROADCAST FOR A.LR. STaTiON
CALCUTTA ABOUT DEHOARDING OPERA-
TIONS

3767. SHRI B. K. DASCHOW-
DHURY : Will the Minister of IN-
FORMATION AND BROADCASTING
be pleased to state :

(a) whether it is a fact that on the
218t September, 1967, All India Radio,

5990«

Calcutta Station announced in the eollrse
of local news that in dehoarding drive

for rice and wheat in Cooch-Bihar, eight
thousand quintals of rice were fou.nd,

(b) the agency through which the
ALR., Calcutta Station collected the
above information; and

(c) whether it is a fact that the above
information was incorrect and was trans-
mitted without ascertaining the true
faets?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH): (a) Yes, Sir.

(b) The news was supplied by the Di-
rector of Information, Government of
West Bengal.

(¢) Does not arise.

RECRUITMENT OF SCHEDULED CASTES:
AND SCHEDULED TRIBES TO ARMED
ForcEes

3768. SHRI P. R, THAKUR : Will
the Minister of DEFENCE be pleased
to state :

(a) whether it is a fact that direct
recruitment to Defence Services is made
through the annual examinations com-
ducted by the Union Public Service
Commission;

(b) whether it is also a fact that out
of at least eight thousand boys who
were recommended by the Commission
for appointment to the Defence Services
as Cadet during the last 15 years, oaly
14/15 Scheduled Castes and
Tribes boys were recommended for such
appointment; and

(c) if so, the reason for the low per-
centage in direct recruitment and ap-
pointments to Armed Forces of the
Scheduled Castes and Scheduled Tribes?

THE DEFENCE MINISTER (SHRI
SWARAN SINGH): (a) Recruitment
of Commissioned Officers to the Armed
Forces is made through examinations
conducted by the Union Public Service
Commission followed by interviews held
by Services Selection Boards in the case
of some entries and through interviews
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held by Services Selection Boards alome
in the case of other entries.

(b) No, Sir; but it is a fact that the
proportion of Scheduled Castes and
Scheduled Tribes in the officer cadre of
the Armed Forces is not large.

(c) The reason is that the selection
is made for the available vacancies
strictly on the basis of the merit list as
recommended by the Selection agencies
subject to medical fitness and verification
of character and antecedents.

M.Ps, BATCHEs TO MEET JAWANS

3769. SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of DE-
FENCE be pleased to state :

(a) whether any steps are being taken
to regularly send batches of Members
of Parliament to meet Jawans in forward
areas; and

(b) if not, the reasons therefor?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
L, N, MISHRA): (a) and (b). Go-
vernment have arranged for visits by
MPs to forward areas whenever a re-
quest in this regard has been received
either from MPs or from the Lok Sabha
or Rajya Sabha Secretariat. Thus, since
August 1967, 33 MPs have visited for-
ward areas in three batches. Subject to
procedure will continue to be followed.

ELECTiON TO CANTONMENT BOARD,
JULLUNDUR

3771. SHRI YAINA DATT
SHARMA: Will the Minister of DE-
FENCE be pleased to state :

(a) whether it is a fact that the elec-
tions to the Cantonment Board, Jullun-
dur which were scheduled to be held in
June, 1967 were cancelled;

(b) whether the date for receiving
nominations for the said elections was
also cancelled just 24 hours earlier than
the time fixed for receiving nomination
papers;
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(e) if so, the reasons therefor; and

(d) when the elections are likely to
be held?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
L. N. MISHRA): (a) By notification
published on 12th May 1967, the term
of office of the elected members due
to «xpire by 30th June 1967 was cxtend-
ed upto 31st March 1968 or the date of
notification of election of their succes-
sors in office in the official gazette, which-
ewer is earlier.

(b) No, Sir. According to the elec-
tion programme for holding elections
on 16th June 1967, the date for pre-
sentation of Nomination papers to the
Returning Officer was 16th May 1967.
The Notification cancelling the said elec-
tion programme was issued on 11th May
1967 and published in the Gazette on
the 12th May 1967.

(¢) To delimit the wards with a view
to provide only for single member
wards.

(d) Before 31st March 1968 when
the extended term of office of the elected
members in question is due to expire.

ACQUISITION OF LAND NEAR ITARSI

3772. SHRI NITIRA] SINGH
CHAUDHARY : Will the Minister of
DEFENCE be pleased to state :

(% whether his Ministry propose to
acquire few hundred acres of land for
residential quariers near Itarsi;

(b) whether the land is cultivable;

(c) whether Taku village Abadi and
surrounding area, which adjoins the ac-
quired area for test range, would also
be acquired for residential quarters; and

(d) if not, the reasons why the culti-
vable land at sixteen miles away is be-
ing preferred to adjoining Abadi?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
L. N. MISHRA): (a) Approximately
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400 acrea of private owned land which
fﬂnwmmcmmdnﬂlm

including
residential quarters and for other tech-
nical purposes.

(b) Yes, Sir.

(c) No, Sir.

(d) The area selected for the Range
is approx. at a distance of 16 miles from
TTARSI town. This area is undevelop-
ed and schooling and other essential faci-
lities do not exist in the vicinity of the
range area. The residential quarters
are, therefore, being built in the area
approx. 24 miles away from ITARSI
Railway Station where such facilities al-
ready exist. In case the residential
quarters are built in the vicinity of the
Range area, considerable expenditure
will have to be incurred by way of pro-
viding essential facilities.

i # famawl W §w
3773 st frger fag: ¥ @

et oz F9= FoFAT ﬁﬁ?:

(%) 71 7 ¥ WX g SEw=
%1 fawar w1 39 fegfy § g dm=
3 g% X A &, 9= ag fagar fedt
QAT I A AT

(7)) afz 7, & feravagts
ferw ww ¥ e faw ¥ 20
agefrer & st #Y fraedt Faeramedi w1
Fwar & ot @ & AR et Gt
fawaral Srfwaascdrwfy; s

(7) seF wTFTO ?

afreen sama & (sl geamaw)
-t (oft & ave faw) : (F)
ot &N

(@) % (7). TREATER HiwE
A& 7@ 9 | qafTqE F AT A FATA
# fogat @ gewr fog swad,
1962 ¥ Fzra §w WE # TE
i @t (BN A @Ha) wie
T ¥ T T 1T T GYE,

104 & | T8 UF HTH § G701 T S
T g, W7 AT T T I AT G-

faamg

TECHNICIANS FOR ALGERIA

3774. SHRI K. M, KOUSHIK : Will
the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether it is a fact that the Alge-
rian Government have sought the help
of our Governmeat for the supply of
technicians to manage industries in Alge-
ria;

(b) if so, the types of technicians re-
quired by them; and

(c) whether any technicians have
been sent so far and if so, their mum-
ber?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI): (a)
and (b). During the visit to New Delhi
in September/October, 1967 an Algerian
Delegation showed interest in securing
services of Indian technicians in the
fields of oil industry, Civil Engineering
and Civil Aviation.

(c) Details of the specific require-
ments of Algeria of technicians in diffe-
rent fields is awaited.
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FOREIGN LANGUAGES BROADCASTS

3779. SHRI YAIJNA DATT
SHARMA
SHRI ISHAQ SAMBHALI :
SHRI HIMATSINGKA :

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
refer to the reply given to Unstarred
Question No. 6504 on the 24th July,
1967 and state :

(a) whether Government have since
decided to increase the duration of
foreign language broadcasts in the Ex-
ternal Services of the All India Radio;
and

(b) if so, the details thereof ?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH): (a) Yes, Sir.

(b) For the present, it is proposed to
introduce two new services—one in
Russian and the other in Malay, as soon
as staff and other resources are avail-
able. In addition, number of foreign
langnage broadcasts are proposéd to be
increased when the two Megawatt trans-
mitters become available,
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3781. SHRI C. CHITTIBABU : Will
the Minister of DEFENCE be pleased
to state :

(a) whether it is a fact that the Kan-
pur Cantonment Board has asked for
grants and aid for the improvement of
sanitary system in the pucca built resi-
dential houses and for extension of se-
waga lines to these places within their
jurisdiction; and

(b) if so, the action taken by Go-
vernment thereon?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
L. N. MISHRA) : (a) and (b). The
Cantonment Board has desired a special
grant-in-aid for Rs. 8 lakhs during
1968-69 for sewage scheme. Detailed
proposal is however still awaited from
the Cantonment Board along with de-
tailed plans and estimates, and the same
will be examined when received.

DECEMBER 11, 1967

Written Answers 6000

FiLM Stupio IN ORISSA

3782. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state:

(a) whether it is a fact that Orissa
Government had requested the Central
Government to establish a Film Studio
at Bhubaneswar i 1965-66;

(b) whether Government have receiv-
ed any jon from persons and
institutions having interest in Film Studio
in this regard; and

(¢) if so, the decision taken there-
on?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH): (a) No, Sir. The State
Government of Orissa had, howewver,
included their scheme for the seiting up
of a Film Studio in the State in their
draft proposals on Publicity for the 4th
Five Year Plan. These proposals have
not materialised so far. The subject-
matter is the concern of the State Go-
vernment and the decision whether a
Film Studio should be sét up or mot
rests with them.

(b) and (c). No Sir. Copy of the
representation made to the Chief Minis-
ter, Orissa was, however, forwarded to
this Ministry for information.

BoRDER ROAD3S IN MANIPUR

3783. SHRI M. MEGHACHANDRA :
Will the Minister of DEFENCE be
pleased to state :

(2) whether the border roads linking
Manipur with Cachar now under cons-
truction are being undertaken by the
P.WD.;

(b) whether it is a fact that the prog-
ress m the construction of roads s
slow;

(¢) if so, whether Government pro-
pose to take over the work of the cons-
truction of the roads to be handed over
to the Defence Engineering Staff for
construction on an emergency blul"i
and SR L8
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(d) if not, the present state of roads,
the amount invested so far and time to
be taken in completing the roads?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE
MINISTRY. OF DEFENCE (SHRI
L. N. MISHRA) : (a) to (d). The con-
struction of the new Cachar road linking
Jiribam with Imphal has so far been
undertaken by the Manipur PWD. The
progress of construction on this road has
been slow due to shortage of machinery
and equipment with the Manipur PWD
and high tender rates quoted by con-
tractors for works in the Area. In view
of the difficulties experienced by the
Manipur PWD, it has been decided to
entrust further construction of this road
to the Border Roads Development Board
with effect from 1-4-1968. The progress
of works is as follows :—

Formation cutting 125 miles
Soling and Metalling 25 miles
Black topping 10 miles

Cenrtain protective works have also been
carried out. The total expenditure in-
curred so far is approximately Rs. 2.45
crores,

INDUSTRIALISATION OF MANIPUR

3784. SHRI M. MEGHACHANDRA.:
Will the PRIME MINISTER be pleased
to state:

(a) the number of industries or pro-
jects taken up for Manipur as a prog-
ramme to- industrialise the territory dur-
ing all the Plan periods;

(b) the industries or projects which
have started;

(c) the amount of employment poten-
tial thrown up by the aforesaid industrial
establishments or the projects in opera-
tion; and

(d) the total amount of allocation
made for those industries or projects?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
EXTERNAL
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(SHRIMATI INDIRA GANDHI) : (a)
to (d). The programme was primarily
to provide assistance for the develop-
ment of village and small industries. In
addition, a rural industries project has
also been set up. A total allocation of
approximately Rs. 110 lakhs was made
up to 1967-68 for the development of
industries. It is difficult to estimate the
additional employment potential created
through these development programmes.

WEEKLY PRICE BULLETIN BROADCAST
BY IMPHAL RapIo STATION

3785. SHRI M. MEGHACHANDRA:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether the All India Radio, Im-
pha] Station gives weekly price bulletins
in their broadcasts, ‘giving the prices of
essential commodities and also the rate
fixed by the local Government; ’

(b) whether it is a fact that the price
quotations which A.LR., Imphal is giv-
ing are not connected with the present
market price; and

(c) if so, the steps taken to give cor-
rect information to the general pubhc?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH): (a) to (c), The AIR
Imphal Station broadcasts weekly re-
views of prices of consumer goods on
the basis u-f the data supplied by the
Government of Manipur, verified from
markets distributors and agents. The
information furnished by the State Go-
vernment is taken to be authentic.

APPOINTMENTs IN COMMITTEE ON PLAN
ProJECTS

31786, SHRI RAJDEO SINGH : Will
the PRIME MINISTER be pleased to
state :

(a) whether it is a fact ghat all ap-
pointments in the Committee on Plan
Projects to Class I and II posts have been
made without holding any open exami-
nation through UPSC.;
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(b) whether it is also a fact that none
of the posts of the Committee on Plan
Projects has been made permanent so
far; and

(c) if so, the reasons therefor ?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI): (a)
to (c). Appointments to Class I and II
posts in the Committee on Plan Projects
are made in accordance with the pres-
cribed rules in consultation with the
Union Public Service Commission, when-
ever required. In view of the temporary
and varying nature of work of the Study
Teams appointed b ythe Committee, it
was not found possible to make the tem-
porary posts in the Committee perma-
nent. However, the matter is being pur-
sued as a result of the liberalisation of
orders on the subject,

REHABILITATION OF EX-SERVICEMEN

3787. SHRI JYOTIRMOY BASU :
Will the Minister of DEFENCE be

pleased to state :

(a) whether the affairs of ex-service-
men are being neglected as alleged by
various associations of ex-servicemen;

(b) how much land has been allotted,
how many cooperative societies have
been organised and how many industries
have been set up to absorb them; and

(c) the minimum pension given to an
ex-serviceman 7

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) No,
Sir.

(b) (i) About 38,000 acres of land
has so far been allotted in 13 ex-ser-
vicemen's land colonisation schemes in
collaboration with the State Govern-
ments. Apart from this, waste lands have
been reserved by some State Govern-
ments, for allotment to ex-servicemen
individually.

(ii) So far 95 cooperative societies of
different types, such as tramsport indus-
trial, farming, consumers housing and

DECEMBER 11, 1967

Written Answers

6004

multipurpose have been formed by ex-
servicemen.

(iii) So far 2 industries, one in Maha-
rashtra and the other in Rajasthan have
been established to absorb ex-service-
men.

(c) The minimum pension, including
ad hoc increase, is Rs. 25 since Ist
April, 1964,

ATTACK ON INDIAN RESIDENTS IN
PENANG

3788. SHRI D. N. PATODIA :
SHRI N. K. SANGHI :

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state :

(a) whether it is a fact that the Indian
residents in Penang were attacked re-
cently and substantial damage was done
to the property of Indian businessmen
there; and

(b) if so, the action taken thereon?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI): (a)
and (b). There has been some rioting
recently in Penang and other parts of
Malaysia. Reports so far indicate that,
in the Penang rioting, one person of
Indian origin was killed; though it is not
yet clear whether he was an Indian na-
tional. We do not yet possess any reli-
able information regarding any damage
to Indian property. The Malaysian
authorities are in full control of the situ-
ation and it is not comsidered necessary
to take any special measures for the pro-
tection of Indian nationals in Malaysia.
Our High ission is in touch with
the situation and will take action for
safeguarding the legitimate rights of
Indian nationals as and when necessary.

SyuppLy oF New TYPE oF TANKs
TO PARISTAN BY US.A,

3789. SHRI Y. A. PRASAD :
SHRI N. K. SANGHI :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it is a fact that U.S.A.
has developed a tank which can out-
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manoeuvre any firing weapon on a field

(b) whether under the NATO Agree-
ment such tanks have been supplied to
Pakistan by US.A.; and

(c) if so, the reactino of Government
in the matter?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI): (a)
to (c). We have seen reports that a new
tank has been developed jointly by the
US.A. and West Germany. It is still
in the prototype stage of production, and
will therefore, not be available for sup-
ply for some years to come till the field
trials are satisfactorily completed.

Visit BY U.K."S MINISTER OF STATE
FOR COMMONWEALTH RELATIONS

3790. SHRI N. K. SANGHI : Will
the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether it is a fact that the Minis-
ter of State for Commonwealth relations,
UK. visited India recently; and

-(b) if so, the purpose of his visit and
the details of discussions held with him?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAI"S
(SHRIMATI INDIRA GANDHI): (a)
Yes, Sir.

(b) He was on a friendly wisit and
took this opportunity to meet Prime
Minister and some other Members of
the Government to discuss matters of
mutual interests.
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PLAN FOR HIMACHAL PRADESH

3793. SHRI CHENGALRAYA
NAIDU : Will the PRIME MINISTER
be pleased to state :

(a) whether it is a fact that 10 per
cent cut has been recommended by the
Planning Commission in Himachal
Pradesh Annual Plan;

(b) if so, whether it is also a fact
that Himachal Pradesh Government has
requested the Planning Commission to
accept the original proposals; and

(c) if so,
thereto ?

Government’s reaction

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINISTER
OF EXTERNAL AFFAIRS (SHRI-
MATI INDIRA GANDHI) : (a) and
(b), No, Sir, The proposals of the
Administration for the Annual Plan
1968-69 to which hon. Member refers,
are still under examination in the
Commission,

(c) Does not arise,

INDO-GERMAN ATOMIC PROJECT

3794. SHRI N. K. SANGHI :
SHRI BEDABRATA BARUA:

Will the PRIME MINISTER be pleas-
ed to state :

(a) whether there are any prospects
of Indo-German collaboration in an
atomic energy project as a resuli of
tal(kls with the West German Chancellor;
an

(b) if so, in what respects?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINISTER
OF EXTERNAL AFFAIRS (SHRI-
MATI INDIRA GANDHI): (a) and
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(b). No discussions in relation to any
specific atomic energy project were held
with the West German Chancellor.

-
F EMPLOYEEs oF AToMiIcC
ENERGY

95. SHRI GEORGE FERNAN-
DES : Will the PRIME MINISTER be
pleased to state :

(a) whether the Atomic Energy Com-
mission have received a charter of
demands from the Union of its employ-
ees during the last one month;

(b) the contained in the
charter;
(c) whether negotiations have com-

menced on the charter of demands with
the Union; and

DEeMANDS,

demands

(d) when the negotiations are likely
to complete ?

THE PRIME MINISTER, MJINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINISTER
OF EXTERNAL AFFAIRS (SHRI-
MATI INDIRA GANDHI) : (a) and
(b). A memorandum described as - a
charter of demands, has been received.
A copy of the memorandum is placed
on the Table of the House. [Placed in
Library. See No. LT-1948/6T]

(c) No, Sir.
(d) Does not arise,

FaMmiLy PensioN To CoMMISSIONED
Orricers KiLLED IN AcTioN

3796. SHRIMATI NIRLEP KAUR:
Will the Minister of DEFENCE be
pleased to state :

(a) whether it is a fact that family
pensions granted to Commissioned
Officers killed in action or released from
service range betweea Rs. 25/- and Rs.
40/- per month;

(b) the basis on which these pensions
have been worked out; and

(c) whether there are any propoaa]s'
to increase the quantum of pension ?
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THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH) : (a) No,
Sir.

(b) For a period of seven years from
the date following the date of death,
a special family pensionary award (re-
presenting special family pension,
children allowance and education allow-
ance) equal to two third of the basic
pay last drawn by the deceased officer
is admissible to the widow, The mini-
mum of such a pension (i.e. in the case
of a 2/Lt.) is Rs. 267/~ pm. There-
after, the special family pension admis-
sible to the widow is equal to 1} times
the mormal rates of special family pen-
sion, the minimum of which (i.e, in the
case of a 2/Lt) will be Rs. 225/- p.m.
The question of family pension does not
arise in the case of a released officer.

(¢) Certain proposals are under con-
sideration.
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ExporT OF FILMS

3800. SHRI B. K. DASCHOW-
DHURY : Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to refer to the reply given to
unstarred Question No. 2052 on the
27th November, 1967 and state:

(a) the names of importers through
whom these fllms were distributed in
India; and

(b) bow much foreign exchange was
allowed to these importers ?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH) : (a) and (b). Informa-
tion is being collected and will be laid
on the Table of the House.

PArTIES TO ENTERTAIN TROOPS IN
FORWARD AREAS

3801. SHRI K. P. SINGH DEO:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether it is a fact that Govern-
ment proposes to raise some parties for
the entertainment of troops in the for-
ward areas;

(b) if so, whether these parties are
to be raised from within the Song and
Drama Division of his Ministry or some
professional parties have been invited
by the Government for the purpose;

(c) the number of such parties likely
to be raised; and

(d) the estimated expenditure likely to
be incurred on such parties ?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH): (a) Yes, Sir,

(b) and (c). Nine mobile units con-
sisting of instrumentalists, singers, dan-
cers, actors and actresses are being rais-
ed departmentally by the Song and
Drama Division by open recruitment, In
addition, some professional troupes may
be utilised by Government for enter-
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t of troops as and when neces-
[T58

(d) About Rs. 12 lakhs a year out of
the budget of the Song and Drama
Division.

ADVERTISING BY PuBLIC SEcTOR UNITS

3802. SHRI K, N. PANDEY : Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) how many Public Sector or auto-
nomous Corporations have been estab-
lished under his Ministry;

-(b) the Advertising Agency which is
conducting their publicity and whether
it is wholly Indian-owned; and

(c) how much commission has been
paid to them till 19667

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH) : (a) One, Sir namely
the Film Finance Corporation Limited
Bombay.

(b) The Corporation has not employ-
ed any advertising agency to conduct
their publicity.

(c) Does not arise.

PusLic CORFORATIONS UNDER
DEFENCE MINISTRY

3803. SHRI K. N. PANDEY : Will
the Minister of DEFENCE be pleased
to state :

(a) the number of public sector or
autonomous corporations  established
under his Ministry;

(b) the name of the advertising
agency which is conducting publicity
on behalf of such corporations; and

(c) whether it is wholly Indian-owned
and how much commission has been
paid to them up to 1966 ?

THE MINISTER OF STATE
(DEFENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI L.
N. MISHRA): (a) There are seven
Public Sector Undertakings under this
Ministry wiz. Hindustan Aeronautics
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Ltd.,, Bharat FElectronics Ltd., Bharat
Earth Movers Ltd,, Mazagon Dock
Ltd, Garden Reach Workshops Ltd.,
ll"":sa Tools Ltd. and Goa Shipyard

(b) and (c). Bharat Electronics Ltd.,
Bharat Earth-Movers Ltd. and Mazagon
Dock Ltd. have appointed Efficient
Publicities, Madras, Madras Advertising
Company Private Ltd., Bangalore and
Press Syndicate Ltd.,, Bombay, respec-
tively, as their advertising agents. These
advertising firms are wholly Indian-
owned. They are not paid any com-
mission by the Public Undertakings and
receive their commission direct from
the Publishers.

Hindustan Aeronautics Ltd., Garden
Reach Workhsops Ltd., Praga Tools and
Goa Shipyard Ltd. have not appointed
any advertising agents as such.

LanDp rorR FAMILIES oF JAwANS
KILLED IN ACTION

3804. SHRI ONKAR LAL BERWA.:
Will the Minister of DEFENCE be
pleased to state :

(a) whether it is a fact that the
Rajasthan Government had allotted 10
lakh acres of land for the families of
those killed in Indo-Pakistan conflict on
the request of Punjab Government; and

(b) if so, how much land has been
allotted by other States to such fami-
lies 7

THE MINISTER OF STATE
(DEFENCE PRODUCTION) IN
THE MINISTRY OF DEFENCE
(SHRI L. N, MISHRA): (a) No, Sir.
According to the information received
from the Govt. of Rajasthan in March,
1966, 25,000 acres in Rajasthan Canal
Project Area and 1,000 acres in Bhakra
Project Area have been reserved for
families of soldiers killed and disabled
ex-service personnel in the fighting in
NEFA, Ladhak, Rann of Kutch, Raja-
sthan, J&K and Punjab and who arc
living in Rajasthan, Punjab and Hima-
chal Pradesh.
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(b) A statement containing the re-
quired information as collected from
the different State Governments is laid
oa the Table of the House. [Placed in
Librery. See No. LT-1949/67.]

AGRICULTURE DOCUMENTARIES

3805. SHRI K, P. SINGH DEO:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) the number of Agricultural
Documentaries that are produced by the
Government in a year;

(b) the number of such documenta-
ries that are released;

(c) the expenditure incurreq on the
production of these documentaries; and

(d) if all the documentaries pro-
duced in a year are not released for
exhibition, reasons therefor ?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K, K. SHAH): (a) and (b). The Films
Division produced five documentary
films each during 1965-66 and 1966-67
and three Films during 1967-68 (up-to-
date). All these Films were released for
exhibition.

(c) (i) 1965-66 .. Rs. 1,94,394.

(ii) 1966-67 .. Rs. 2,22,568,

(iii) 1967-68 (Up-to-date)
Rs. 91,728.

(d) Does not arise.
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BroaDCAST OF NEWs aBouT Now-
CONGRESS PARTIES

3806-A. SHRI M. MEGHACHAN-
DRA : Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state ;

(a) whether Government have issued
any directions to the All India Radio,
Imphal, not to broadcast mews about
the meetings of the non-Congress par-
ties;

(b) whether it is a fact that news
about big public meetings held at Im-
phal on the 21st October, 1967 etc.
were not given in the broadcast of local
mews in the All India Radio, Imphal;
and

(c) if so, the reason therefor ?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K, SHAH): (a) No, Sir.

(b) and (c), Two meetings were
held at Imphal on October 21, 1967,
ome organised by the CPI. and the
other by the United Front. The reports
of the meetings were not included after
they were judged on the basis of their
relative news value.

NEw FAMILY ASSISTANCE SCHEME
POR AIRMAN

3806-B. SHRI P, RAMAMURTI .
SHRI NAMBIAR :
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SHRI GANESH GHOSH :
SHRI K. ANIRUDHAN :
SHRI MARANDI :

SHRI S. C, BESRA :

Will the Minister of DEFENCE be
pleased to state :

(a) whether it is a fact that mnew
family assistance scheme for serving air-
man has been instituted by the Indian
Air Force Benevolent Association;

(b) if so, the main features thereof;
and

" (c) when the scheme is likely to be
implemented ?

THE MINISTER OF STATE
(DEFENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI L.
N. MISHRA) : (a) to (c). The Indian
Air Force Benevolent Association has
instituted a family Assistance Scheme
for airmen with effect from Ist Septem-
ber 1967, on a voluntary cooperative
self help basis. A subscription of
Rs, 2.00 per month per member is col-
lected. The objects of the scheme are
to render financial assistance (i) to
deserving families of airmen who die
whilst in service, for their permanent
rehabilitation and (ii) for resettlement
of deserving cases of retired/released
awrmen. The extent of assistance granted
under the Scheme is given below :—

(i) Rehabilitation Grant for Widows
and dependants :

Rs. 60/. per month for a period
of ten years or till satisfactory
rehabilitation of the family,
whichever is earlier.
Resettlement Grant for retired/
released personnel ;

The quantum of this grant will
depend on the funds available
and the period for which the air-
man was a member of the
scheme,

(i)

There is a Governing body which
scrutinises all applications and decides
on the scale of assistance to be granted,
on the merits of each case.



6017 Re. CA.

12.03 Hrs.
RE. CALLING ATTENTION NOTICE
(Procedure)
MR. SPEAKER : Shri Hem Barua.

SHRI NAMBIAR (Tiruchirapalli):
Sir, before you take up the Calling
Attention Notice, I have a point of
order on that.

My point of order is under rule 197
which reads :—

“A member may, with the previous
permission of the Speaker, call the
attention of a Minister to any
matter of urgent public importance
and the Minister may make a brief
statement or ask for time to make
a statement at a later hour or
date.”

The Calling-attention notice says :—

“to call the attention of the Minis-
ter of Home Affairs to the re-
ported involvement of C.P.L
(Marxist) in anti-national activities
in West Bengal and Kashmir.”

Now, rule 197 clearly says that it
must be a matter of urgent public im-
portance. A section of the press has
brought into contempt a party which is
a legal party and which is also a ruling
party in many States in India. If what-
ever is reported in the press can be the
subject matter of an issue being raised
in the House, then many sections of
the Opposition parties or even the Con-
gress Party can be accused similarly
by a section of the press. The Com-
munist Party also has got ils organs and
we can accuse the Congress or any
other party in the Opposition., But are
we going to use the forum of Parlia-
ment and the office of the Speaker for
allowing such sort of discussions and be
a party to this for bringing in a cold
war between the Opposition parties at
the instance of somebody wo is
interested ? Therefore I submit that a
ruling may be given that such calling-
attention notices would not be allowed.
Anything can be reported in the press.
"After all, what is reported in the press
is not a sufficient matter for discussion
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here. I can give instances of press
reports about any party or individual.
Tomorrow a pressman may write some-
thing about the Speaker saying tha; he
is doing something which is anti-
national: Or, the agitation against the
Language Bill is an anti-national acti-
vity openly done by the Jana Sangh and
others. Are we to bring it up here?
Therefore 1 submit that this should not
be allowed to be raised in the fornm
of Parliament.

ot wy fomd (WiT): e WO,
T ¥t e T N )

MR, SPEAKER : 1 called him be-
causg his party was concerned.
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MR. SPEAKER : After hearing ycu
I must hear everybody else.
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st =g fed 3@ s O T
| § 5 ™ e § o fafuw ow-

MR, SPEAKER : One friend of the
Communist Party (Marxist) met me-—
1 do not want to pame him—and said
that all sorts of allegations may be
made and I said that if all sorts of alle-
gations are made, you may explain your
point of view and that also must be
before the House. That is the mini-
mum demand of any party which is
being maligned. But it is nothing new
here. So many times we see that the
Congress Party is accused of doing so
many things. On the floor of the

House it is done against each pacty. I
wish, you could avoid it. If the

But as long as they
do it against each other, the Speaker
be put in an embarrassing
position. 1 gave an assurance to the
leader of the Marxist Party that it shall
not go without his explanation. He
said, “I may not be asked to do so”,
because his name is not here om the
calling-attention notice and I said, “If
you ask for an explanation later on,
perhaps I will consider it; tomorrow
you may be given a chance.”

SHRI NAMBIAR :
is not a mercy,

Explanation

MR. SPEAKER : What do you ‘ant
me to do then ? May I ask Shri Nam-
biar that he also should not hurl charges
against another party, I will be very
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happy, if he does that....(Interrup-
tion). Let us decide that from to-
morrow no party shall say on the floor
of the House—outside you may say so
many things; nobody is interested—
anything against another party unless
it is a proved fact or something like
that. Let us have some convention
like that. All the parties may say any-
thing outside. But until this is not
done, it will be very difficult for me
to allow. .. (Interruption).

SHRI NAMBIAR : I never thought
office will be used for this pur-
pose. (Interruptions)

MR. SPEAKER : Order, order. 1
would like to hear Mr. Dange now.

SHRI S. A, DANGE (Bombay Cen-
tral South): Are we going to have a
convention in this House that one
group of MPs can accuse another group
of MPs and their party of anything
they like and you will permit a discus-
sion on that in this House ?

MR, SPEAKER : No; it should not
be so. 1 am appealing to all.

SHRI S. A. DANGE : Tomorrow, 1
may give a notice and say that certain
political parties have organised riots
against Muslims in Ranchi or cerlain
political parties have organised riots in
Calcutta or that they are camrying out
a civil war, that they are permitting
communal hatred, a communal mas-
sacre, and request you to please allow
a discussion on those parties, will you
allow it? If this House is to go into
that through such methods, then let us
have an understanding and we will also
go through it.

SHRI BAL RAJ MADHOK (South
Delhi) : Sir, it is not a question of any
one party accusing another parly ..
(Interruption)

AN HON. MEMBER ;: What is that
then ?

st FwOw AEE L gEMT W
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we will be failing in our duty, we will
be betraying our country, we will be
betraying democracy, we will be betray-
ing national defence forces and, there-
fore, we have every right to discuss
such questions in this House. (Interrup-
tions) .

SHRI P. RAMAMURTI (Madurai):
I would not have interfered in this dis-
cussion but for what I heard from Mr.
Madhok just now. Mr. Madhok goes
on the premise—I want to emphasize
that—that there is a party or there are
parties in this country whose existence
is detrimental to the national security
and all that. That is the premise. 'What
1 want to know is this, Has that pre-
mise been established by anmy authentic
or authoritative evidence in this House ?
(Interruption) Without that, is it open
to any Member of this House to assume
that there is a particular party in this
country whose existence is detrimental
to the national security 7 After making
that categorical statement, if he comes
forward and says, it is open to the House
to discuss that, certainly, I want that
evidence to be placed before the House.
Let the evidence be placed before the
House and let me be given an oppor-
tunity, let us be given an opportunity
to cross-examine and prove that the
evidence is nothing but a string of lies.
1 want to know, without that, whether
the House is going to convert itself into
a court of law, where all this will be
gone into, If not, I do not see any
reason how on mere allegations, from
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whichever quarter it might be—it may
be some newspaper reports; it may be
the Home Ministry’s fabricated versions
—imerely on that basis, we can go into
all that. Let there be a proper trial;
let there be a proper evidence. I am
quite prepared for that. Without going
through all that, is this Parliament go-
:ng to convert itself into a court of
aw 7

SHR1 NAMBIAR: Let the evidence
be produced. Even without prima facie
evidence, how can you allow that ?

SHRI J. B. KRIPALANI (Guna):
May I say a word, Sir? As long as
the Parties are recognized and they have
not been banned, I think, there should
be no discussion about the credentials.
It is for the Government to see if any
Party is unfaithful to the nation or wants
to invite another nation to come to this
country, It is for the Government to
deal with it. This cannot be dealt with
as a matter of discussion in this House.

SHRI AMIYA NATH BOSE (Aram-
bagh) : Mr. Speaker, Sir, my esteemed
friend, Mr. Ramamurti, asked for evi-
dence. May I give one evidence?

SOME HON. MEMBERS : Do, do.

SHRI J. B, KRIPALANI :
not the place for that.

This is

SEVERAL HONBLE MEMBERS
rose—

MR. SPEAKER : I am on my legs.
It is not my intention—Ilet me make it
clear—to allow anybody to bring about
a fight on the floor of this House. It
will be rather very difficult for me. May
I suggest now, Mr, Ramamurti, that this
thing be postponed ?

SHRI P, RAMAMURTI : Yes.

MR. SPEAKER: So that I may speak
to the Leader ol thc House and others
also. Will you kindly—MTr. Amiyanath
Bose, Mr. Devgun all of you—sit
down ?
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SHRI SHASHI RANJAN (Pupri) :
You should give a chance to Mr. Bose.

SHRI NATH PAI (Rajapur) : May
I understand from you, Sir, that a very
important convention you are setting up.

1 am not going into the merit or other-
wise of this particular calling attention

motion. Also I am quitg prepared to
go with you when you say “Let us sit
together and try to evolve. ...

MR. SPEAKER:
saying.

That is what I am

SHRI NATH PAI : But, there is an-
other thing which is likely to come as
an inevitable conclusion from your pre-

sent ruling.

MR. SPEAKER : It is a suggestion
that I made, only if all of you agree.

SHRI NATH PAI: Let us under-
stand what we are doing. That will be
useful perhaps. I submit to you, Sir,
that once it is put on the agenda, prima
facie. ...

MR.. SPEAKER : The House has a
right, I do not want to give any ruling.

SHRI NATH PAI : I never interrupt
you, Mr. Speaker, but let me complete.

I am submitting to you with all res-
pect and with all humility that when it
was entered and printed on the agenda
of the House for to-day, prima-facie, it
means that you had given the matter
such consideration as you are called up-
on and you had approved it and you
had approved of its being included.
Therefore, it came. Now, at this stage
an objection is raised, This is totally
different from a Bill coming from the
Government and then an objection is
raised on one ground or another, These
matters come before the House only
when your consent is given. You are
postponing its consideration, if I under-
stood you correctly,

MR. SPEAKER : I have placed that
suggestion before the House.

DECEMBER 11,

1967 Re. C.A. 6024

SHRI NATH PAl : I am not against

your postponement. I am saying that
when it is placed on the agenda....

MR. SPEAKER : Now you have
made it clear that once it is printed, it
cannot be postponed, That is your
point ?

SHRI NATH PAI : 1 want to know
that. So, there should be possibility in
future—I am not concerned with the
fate of this particular calling-attention
motion but I am only trying to establish
a convention in this House—that it will
be open to the Members of the House
to raise an objection and the Speaker
will be inclined even to postpone an
item which has been duly entered in the
agenda of the day. Am 1 right, Sir?
I am not going into anything else at
this stage.

SHRI HEM BARUA (Mangaldai) :
Since the call-attention motion is in my
name, I want to make a submission to
you. Now, Sir, the purpose of this call-
attention motion is not to malign any
Party. There is a report and we wanted
the Government to establish or reject
that report. That is our purpose. Our
purpose is not to malign any political
Party.

Now, when you suggest that this can
be postponed, I have serious objection
to that. The objections have been pro-
cedural. They have been very cleardy
stated by Mr, Nath Pai. Sir, if you
start this convention. ...

MR. SPEAKER : You cannot repeat
it.

SHRI HEM BARUA : There is a
danger, Sir., If you postpone this, then
what would happen is this. You would
put down an item op the agenda, and
then some Member would jump up and
say that that must not be discussed, and
that would mean that you overrule your
own ruling....

SOME HON. MEMBERS rose—

MR. SPEAKER: So many hon
Members want to talk about this ?
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SHRI A. K. SEN (Calcutta North
Woest): I want to say a word....

ot oz fagrét Aot (39797 )
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MR, SPEAKER : That was what 1
had said.

Shri Amiyanath Bose was on his legs
and he was going to say something. I
had stopped him in the middle. Now,
let him say what he wants to say.

I do not want any evidence and all
that, We are now only on the point
whether this can be postponed or should
not be postponed, and on that he could
make his submission,

SHRI AMIYANATH BOSE: The
point that has been made by Shri P.
Ramamurti is this that there should be
at least prima facie evidence before a
notice of this nature can be admitted.
1 am producing that evidence before this
House.

SHRI NAMBIAR : Let him give it
to the Speaker.

MR. SPEAKER : Let him give it to
the Chair. Will he kindly give it to the
Chair ? 1 shall pass it on to Govern-
ment, It need not be given on the
floor of the House.

SHRI AMIYANATH BOSE: Please
bear with me for a few mmutes....

MR. SPEAKER : Not on the floor
of the House,

SHRI AMIYANATH BOSE : I shall
not take much time. I have not wasted
any time of the House; I have wasted
very little time of this House. I believe
that in the interests of Bengal, in the
interests of India, I must be heard in
this House today. In the name of
Bengal, in the name of the country and
in the name of God, I must be heard
in this House today....(Interruptions)
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MR. SPEAKER: We are not going
into the evidence now,

SHRI NAMBIAR : Let him give it to
the Speaker.

SHRI AMIYANATH BOSE : I give
it to the nation. 1 speak here because
my word must travel beyond the four
corners of this House and it must travel
to the four corners of the nation, I say
that my words uttered on the floor of
the House must travel to the whols na-
tion. . (Interruptions) -

MR. SPEAKER : Will
Member kindly sit down?

the hon.

SHRI AMIYANATH BOSE : 1
shall not sit down till you order me to
sit down. ...

SHRI V. KRISHNAMOORTHI
(Cuddalore): Are you allowing him to
place the evidence before the House?

MR. SPEAKER : No, I am mot
allowing it. We are not entering iato
it mow.

I am only concerned now with the
point whether this can be postponed
for tomorrow. That is the only point
which I am concerned with now.
(Interruptions) Shri Amiyanath ‘Bose
may kindly sit down now.

SHRI AMIYANATH BOSE : If you
order me to sit down, I shall sit down,
but I shall stand up again.

SHRI HEM BARUA : It must be
taken up today and not postponed for
tomorrow. The calling-attention-notice
must be taken up today.

MR. SPEAKER : May I tell Shri
Amiyanath Bose that when we are dis-
cussing that subject, it is certainly his
right to produce that evidence, but we
are not discussing that subject now ?

SHRI AMIYANATH BOSE : Kindly
give me two minutes,

MR. SPEAKER : Not now.
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‘SHRI A. K. SEN : May I say some-
thing?

SHRI VISWANATHA MENON
(Ermakulam): He is bent upon do-
ing it for getting some cheap popu-
larity. If he has got any evidence let
him give it to the Speaker. We are pre-
pared for that. (Interruptions)

MR. SPEAKER : Order, order. After
all, we cannot carry on in this way.
Hon. Members must understand the
difficulty of the Chair also. It is not as
though the Chair is free to do anything
it likes, That is the problem of the
Chair. Let there be some understand-
ing between the leaders of all parties and
also the Leader of the House so that the
Chair could take some decision on that
basis. (Interruptions) 1 do not want to
be misunderstood. 1 do not want that
there should be any trial of any party
on the floor of the House. It is not as if
evidence is to be produced here so that
any party could be tried. The trial of any
party cannot be done here without the
consent of........

AN HON. MEMBER : No party can
be wwied here on the floor of the House.

MR. SPEAKER : That is exactly what

My difficulty is this. This is a serious
matter. After all, I wanted to discuss
with the Leaders of the House and then
find out whether we can evolve a for-
muta. May I make a suggestion? 1 am
not postponing the issue. If I postpone
it, tomorrow any Member may get up
and do the same thing, and have the

matter postponed. What I am uayms
is, if the House wants......

SHRI A, K. SEN : Wg want it.

MR. SPEAKER : I would suggest
that we sit down and talk about it, It is
not as if the Marxists are condemned.
Nothing of the kind. The Minister him-
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self might say that he has no such evi-
dence. It may have appeared in the
newspapers. That does not mean that it
is correct. The Minister was going to
make a statement. He might say that
there is no such evidence till now. Here
is a question that has been raised, I
wanted to find out what I should do in
the circumstances. That was my point.

SHRI M. R. MASANI (Rajkot): I do
not wish to speak on the call-attention
notice or comment on this matter. I am
concerned with the proposal which you
pot before the House that perhaps this
matter ma), postponed for further
consideration,

1 think the hon, Member, Shri Nath
Pai, has made a valid point on this mat-
ter. If an objection is to be raised
when a matter has been properly ad-
mitted by the Speaker after due consi-
deration, if because a group of members
or individuals object to the thing being
discussed and we are going to sustain it,
we are poing to have a situation where
one can even prevent a question being
put to a Minister and he cannot give
the facts. 1 think a very undesirable
precedent will have been created. What

- does the call-attention notice say? It

does not cast any aspersion on any
one. It says:

“to call the attention of the Home
Minister of Home Affairs to the re-
ported . . ."

It is perfectly opea to the Minister
of Home Affairs to corroborate the re-
ports, to contradict them or give any
statement of facts that he has so that the
Houseandthcmuntsywil]hnve the

bevefit of knowing what the Minister
has to say. It seems to me that stop-
ping the House from proceedms with
this is yielding to undue pressure.

On this very day, in the other House,
there is a motion by Shri Bbupesh
Gupta falsely charging patriotic ele-
ments in this country with complicity
with the CIA, a motion moved from the
same quarters which are now whinning
for protection. Are we also to be
stopped from discussing that ?
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Therefore, I suggest that we proceed

with the business of the House and let

the Minister of Home Affairs reply.

SHRI A. K, SEN: As a point of
order, I do not want to go into the
merits of the question,

MR. SPEAKER : We are not going
into the merits,

SHRI A. K. SEN: 1[I know your
decision in the matter is perfectly valid
at this stage,

SHRI HEM BARUA :
your predicament.

We know

SHRI A, K. SEN: All I want to
say is that once a question is put to the
House, it is the privilege of the House
either to allow even the hon. Mem-
ber who has put it to withdraw it or
proceed. It is the property of the
House. Without the leave of the
House, it is not open to you either to
postpone it or to deprive the hon.
Members of their right to get an ans-
wer or of the House.to get an answer.

What is it that is contained here ? 1
was very much surprised to hear Shri
Dange saying that there should be an
inquiry. Only the Government is giving
its version on certain reports. It may
be accepted by the House, it may be
rejected by it. But I am surprised to
bear Shri Dange giving the seal of fina-
lity to the Minister's statement giving
it the sanctity of a court judgment.

MR. SPEAKER : He has not made
it.

SHRI A, K. SEN: Therefore, what-
ever the statement be, it is for the
House either to reject it or to accept
it. It is not a judgment. He has
said that there should be an inquiry and
30 on. We shall never proceed with
::rbmeu‘ if that procedure is follow-

Evarydnjhon.Munhasonthuude
are casting while putting
questions and so on. We hear views
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on the matter. We accept it or reject it.
But this is an attempt to stifls the
Minister from informing the House
cerlamreportswbmhhaveuppeuui
the papers and made public in state-
mntsbynoleuapenmthmlheﬂ
Chief Minister of Bengal. is the
leader of a Party.

it s fagrdt araat : i 7+ g0
XA § UF qAL A AT FE @8,
UF FA 9 faa § miic s o
w22 | o & faeg a0 s
TF IAH IART GEA FIA T AHT Wi
fraem ar | ag wewn At & 5 fedi oo
& faeg g9 7@ 71 sA-Few@ I
qg WFeT FHETL AT Ty § 1 e
wgrE, ¥ fadze @z & fF andt 3@
fem qg9 A% Ux wv faAv AT

A TE-FTEHIT T O o o Qo
& ik §wwfemmar, S w0 awEf
Fg, N arfrearl stow & wwT 18-
§fsqt ¥ amg 9w U ¥ foex At F7
= AT | I I FT A9 F wfaarag
F =er A3 foFan | S F0E § wEE
o ug-fradr afaffegt & s
gi, dt FT AT 6 TE BT SYTATHIT
NET ST FG P GA I H AT W
7T | AW F frgw 3= & fars ot
FTH § A AT | 39 TRt 5 Far qet
F HTICOT 9T T91 g AMET | FE T
AT | &, gk W femm  fag
TP ARG 1T i A Fefrar g,
T IW F AR 7 AT wwrd 3 F fag
dore § 1 @fww W wv afeanaw
FELH! AeEaq Ffae a0 =t &
faars 7o gfaae FTIogRr &L,

MR. SPEAKER : What about this?
You tell me whether we should post-
pone it or not.

oft e fagrdt wendt : 3T Ay

Tg JeavEd % f% a9 el & vy ),

for & sw Ol Wrmfwd wag

58
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[sfr srewr fagrd amage]
F  eyERO SR e &iwre g
g, A EH @ § #rd e Ag
2

SHRI SHASHI RANJAN rose—

Re. C.A.

MR. SPEAKER: I wanted the
Prime Minister or some other Minister
to give Government's views. If you
can represent them, I do not mind.

_SHRI SHASHI RANJAN : I got up
first of all.
MR. SPEAKER : 1 wanted the Gov-

ernment’s view. All right, you come
alone, I do not mind.

SHRI SHASHI RANJAN : In your
mudnm.youhaveptmponedntaﬂmhar
consideration, but this is on the agenda
today.

MR. SPEAKER :

Do not repeat
what others have said.

SHRI SHASHI RANIJAN :

addthatthc'qmﬁmoflhe
leader whether you will give him an
assurance does not arise out of this
item of the agenda here.  Secondly,
nobody can encroach upon your right to
reject or accept any such thing which
is within your competence to accept or
reject. To demand such an assurance
is irrelevent, and it should not be given
any consideration.

ot 7y fomd « st wEiew, € dAw
SEaeqT AT NF F T F AT
TR | TR gl fafww gAY,
FaaE FaX AE A1 TE@wE F L
F,EFTFAEF IR e )
¥ egfare A gEnI TR WA fE
frasi Fakd I T AR E
@1 T #EA 1 T JEl 9T T29
T FT R A9, MY A7 THEETE
e Ao srfo To A 1 AfwT TH
g § A1 fraw , s e dw)
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ifoT | FETET F A 7 9T 186
o d wgrmaT
‘It shall not contain arguments,
inf ironical i g
putations or defematory statements.”
fore EqTATEHYOT TEATE F1 AT GH FT
RE WA FgON R

“ . . involvement
{Mmlst) in anti-national

of CP.I
activities

SHRI M. R. MASANI: “A fact”

ot wy formrdd : sEqral Fat 7 A
fram s R 47 qarfear
ot o Fo @ : & 197 faT )

siwg foed : 73 ofi  Arfefew
FIR A 1A F A o T ATw®
# wfFm 2 7 A9 1 e feAn
g g fam 25 R AE I TH AR R
f& F1 9w 1 78 AfgFr § 5 o
ML WA o7 AT g, IF 9 6
SR A qEEd S F REET S F
fq o9 I A TS |

SHRI RANDHIR SINGH (Rohtak);
Is he sitting in appeal over you?

st vy fewd : frgm 25 Qe
o% TEAAe fafadg FaXTE 1S9
T Fgmg:

“Arrangement of Government busi-
ness : On days allotted for the tran-
saction of Government business, such
business shall have precedence and
the Secretary shall arrange that busi-
ness in such order as the Speaker
may, after consultation with the
Leader of the House, determine :

Provided that such order of busi-
ness shall not be varied on the day
that business is set down for disposal
unless the Speaker is satisfied that
there is sufficient ground for such
variation.”
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T ag ag & f5 o Fr-ghH gl
g waTorT: g9 7w af@d T Al
g ¥ i A e
I F A F0 ¥ faw 2 S
FIOIE, & AT FTTHT FL FT ATTHFIC
N AR e mmawn
=t Ffaq afaaramd | M d
fe qg AT g R w a9 fa
9 fegn AT F g ds LA
DN FL [ L FH qE & SqARAY
TEATE T qG1 728 F &, @1 o9 a7
@ Fax Fwaw ¥ Afew A,
@ AT H TR F G QT
< Afed | § wFaT & fr @R H
NATFE L, IWFLA ofi wwdi
¥ g T ) fr g v ¢, 7 AW
ad i rasmifEaiiag aw @ife
AT E, g AT AT g1 @A A
= waf, /74 @ wvw madig e
Fr i wq @, wfFw 9= aF fwdi
#AT A a2 qfaq TE g 9w g,
gr@an 7 fafra s & Fo adl #2
a5a € | Frfacgwart F gwowsiwa
fafeag &3¢ v Foe 30 9T & agq
F A gL AT I AZH AGATE |

SHRI S. M, BANERJEE (Kanpur) :
1 have also read this Calling Attention
matter, and I am one with many hon.
Members. But I only wish to say that
Calling Attention Notices are based on
some press news or personal knowledge,
and it should be of immediate impor-
tance. I have no grouse against those
who table Calling Attention Notices in
their own wisdom. But I say that even
today, when we have tabled Calling
Attention Notices on the reported letter
of Shri Ajoy Mukherjee to the Prime
Minister, bringing to her notice the
police excesses committed in West
Bengal and a deliberate attempt to crush
the United Front workers there—these
have appeared in the newspapers with
banner headlines—you, in your wis-
dom i j them. What
I wish to say is that in such mratters—
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this is pure and simple a Central matter,
and Shri Ajoy Mukherjee, who was
Chief Minister, has written a letter—it
has come out in the newspapers under
banner headlines—to the Prime Minis-
ter, bringing to her notice the police
atrocities which are going on in the
city of Calcutta and other places—the
notice about it has been rejected. My
submission is only this. (Inferruption)
Let us evolve a method by which these
things should be raised. We have tabled
a Calling Attention Notice about the
CIA. We wanted a discussion. What
happened to that? (Interruption).

SHRI S. A. DANGE: Refereace
has been made to my statement here
by Mr. A. K. Sen, but I want to make
my position clear here with a few
words. If the Member were to ask
a question about a particular party by
referring to a specific act or a specific
statement, then it could legitimately be
put—without reference to rule—by a
short notice question and rtequire an
answer. But when a statement about
the character of a party as a whole is
mads in gemeral terms, like involve-
ment in anti-national affairs, then it be-
comes a reference to the general cha-
racter of party and a demand to put
it on trial. If that is so, it should not
be done through such a short-handed
method of Call Attention Notice, A
proper procedure should be evolved
where a Party with so many MPs are
concerned, where a particular party is
put on trial. I have no objection, if
my party can be tried or any other
party can be tried. (Interruption),

SHRI NATH PAI : There is a little
confusion. Even at this stage, one
could say much about the merits or
demerits of the question, but I am re-
fraining from saying anything on that.
The Calling Attention Notice can be
taken up today or you can postpone it,
That is a simple . The other
question raised by Mr. Dange and Mr.
Ramamurti is a larger question, about
which I am in sympathy—about the
convention. You can summon 3 meet-
Ing at your convenience to decide upon
2 convention regarding such matters.
It is not a matter where we are giving
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[Stri Nath Pai]
an opinion upon, today. We are pre-
pared for a discussion.

But let us see the rule; Shri Madhu
Limaye also referred to the rule on the
subject. I would like to draw your
attgation to rule 197.

There would not be so much trouble
if the rules were so well known; Rule

197 says :

“The proposed matter shall be
raised after the questions and before
the list of business is entered upon
and at po other time during the
sitting of the House.”

That is a mandate for all of us.
Rule 25 says:

“Provided that such order of busi-
ness shall not be varied on the day
that business is set down for disposal
unless the Speaker is satisfied that
there is sufficient ground for such
variation.”

Therefore, Sir, the discretion vested in
is not about postponing it, but
varying it on that day. It means,
i of taking up item 1 first, you
up item 2, if you are satis-
there is sufficient ground. But
postponement is concerned,
it is the wish of the House
can postpone it till tomorrow or
any other day, not otherwise,

SEEEE
éfggggé

-
g

SHRI HEM BARUA : You in your
wisdom ullowed on the floor of the
House a discussion on Naxalbari, on
agreement between PIB and Novosti
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this proviso, you are competent to take
any decision in this reagrd about vari-
ation in the agenda of the day.

The proviso says that if the Speaker
is satisfied that there is sufficient ground
for such varfation, then it can be vari-
ed. So, you are the only person compe-
tent to take a decision on this.

SHRI SRINIBAS MISRA (Cuttack):
May 1 draw your attention to one
ing 7

MR, SPEAKER : 1 have heard all
party leaders and the rules also have
been read.  We have spent 45 minutes
on this discussion, [ only said, if the
House wanted a nement, it can
be postponed. I did not want to do it
myself. I only wanted a convention to
be established; all the party leaders can
meet in one place and take a decision.
do pot admit it, then I am accused
I am trying to shield somebody.
I admit it then also I am accused.
are some other quéstions about
being connected with CILA,
are pending before me.
embarrassing me terribly. If

is some difficulty, If I
admit, there is some other diffi-
I am trying to balance,

It is becoming very difficult to ba-
¥ If I ad-

]



6037

12.45 Hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC
IMPORTANCE

REPORTED INVOLVEMENT of CPL
(MARXIST) IN ANTI-NATIONAL ACTIVITIES
™ WEeST BENGAL AND KASHMIR.

SHRI HEM BARUA (Mangaldai) :
I call the attention of the Minister of
Home Affairs to the following matter of
urgent public importance and I request
that he may make a statement thereon :

“The reporwd involvemeat of CPI
(Marxist) in anti-natiomal activities in
West Bengal and Kashmir.”

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA) : Sir, the House is aware
of the activities of the extremist group
of the CP.M. This group was the
main force behind the Naxalbari agi-
tation which has been brought under
oontrol by firm police action taken by
the West Bengal Government. This
group has continued to propagate the
Chinese way of revolution. Its philo-
sophy, according to its own professions,
i summed up in their belief that
“Power grows out of the barrel of the
gm”. In West Bengal the extremists
are to have organized a pum-
ber meetings and theatrical perfor-
mances with a view to exhorting people
to launch a violent class struggle. 1In
Jammu and Kashmir though such extre-
mists are trying to instigate lawlessness
they are an insignificant force,. We are
keeping in close touch with the State
Governments concerned regarding  their
activities, May I assure the House that
all steps necessary for safeguarding
national security and upholding the
Constitution would be taken by the
Central as well as by the Stats Govern-
ments,

SOME HON. MEMBERS: Ban
them.
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SHRI HEM BARUA: Sir, may I
draw the attention of the Government
to a relevant portion of a letter, that has
been widely circulated, written by Shri
Ajoy Mukherjee, ex-Chief Minister of
West Bengal, about a partner in the
ULF Government? This is what he
said :

“Something more dangerous is per-
haps in the offing. Pro-Chinese Left
Communists seem to be preparing the
ground for a bloody revolution in
West Bengal with China’s help. If
that happens, perhaps for many years
the entire areas of Assam Manipur,
Tripura and parts of Bihar and
Orissa will be turned into a battle-

from them and, unfortunately,
and democracy have become a hot-bed
of all sorts of anti-national activities.
My concern is with the national secu-
rity of the country.

SHRI S. A, DANGE (Bombay Cent-
ral South) : Through the CIA (Infer-
ruptions).

SHRI HEM BARUA: Not through
the CIA. Do not talk like that. Sir,
these people are in the habit of referring
to CIA. May I make it cléar here that
1 am not going to give a morsel of
Indian dust for all the dollars or rubles
of the world. I maintain certain moral
standards in my public life. Secondly,
what happened is, there has been that
much wanted expression of the expul-
sion of the Naxalbari extremists and the
Naxalbari so-called revolution was
stated to be conducted on the lines of
Mao’s thoughts. Before the Naxalbari
extremists were expelled slogans like
“Meo Tse-tung Zindabad"” were heard
on the streets of Calcutta (Interrmp-



6039  Anti-national

[Shri Hem Barua)

tions). Mao’s pictures were distributed
on a large scale.  Sir, could it be pos-
sible for anybody to shout a slogan in
the streets of Peking saying “Shrimati
Indira Gandhi Zindabad”? Would he
not be reduced to pulp by the Red
Guards ?  But this sort of thing hap-
pened here. In the context of that,
may 1 know (a) since most people do
not have any faith in the backdoor gov-
ernment of Shri P. C. Ghosh in West
Bengal, whether the Central Govern-
ment is going to examine the intelli-
gence reports about these involvements
and take action of its own; (b) there
are reports that the government are in
possession of facts justifying the ban-
ning of the Communist Party (Mar-
xists) . . . (interruptions) . . . how
far is it a fact, and (c) after the clos-
ing down of the Bank of China in Cal-
cutta, they shifted their headquarters to
Dacca and it is through the Bank of
China in Dacca and the Chinese Con-
sulate in Dacca that all sorts of revo-
lutionary materials and finance are
flowing down to certain political parties
in West Bengal; are government aware
of this and, if so, what steps are they
going to take to stop this?

SHRI VIDYA CHARAN SHUKLA:
We are keeping a close watch on all
these developments and we have our
own information about these matters.
As far as the question of banning is
concerned, a few days back I have ans-
wered this question in the House,

SHRI A. K. SEN
West) :

(Calcutta North
May I ask a question ?

MR. SPEAKER : No, His name is
not here, So, he cannot ask.

SHR! HEM BARUA :
the reply, Sir?

What was

MR, SPEAKER: The question of
banning that party was discussed on
the floor of the House.

SHRT HEM BARUA : T wanted to
know three things. They are . . .
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MR. SPEAKER: He knows all

those three things. He need not repeat.
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SHRI HEM BARUA : He has rep-
lied only to the banning part of the
question. Is the Central Government
going to examine the intelligence re-
ports and take action of its own?
Thirdly, what about the activities of the

Bank of China and the Consulate of
China ?

SHRI VIDYA CHARAN SHUKILA :
I said that we have information about
these matters.

SHRI S. K. TAPU
Give us that inf i

(Pali):

it s W (ggE) - 6 @
AT ARA g 6 A st e W
9 F MK T IE@ G T w7
A & W fF 7w w7 am-
w4 o, afy &iar e g few
frewd R ogi s g v ag W
wer & fe Twwaadr & U I@m o
F R o aF T wE W AHE;
fix § ¥ srsweTe g AR N
FEFRATF FAF AT A ZF qFE D
&Ly s wiafataar dTwmere
@R FE aroT wd g ?

w1 ag Wi g § i agra o Fwii
FAW@ATT A T H A gUE AT AGE
el & 9wt 47 Afafafaar ogw A
#wr aga Afew 1§ W g, af< gf, @
IR AFam F A0 5 FFTEn
da frme & @ o et ag Y
1§ Figadr ff 3§ Aot a5 F

g7

it fawy axw www ;s Wy,
gl aF AFEAaTEr & SuAiEgl &1
ma%ﬁ'iﬁiﬁﬁw Tél am?mg"r
& 7§ § R I AfgHTW ARl T THT
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st g wrel @ §@ F9 f( T in the district of Nadia. It was alsc

stated that the Red Guards are having
a direct hand in this matter. Has the
Government any information about
these attacks and whether government is
aware that there is a large quantity
of uvnlicensed modern arms in some of
the important and strategic points ?

Ay

st faar a0 W TE TEC AT
77 § Sifs wiama g1 718 § A A
IS Fi KT T § AT § Tex
IFEA F KIAAR AT | gl aF
S, FEH(T F| qFAE § q31 9T WY A
ik | 3o wfafafaar- -

ft ywmdc wrelt @ AT OF T
ag Wi 91 5 9T TFRF W F AR
w1 w0 gg S afewdi FUw F 7o
faz3i 4 Hezarse 3 w7 w17 = 2
? SOME HON. MEMBERS : Shame,

shame.
&\ farere =y e : S g, F6 TR
# I9AR 99 F AT g Qg
T AHT RO AT Y oREY A
Fimw T

SHRI VIDYA CHARAN SHUKLA:
In this illegal activity the hands of cer-
tain extremist sections are there. As
far as the yuestion of discovering ille-
gal arms and ammunition is concerned,
we have had some success about it and
we have information that some dumps
of that kind have been created.

ETR

SHRI VIDYA CHARAN SHUKLA:
We are trying to discover them.

SHRI VASUDEVAN NAIR: You
have discovered bows and armows.
Those are the arms that you have dis-

A3 AE AEq, KT Fi grag § Agi
covered,

9T iATAAT $HFT W g9 a<d i

afafafaar gark sar7 7 o€ § oK 94
F OF7 F fAg 39 8T Fo9T qqe7 73
Ri

&l AFTNAT WA | AT AGAT
9x 9% FFEq HIFT X ¥ FE
A AL, HAT A Z A IR w7q0
frseq @7

st fawr woor wew @ Fag qFA
Faa F FICTRT TFRC F7 AL fadta
FAIL AL & TE ) ga AN wT AN
ma  feafg =1 faa<or frear § s«
faq<or 1 a1 IW AT Fgw oA F
W 3T g 9 fa7 adF & sdad
FW § FAAEFT 9T I TG W
qAT FU
SHRI R. BARUA (Jorbat); Re-

st graw daqw (§@  faer):
AT AR, GATATEl  § 4§ qa
srfwrgd e fFafead Fma q <fem
wifs & da 1 Wy g A% T
FHR F I IES QT AEFEE
q T TEE F IH 39 g A
faadi JIAFL TIM TP IR WA F
qeq @Y & fardncd ? airas
Faq I 92 qarar § frye awardr
Fgi w IfFT A ag fig ¥
FEH 9T FA9 H 74T FLWF | q@T
A Fifa #7 & fag wegfamm avr
fardi T WE, I F DY § a@H
O TT AT § TG § ATAAT T
g7

it farmr axw e Fegfae Ot
AT A9 FT A IAE I & IF *

contly it was reported that there is a
plaoned attack on the police parties,

FUEIAF A 2 FH N g
gar g A g I fF 47 @R
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[fv Fermr <ot )
FgTgw 71 39 feafa & oz 79 e
@ gu § MR s Frard A
AAVEFAT g FT B FEATR
FIA |

SHRI KANWAR LAL GUPTA
(Dethi Sadar) : What are the details ?

He has asked for the details,

SHR1 VIDYA CHARAN SHUKLA:

We cannot give such details.

ot w W worw  (afawr faei)
wore wgew, Fegfwel 1 afa-
fafaai#rf af 4@ €1 o, vl
fama & a=w v & wfafafoat o
1943 § 9 T § 9w I 17 qgi I A
wEq A% & Aifqae gfama s dear
Frk 4t 3aFT A N 09 F g W@
W 7ITA wiies § AR I A
AR B W@ AT BT WA a1 TG A
T F] AT A FAT FW FIqLTA
T 39 & faq MU ¥R S 91 W@
AfF=H FWA | qITF anfeag
FAGET FHOFT % A W @1 A
TR AT §IT AT A HoFoe! &
faars g 1o foT 3q4ifF Fifq 9=
i 7 @, Tgfaee wreed £,
AR AR A A fEIT e e
FWAT W LA TR ITH awdsi
T FET B AT & FFT F07 H farw
fox agrar 2 @ § 1 9w & afafafam
s W@ T @, AR
€ TEw A @ i § A avwar g 9w
F IAFG T F O AN AqifE
TG ¥ Tefadw gy aw @R

Sgi AFIMA F1aves § 7 faed
o N 18 T B AT A Fom
et Aqerfs am Frgfaet F o
IAFAGIEA AT FATXITH
T fawrara § a1 IwiA gW |

(Marxist) C.A.
Fzifr amar Efs @ g dAremma
faam afi w@a afes and Wiewia
WAAAFETNDL | 9% faarae
AN FETAT Fi AZW A7 AT Al
Tg Fed & frem & faT gn nfearied
IT AT FO 1 AAI Z 1 I9F U4-
A faaT ol dwEdl ga § T
fagir TR agm F 2l A 8w
foilem & 9% wmr 7@ @A, SW
fodtza & fag iy 9 gl sfaea
981 gk § Nfr G S svasa g fom §
o feam gar & v g T g s
FIRE | 79 T F 70 ¢ Aiva
o qgfa & fod fs g ed oo @
a4 w1 wfawr @ o sww wean ad
fFeugad s 376 | Fe
FfaFiT § | 9@ 91 AT ArFT F IR
AFT F AW § 7 TeAA"eA FRAE
fr gw gl #1 a8 A TF1EH, AANT
8 &1 T AR W ARG F1 TEN
Ao @17 T R T AT
& 99 foasr 5 dsaw A faam
gt fame fr wfafafear o=z owar
sfaead; wg g 3 faeg §
ITHWT FTATTT F AT AR
9 FH F F G AT I8 Fal AT
st imsragd ffe
arll SE ¥ W F wr™r

India is contemplating to take serious
action for banning all those
groups which do not believe in demo-
cracy and which want to subvert demo-
cracy and, at the same time, are also
trying to take help from China and
other countries to subvert and destroy
the country’s unity and security.

13 Hgrs.

SHRI VIDYA CHARAN SHUKLA:
We have the information about the
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activities of C.P.I.(M), as I said earlier.
But we do not want to ban any politi-

cal party unless it is mecessary, as a last
Tesort.

MR, SPEAKER : Shri Ramamurti.

SHRI P, RAMAMURTI (Madurai):
This is not only the statement that has
been made by the Minister.  Apart
from that, under the guise of putting
questions, a lot of innuendos, sugges-
tions and all sorts of things, have been
made against my Party. I do not want
to interfere now. 1 would request you
to give me an opportunity to say what
I bave got to say so that the matter can
be cleared up,

MR. SPEAKER : [ will consider it.

13.04 Hgrs.
MESSAGE FROM RAJYA SABHA
SECRETARY : Sir, I have to report

the following message received from
the Secretary of Rajya Sabha :—
“In accordance with the isions

of rule 111 of the Rules of Procedure
and Conduct of Business in the Rajya
Sabha, I am directed to enclose a
oopy of the coal Bearing Areas (Ac-
quisition and Development) Amend-
ment Bill, 1967, which has been
passed by the Rajya Sabha at its
sitting held on the 6th December,
1967."

COAL BEARING AREAS (ACQUISI-
TION AND DEVELOPMENT)
AMENDMENT BILL

As PASSED BY RAJYA SABHA

SECRETARY : Sir, I lay on the
Table of the House the coal Bearing
Areas (Acquisition and Development)
Amendment Bill, 1967,

13.01 Hgs.

STATEMENT RE: AGITATION IN
DELHI OVER THE OFFICIAL
LANGUAGES (AMENDMENT)
BILL

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-

AGRAHAYANA 20, 1889 (SAKA)

Delhi re, Official 6046
.Languages Amds. Bill (St.)

FAIRS (SHRI VIDYA CHARAN
SHUKLA) : On behalf of Shri Y. B.
Chavan, I beg to make a statement on
the situation arising out of the agitation
in Delhi over the Official Languages
(Amendment) Bill. *

A call for hartal on 6th December,
1967 was given by Vidyarthi Parishad,
Nav Yugan Sabha and Hindi Sahitya
Sammelan to protest the Official
Language (Amendment) Bill . . .

=it e fagrd A (F9amgR) -
9 & a2 & WEw )

MR. SPEAKER: It may be laid
on the Table of the House.

ot wew fagrd awddh A0 Ow
STEGT T ¥ £ | g8 HfenT g
faar @1, @R W S far .y
a felt @1 e agt feam
T WY WA WEIRT B UET qeasy &
#1 5g @ § famd g s o g+
vy g

allow the discussion, if you wmt.

st s fagrdt amndt @ wfew
wi Wi e ag e ?

TR WEIRE, T WA qAH § |

MR. SPEAKER : Last time, we had
a discussion and, therefore, 1 did mot
allow it. I[youwant.wecanaunst-
der it again. 1 have no objection.

SHRI VIDYA CHARAN SHUKLA:
Sir, I beg to lay the statement on the
Table of the House. [Placed in Library.
See No, LT-1938/67}
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13.02 Haes.

ESSENTIAL COMMODITIES
(AMENDMENT) BILL

EXTENSION OF TIME FOR PRESENTATION
OF REPORT OF SELECT COMMITTEE

o feqfe fw (drerdr) o
TR F E -

“fs waEmes aw  wAfafe,
1955 ® oW ®WEA FG 90
weqTaET aeq (wavew) sfafqaw,
1964 1 wiaT wafg & fag sl
wq ae faags "aur sa< afafa
w1 wirdeT &7 @ & fag frem
o 18 fewwax, 1967 % =@
faar T "

it e fagrdt aredat (FeR)
T I 7 7qH g9 w1 § e wac afafa
¥ fau wafq agrr & w7/t A 7§ 2
R #gy M ¢ v e wafy 18 ardw
aF 997 & AT | Y aF 59 afufa f°
AR O W I5F T gE ) w
2 fe ag 18 ard® a& WY WUAT F
g F AT AT TG FL DAY | TG TF
ifeqd 4Tl TR T FET IEQ
g W wfafy & seow srETEw
&t fe 18 ard® % g FW U FT
i ?

ot fovfer st - o A 2

TG TN AT TS & | WIS ardE #
o wifer gf 4t

st = fagrt arddr : oF fifer
gt

e fanfa faw: sH s F @&
A gl e 9 WK 10w
Fad & w1 fF v qu fam oo
aff ANET S EF ) WM AT@ ¥

DECEMBER 11, 1967 Languages

6048
(Amdr.) Bill & Res.

U G T & 98 T I5 Ig RN
=1 F40
MR. SPEAKER : The question is :

“That the time appointed for the
presentation of the Report of the
Select Committee on the Bill farther
to amend the Essential Commodities
Act, 1955, and to continue the Essen-
tral Commodities (Amendment) Act,
1964, for a further period, be ex-
tended upto the 18th December,
1967,

The motion was adopted.

13.03 Hgs.

PONDICHERRY (EXTENSION OF
LAWS) BILL®

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA) : On behalf of Shri Y. B.
Chavan, I beg to move for leave 1o
introduce a Bill to extend certain Cen-
tral Acts to the Union territory of
Pondicherry.

MR. SPEAKER : The question is :

“That the leave be granted to intro-
duce a Bill to extend certain Central
Acts to the Union territory of Pondi-
cherry.”

The motion was adopted.

SHRI VIDYA CHARAN SHUKLA:
I introduce t the Bill.

13.04 Hgs.

OFFICIAL LANGUAGES ‘(AMEND-
MENT) BILL AND RESOLUTION
RE : OFFICIAL LANGUAGES—
contd.

MR. SPEAKER : The House will
now take up further consideration of
the Official (Amendment)
Bill and the Resolution, Shri Prakash
Vir Shastri to continue his speech.

The Lok Sabha adjourned for
Lunch till Fourteen of the Clock.

*Published in Gazette of India Extraordinary. Part II, Section 2,

11-12-67.

dated

{Introduced with the recommendation of the President.
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14.00 Hrs. =T @, @ frerg e §f Ug-

The Lok Sabha reassembled after
Lunch at Fourteen of the Clock.

[M»r. DEPURY-SPEAKER in the Chair]

OFFICIAL LANGUAGES (AMEND-
MENT) BILL AND RESOLUTION
RE : OFFICIAL LANGUAGES—
conid.

SHRI S. M. BANERJEE (Kanpur):
Mr. Deputy-Speaker, Sir, I have a sub-
mission to make. This morning when
the calling attention motion was being
discussed in this House, some Members
quoted a letter which was written by
Shri Ajoy Mukerji in which he has
described the activities of CPI (M). I
have ponme through the newspapers and
I find that Mr. Ajoy Mukerji said that
he wrote a letter but he never sent it.
1 want to know from the Home Minis-
ter . ,

MR. DEPUTY-SPEAKER : What
I would suggest is: when this matter
was being raised this morning, you did
not raise this point. So, I would sug-
gest that you please write to the
Speaker. If there is any contradiction,
be is the proper authority to take note
of it.

SHRI S. M. BANERJEE : Kindly
hear me, Sir. I understand your point.
But, since Shri V. C, Shukla is here, I
want to know from him whether that
letter was received by the Centre or
not because that is the fundamental mat-
ter and an ex-Chief Minister was refer-
red to here.

MR. DEPUTY-SPEAKER: I en-
tirely agree.  Your query is all right,
but it should be addressed to the Spea-
ker because that would be the proper
procedure.

off weEA W (gqE)
IUTqR WA, § W9 WO # 21
I 1931 F v F swwrfia aid of
F oF TR B W A & WO
FC AGATE :

‘T |wUe W aEe
gt oW I & fag N

ameT @Rt AfE W |

B, froa Tzt i efemi 7 o

#1 g1 91X T a7 F g g9 a= ),

a e & e Tegw @

aaar g 1"
e N oEIkEr 3§ g e o 7
A IgTO R A F =
TAT 3 T T gAY 9T A 9% ;A
fedt Tegwmer FEendt 4 1 ¥R
T & o ¥ I G aegwmT
¥ 07 ¥ ge FT oI 9% difd @
w1 fFe 98 & q” SW TSR a9
HY WA FT gT9 9 & 4 I T G,
at ferY ToTT A g T TEE-ATET
¥ =9 7 ofafag @ w1 adff gy =
awar 5 o ot afq s= ), @t
fedt et famr Faw Fafea-wmar @%
& dfmg 7 | a1 |

ra frae @ fr fet W W
AT WS FT I €T gog el
¢ faom g9 @ Rl T @ w
WYET TeATfa® gReaTT @ S aga
Iom faar @ e oy & fF
I T N FT AEETT qHEE &30
9 @ g wfeT T ¥ OF A
H gy o a=ar ¢ 5 afes-smdt ot
X f@t 7 oy 9@ wk fet-mer
TUT 9 SN T WY W | wE
37 FT @ AT | Fvw w30 fowmr
o | i @) e w
I w9 X @ feandr 7 §f afew
ag swagr # A framd @)

dfqeE # WEEr WX 1963 ¥
rareT frdas & o e w &w
FT T WG | WS I qgATT
Fer A g afs a@Er d 99 fage
w wEgte = far gar, @
¢ fafew s @ e ow o #t e
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[+t =i wreh]
W 7 gt oY 1967 § W AE H
e fadas 50 939 § ST AT |

T qF a1 w1 F ¢ Og e
g fe o7 & srt & fao s e
SR EAIT | A FAT Fvm Y TS
A FTY 1 7z W g ey
Fwww A F Ty AHS W A &
TG T AEAT E | T A FLH A
ot Awfal & www § wiws §
@ R agE awg q 97w e
¥ ¥ F@ER # w9 ¥ @ efaw
ﬁﬂ To THo & qI2 ﬁﬁﬂfﬁ
R %< aqrn W § fF v aw g
qawr W At 7 fafaw s
N 37 N srEEn ¥ g ¥ fean

sfafafacs firer g 21
?ﬂ'— Iﬂinl{o
& THo
L T
wiw sfr-  sfa-
Lic W
T 4.860 2.88
e 4 3.78
|z 5.38 3.78
L) 7.96 8.80
T%q 92T 7.38 .47
AT 4.90 1.50
fage 10.59 4.05
arE 4.20 3.70
Liic 7.68 20.06
W ¥ 9 WA & w6 6 are-

fawar wr § W) @y w1 o fadw
fFTar @ & 9 ® T | @H
2 & 3 ofet § & ff § oY am
gd € fo v 3 o T FwE & w-
' ¥ fag ¥ & grd A=fat 7
) F1 % faifa w3 far o
wifs dw v & e o =i &
fawg & fars gw o dwd € ™
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Tyt ¥ qEr STEar & faem
A | gEL WO Ayt § wher
1 5t fawr g =fEn T S-S
& I 9 H OF FHT HT Ffaww T |

afw ara § & g S  fe afk
T BTN § oF qeee ag < fea
ad fe W wfg-ardr Teal & wer
9 SF-dET wEw A ohwmwt §
fewt & e § &3 A wier & wiafoe
o forew o ¥ 9T IO TAIT I WY
fol o awa €1 WX g SrAEqT #T
& am & § v § @ amew w
TF WO SHINTEIE g g §haT @,
fom & v8 wvm % fedr ® wiem
& gt

gl 9% g § frey ot F =i
woeR gra wwer af A e, &
30 87 wfgre F T o =g
4 ¥ 9% §I1F &1 9§ §WG @ wafw
9 WE 7 GEg A9 f |u v
Freifca #t €1 I¥ 92g AT € qEh
wafe #§ ¥HT TR IE TG FL &
wE fs i % Ty § 3w 7 fadw
W I A w0 ) @ W%
afcwrs o § fiF o weelt wafe & W
W™ waw § & gfa 4 g =
JAAT A §Y wTELAT W A UG-
qfd ¥e THT YA 7 FHY-HRY T
Tq wrw fed & ¥ET FORA ¥
qrgrat fgwar wrow feam

IUTSAH WEIE WY I FT WO
@ s ¥ g ¥ wdfal §
¥ 1,84,000 fwal w fef frwrt
% Wit 99 o O W =7 el aa
¥fer o safeaal & fdt s A W
T faT A ® T U X 69 W
figly wwd o @ 1 ¥ IO AT
a,aec*mwtmmlﬁ(
rrefoee & felt g § e A0
FoeI & s & fdy & oY ens-



6053 Official  AGRAHAYANA 20, 1889 (SAKA)  Languages (Amdt) 6054
Bill & Res.

TR § 99 31 §=7 899 1,100 &1 T4 N fawrm fear mam | om sw

Funen g F ¥ Na s gomer 9@ @ q39 § 9T 39 Wl &

waedt At 9 faenfa w ¥ ofes som wr a1 e 39 afed

| W F awA g & mftdfo &7 ¥ agi 9 e feav av

AT ¥ gy A5 29 AT o
@ § mifegT W W aifs w3
Tl # I g # fed
# fota fo o3 & | qOHTCFT FOA
o1 fF d@faem #r wrET § wqEC ®
4 wafwg sgaear &1 @oaor &0
AT woR F SawT Y Wi ® 19
R N faaw fear | @@ faafa & o7
#Y Fg1 qT FFar g F o A
qfer 7

R fx ofr g @@ &
fr fedt & 33 Fz< o & ft
g g ) FE T A K I
N q@ ¥ wEEd & g%aT § AfeA &
IR WX 3% A= & wwr safwaal
N ag FgN W § 5 R @ gl
e & szt awdwi 7 7 g
frd ady wf aman, el andr W&
anah, fge ) €% & 7E Jard wwan—
¥ T faeelt § wEw § A AA afes
foeslt & ware #1 @ o F A
7 qg A wm w< oF w8 ffa 2w
dar | W R T TR S FGR D

afwd—ag o feafa s 3
fred f fr S s wmaTel
sTow # wer€ dar v & Ak § W@
st & $g qwawl 7 W ) we A
oz gl & fedt #1 w ? gwr g
N e F FG TETEC T W W T
AT Gt &1 | fai SO A i
ez Wi Kfear &1 AT &0 TE E |
@il & am & g § W
A T §g ITE )

afc 1065 F IT WA W G
0 ¢ Wy 38 T W T A @
ot @ | frwr wirdfom wC & A

fs arew sfegy &=l T W FA
w9g gfmga @rl 9T W R
W@ & T TAT F AW T WH
sfar & frw ag & waifa fear 40
T S T CoAT A7 TgCE F Ad ay
HTH! JAT T F T FATEA oA
# frg w1 & =ufer 8 FT @

ot g9 fo oy wEw § wEe
AHUHT FT ©F qeae gon ar | faEd
gt & it e a1 ek TR X, Ford
e T4 §, qEiea] age & W AW
% 90T F, | 99 WS A TR
# fadw § wEme F afger awds WY
& waum fFar | ag wSE T AT T
foar e & ot ST w7 FE A
A §, 59 fafga ardt s g, g T
¥ faers § sl gw afaw IS &)
afer dw o e Ifwar § R
TR & qWET ®1 a7 aga uear
T ¥ e e, afew afrs wvds
srf & gEErd Y gar o wd
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[ e weh]
g1 ww gy ar-fafewr @it smar
afafa w7 & S FowaT & wmAT ] )
I AT fags & fAOw 7 s
o1 g foem & & wiw @ fadas &t
W & frdw 57 d@wpfa A
FmeE W A AT AU A6 H
¥ AEWATE | I GEAIT G Aw<
ww & frer g oF Afew W
31 SER war € Frag ¥ awerd
FfEF N g & §,3 g
AT FEEAT AT T st wrar
Ffawe & TuF AU I AW
a% IgN kA g s g swrc§ oy
fer fanelt Fr e @ &1 o a7
AT T e s afafy &
oW ot ISTATT AT FT &1 T T
Wi I fan § g e st &
AERAT AW F AT AE AFS ¥ 7
@R I Ao afm & &
g afem o g § & awifae
fer faem & sremvawl & ST §
s E I fae § f fem ol
& HA FETH GO fgr F1 997 47 9%
T FE B, AT ER ST Al
oW H @ F AW e fm @
&, T TT T TR AT
A AT GATK WA G AG TZ2
¥ ST A | AT AT AT
fs og feafa sgfor 7 oo g
A Qe Tt A FEd § e
Tt 7 Felt s e awdw ara-
T 7t & fedt TR Y e fefa
& &1 F «ff wwan 5w o
TX I I W HY Fg TS ¢ |

o T ¥ 7 A N F g
f—w w ¢ 5w 33 i grem
3= fan ol = famrer AW woew
oF WA T @ 4, I x@m fw
fegeam ¥ fama fawrerdi & Wi
AT fFe SHTC ATEqW & B9 § 99 q¥y
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& ot ¥m @ w73 Preafraam
& T 64 fawafaurey ¥ & o ¥=
SR U ¥ gwteg § Wi 9 @R
2 fe fawafeaeg &1 @ d0g
qoR A faar 1 W 73 fawafawmei
3+ B 3 F wEIC ¢ 36
faeafaarem 3 §, fomgiv s ey
* areqw ¥ fere 2T e wT for
21 17 frwfaarm ¥ § wwi ©Fe o
as ¥ fiwr s ST Ay &
g & W W §1 WHA 37
faeafaarmm 3= fely amir ooy &
¢ 9Ee, WU, TRERE, TN
F T grl F grem & wfw gw =
He FO §1 SueEw St ! oow
e 7 ag forar g § fr ey wr
T TR A Arwft & fad afram
T# &, a7z fagre, SO w3, Twen,
I FER F TE F WY 9T AW
UF TR AT @ &1 90 § a=x =
HTSqH & UHo Uo UTH HGT af Javed
3 famifagi &1 woem wiasy ArawreE
feams T ar w7 O femfy W X
AT 7 HL a1 /T FL ! A9 @
4 T AR S Srarfed fear &)
™ s ¥ 77 feafa amey A &
frgam A

gl a% @@ fadgs &1 @@eT g,
#F - T fagw w7 ¥ Sus fod
FEAT ATRAT § | TgAT frdu® @Y 1963
w1 a1, e o a9 gl el §
swpa fa a1, 7 aTER A A
%1 qof@mmas 11 afsq 1967 & @i
TErATST SR fadas &, 48 T §OFT
Y aeAradt w1 afcamw § 1 & R
4 FIT W T AFIR FT IAT 7T
wr § wifs ™ fades w1 svew
T §ATC gOT ! TS e SwTT g
—IF P AR AT T =iw
fear | & ol &1 g1oe dare goT—
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o W F 1965 ¥ 37 fgdr fadnfy
AT 92 | T g ST gen—
a wwraaw ¥ fafadY wmw F or
W ITH =W & fAF g fadaw ¥
T T A % 1 7 St ad
AR T gwe g i
o T &

o e faaus § @ arelr gifmt w
T AEAT | AW qE AT A W
fragws daf i g, S o s agw &
= a faur & AR s & g
T FgAT e § g § wfawrd
N f7F N w7 oo W faEew
F AW TETER AT W R I AW
%gd & % us @ Tow * fauw |
W wiafem 7o ¥, s o e
FgX €, T OF THA & | oW T
faa= w==i &1 7w qg wiEe &,
at 3gwr afomm = g ? osw 9
dfsm & OO ¥ F q ST
N T FT AP ¥ IR
F2 F FAHT FY T FT AHF TTH
Y & a7 Ay €9 ¥ faaw it s
a8 wr &) A T owwm # st
gra smdwtaF faoiat & qoTa #
i §F &0 §9g ¥ wfewd w
STHTT §TF A1 Q@ & W HAY H wigwrd
B T AT @ &1 A AT
v &, v faw Aife &1 s wam,
qET g AT FY A S w3,
st Wy Aify &1 5= W@ &
£ TFR w9 foigt & fod wwg W
gRAfaEaT 1 T #C F g A
ey gwTl 9w & s, AR
@ S 9% @A Gug TOrETRd
sgg & amit

el gq q¢ I A TEH GiAEE
§—ag & WA %7 saeur | AR §
g9 ® AR qar @ ¢ ey
MIGGEEE A AN FqEaaa |
2 faey w7 w18 7@ 9T F1 g fprem

AGRAHAYANA 20, 1889 (SAKA)
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IRy & I wfg it ot s
e g WX e anft T A S
MR A AE
afgdt anit Teat & fgg & afz €
AT g &Y TFaT ¢ Y W Iud fad
darc &1 Zw AR & fF 2w Y awar
TR @A & ot v feelr SwTe &
wfe€ dar 7 &, afes s fwly s
0 wrf afaw fwg 2w g §Y Fwar
O NEIRE 1 W an feag
gd € e v & fod 5 Qe sqaret
feooft ar ey i AT fer F o &4
afer wgi wgva &, Fedfar oo e o
FT IAH TAE FT SqIEGT § WIT T
fawmr § @ TR N SER -
&1 WX W I ST BYE T AN 8,
a a7 49 g &rm, 9 FEmT S
Y o 3w & o Y 3 Afe
afz T fadas & 9 d 3y et € o
IR WX WG & g9/ § T g
oY, Wi I ®7 TN 9 A 6
SaeT FAT &, o F gwwar § 5 a@
T BT ITRTE QT |
fetaofsmiammiad
&1 #r i fFaffaa s afifsw
T a% & [0 AR G AT | UT TF
oY 20 I TF WA qH W § W
WIYH 79 G & @ 96 U ua awy
fraffa Afed) g 78 TEY fw
wfgr wt T 93 felt SRR &
1€ ZaTa T A 41 Fel g & 9
qx fe=t gt o 1 wifF sl @i
9T 97 A—NTT WTETHT § F0 FG
&, A g Asmea w
Y g, U wgy | g dwm
g WA F X § S e v ¥
afefag adi 81 6 w9 & i dvey
§ S I TT T T 7 45 §W
dFEC F Alew A7 X &1 wEW F v
F & Wl o wwdr ) et |



[ = swmw it wrefy )
wade QF T HFET waw A il /g
# % g # fgly feard ot &, ¥fiew
TP 20 A F AE A g TG W @
a%, 7w Wi @ § 7 wivww
ez § 5 o w1 7 g T R
= faigs # ¥/ & g 7 e fd-
foa 7 woT—" T F71 ofarw § fe
TR T g fF = @ TR
feafa s

el a0z ¢ fF @9 § @@
s wTer & o2 & R e s w@
21 W wfaEE 7 T § wE,
1965 F g W o wa 1965 ¥ A
it wfaga &9 ¥ T fadas &
R wwArsEw e w
T ¥ U AW G 1§ g |w
# ypean 1 dfawm § @A & ol
IE gug qgedq ¥ aE oY fF wid g
a1 § aff Wi Fa9 afvw st
& fod Sawr Sww grm ) afew @
fardas ¥ qra Wi 51 wihfog st &
fordt ear fear 1 @1 —<g F AR
& IO A | W GLHIL T HA
HZ v at 1963 F fadys & aw w™
T THIC I IEqT H FrAOEEaAr g
oY St s P g I 97 o2 wfafe
e orar | fadis o gog § framad
R T wwfs = A aqe
war gt § WA F I AR W
aifgr 3fw fadaw e & e
=1fgy qr | ATy S\T GF wgr g g
gy et w1 wfearg oW &, wefag
st % IEr WA W oW, du feafa
qawar ¥ § et )

Tgi oF fady a1 St § Fgm g
# a2 ug & 15 ¥ 9w i ¥=0T g
® gft gt gferr § fower f5 am
‘g v g el el e w1
¥’ ¥ @R [ WA ¥ g

fedr & weafrag oY Wy Tseafa off
T fad 7R €, s wEEy, § aet
T8 S ww 9 ST g E
“wregafa & dfwrr ¥ wqsdx 343
¥ &% (2) ¥ 0w ¥ wee Afewm
(Tofrg) st ¥ fog fedr s,
WY 1955" ATHF TF 91T qRW vy
fear fored aror 9= (1) o9 @
g oF spEg (2) sewiae faEt
TR qfreml WK g9 # § a"
W= e, (3) "fwmt Wi sot i
Y & fafww Toeiw sl & fog
Wi AT % "o i o &
W § wfasa fwar ) 9g WY 3
feawax 1955 %Y s fowar T am 0

afes ¢ faris & gra a8 awfa
T 1955 #1 famr gar o wkw & Jud
it g ofedy & @ o @ &)
fdy Wl Tl # o T g
& wraiey § @A we faar § 6w
W IEF g 1 wad F i @ v
IuHr gax fgdt & fagn o1 awar R0
AT SEH T8 FTHIX WATE * sqaedr
FE AT G 21 F WX suRT @@ fawy
# ATRT AT T N T A § I
A 7 w T =SwRaT | W AT
g Y a8 T AT T TF A @G G
1 g wfr oft 7Y ag 9ar =t e ag
frdas e drr o Tregafa & et
¥ fard 1 qud A @ & W
g § 4y 7 § fe o faduw o aw
A 78 i 7 § e R R wArew W
TAT WATW § THCA & o @ ¥
frg woft 7 g St awew faw o,
AT AT % e § ag Iy
a7 A€y ot | i S ®F ag ™
o | aielY oft & oo & 9 FT A
e g -

“gIT A 9 | ATy g Y &
wror ¥ & fodsh arenw & af@ g
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FyH-efeai A forr a7 ST WA
fam®i s Sidadd & 98 W g
AT § A7 I A w0 g
qTEd gEw 1 AT &7 v g
HET | F Y Arew afEdy & A
mrisft "

gg Wit oft w1 2 faaw 1921 &
aelaw & soifoa awaeq &1 e
wTHTT 9X e w5 & wgr 4 Wi
fere wioft & ey WK g WY ¥ Ao
ZT w1 OF au 9T e 1 e s
¥ I A W9 EE WA T FRT
fis o &Y e 7 fr T A S At
e

g T Ag® A ¥ ATHETEA) 6T T
& ud wraw § 7 fawar ¥ € W )
F QA § FFT o @ g e
Age At ¥ ot g v § o wigd ot
T N afrfr s g @ fe
ST w aF AT @ AgE Sy A
WYY 99 IFT § qg TG gy i I
ag it ufeec g f fedr st
Tt a Wit A | wfE At T
w fg=r sy Tt o WA A
wfewT o ag IA% I9 TR T wEf
Wt s

W qHAT 99 IR ¥ qg A
A7 9 TR 1Y 937 § WK TE A ww
Y I W T § | AgE of 1
vy fort SR w3 ar fv fdr Wy
AT FTHY I TR H XAV FATIN
& v 39 8 =3 FT 9 ga i dm
T g

R, fx & ag s 5 WK Age
off ¥ 3@ wTETER F 47 99 TR §
am faar ad fe feft s ot ok
&t ey A 1963 # S TroraTaT -
% [Ei W 97, AgE oft oifaw ]
A w3 et ot g s ot sw
am @ ], I W qfr s T

Languages (Amdt.) 6062

Bill & Res.

% | wifax a7 ¥ =it @ w9
Ay ot ¥ 77 & AT ww @ =N AN
qufFmor ! WRew§ w
o oY ag § fF W Age off Wi Efa-
o, & § & fel 0w ® g
§ o g9 wfaam w1 T, FAEET
AzE ) A oA wifw afaw dge ot
¥ oaET 2 F OAgE N ¥ qeeifaw
ATETEA] T AT AG) T | AR 3
anrdy fafs & graew & dge ot F oY
e fear ar & s S §
&1 Iy W g e ? e Sy
§ ST W uvEraw ar? framdt
WO § e §e &7 W AgE
o %1 wrETeR @ PR @ igE A
T WRAR % I FE@T A &
WY 9T | dae O £ A T AEE
W AT R R A e | SRR
# o & wgm w5 ge o ¥
W ST faan av Ay ey o 7 i
& $5 e faar o ? aeE g
¥ o o wrmr faran ) AgE AT A
wR SEw fafret & o7 § arenee
fat & @t = T ¥ agufy | W
wriT fal 9| dgE St F v WR
T2 T & R, 5a T 291 a7
wia awr § 7 Tguia w1 oW IR
qT I WY &7 wrErE 4w g ¢ €
# a1 ww ST &t aoar § 7w
ot ¥ 71 g W A A g o
g A e 7oA o e
qQF & WeW ¥ 98 %e & R
i T o Ay g Wk @
fufree ot agi 3 g &, I o v
¢ fis g @ U X T A fa R az-
¥ Wi o fam § $2W B | W
MR R YA R W
faafir ¥ FrereT § @1 SgET F9 4@
ol fir v o & gTET B wIEH
¥ farg g ferr T 6%, I O &R
# ) Fre qekl # 0w 3 & q-
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[sfr ST wred)

AT IR T FE 76 4g WA 7
gram e | vy Ry
fada=s aifyw & s a1 g fadms WA
afafa £t s=r aw ar f S T
¥ forg sranfee < fear s | o sl
& T WA WO IGHT T W AW F
@ fadigs Y 72 o @ @ Afew
#r At § 7 wge g § F @ oEwR ¥
o 7€ & 9T § o oA W FEE |
& @ T de w1 Frwir sl 3
fre Sa® fom 530 & grow & W&
& af 50 $A03 # g6 7 w0
fvir @ 1 wafee & T § e e
aa g T afq # 95w, W gEwl §r
wEE F1 gid W ST wiR W
TIE B AT ST T AT o

o geren AT (wWidh) : JuTemm
wERT, 70 § FE & T 7€) 1 qwd
WIE T UF T ALY AT o % g
¥ ST 3T A AT I AT T F
AT TET FCA | BT FT AT KA,
i FY AT HAAT ¢ AT & 2w A
WTT I XA & AT ¥ GHI A0 § )
fegea 1 W = 1 G g
E ¥ Far A IITEAW wWEIA, 7 AR
fesrr et § v ag s foer 4
et gt o, s ad serd
@ afes ag araTw ag I AT ¥ voré
oY foaet srqamy e A 4% ) =
¥ F Fa=rar way 5 o Ow WA
T S AW I T2 FATATS IoTE, WETHT
wdY ¥ IFTE YT ITRY AT Y A
¥ ST FHT A AT | A EY sy Forar
framg fed o d SFm,
afgr wifway & st ywweT T
¥ T A § AT W A F MW AN E,
T WA § 1 AW aga A
¥ § ot armpaTn fdy at  wore
¥ 7g WY ¢ o 2w 9w figdy

DECEMBER 11, 1967

Languages (Amdt.) 6064
Bill & Res.

ot wifed 1 2w F g &1 g™
g wifgd s f@dr *1 st W
T F ifed | g faelt qut o
T ATATIT FT QI A AG TG |
- AT A AGAT-HHA Y AT
Wed Ffea grq = N FE g R
¥ ¥ 919, 99 ¥ fq fg= w1 <Fad
T €1 A I R EE A

fgr & oo 3 g, et qaTEr AT
&, ameft ey et o A ag e

e fg=h &1 fade 71 fag ar &t
AT FT 4T |

aT 7 ag T e § 7 gw @@
T 38 A B L FTE | T
ﬁma’g.ﬁﬂgﬁmq‘qiqm_
T FY AN AT, OF gEL § Amh
FE g ATSAT WINT 77 TF &Y Y awdv
g wWign et | I
FAE I A AF TN ARG F
qordY § Afew & ag Wt e a<q fE
X7 37 drehl, 9 & a7 &7 g et
RN 7w Al it §
awwdt § o QY o wrar §, fafir -
e § 1 xfeg & quwd § i 3 aw-
9 FT9 § AT 9« fagm a1 99 @
o ot =91 g O ag oy 1 o '
fesr & fe 9 Y 1 aq Wiy o F
w1 fw &t wrf worr oF §, 99 ¥ fafe
fedy, 9% <At w7 &) offc 99 W WY
fegea it 1A 32| Afew o faarr
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T a9 @9 ¥ °g av fFay 5 a6 3=
anrdt sy dmfaw fafe §, sw &
R S Wi @ @R gafed
AFamT fafa 3 g @ wal #T1 I=91-
W 7G TAF A avaT g, WA
AgArrd fafy gy A% fgdr ¥wr Y e
Al

R AR A ;I A A F
I T & 3 F AW G AW T T
@t & 5 & *Y W T gt
FY forerd gardy § | Tl 7 favara
wdt § % a1 g s w e aman
a1 @@ fe=t #Y o fear g At
a9 N @ 9 FEH T w=A
aa fegdt & faetres s arem w15 TG
gt afew ag af g oA
& g wifs a0 7 § Q2 ¥ AW
AT I AMA AWM T F JFAE
IsmT At AEy 91 fer 7 ano fa=me
@y %1, fg<r faaw &1, fe<r @
#, arAE A IS AGT ARG
T FEARFEAE | W TAE
|9 w3 qgar § fw 3 wfawe A,
o I5E ¥ Fir @ fad gfg R
/T AN Fer fran ¥ wrETSGA
# gad R AR WAT IRS § 1 F
e § fF fged 1 sy st g st
FY A0 W | AL I OF FEIAL J0AT
3, A ¥ qv oY et €4 | g WRTN
#a7 ¥ §, g ara 3 | 7y Fewd
uFEEr IR I AW F § AR
Farey Favafaarerg F MoaTgd IFaAL
|E T@ TEMA FIA FRA D A
T wg¥ &, dd & s s gy, v

“English-speaking people may be two
per cent of the population, but they
are the salt of the earth and the pinch

of yeast which raises a mass of dough.

e o B e wangfa § R
et %7 | § wwa § fw g @ vl

Languages (Amdt.) 6066
Bill & Res.

e A" § ) grd o
$o & 1379 e fr s gy s g
ar 3t sfawa *1 #ETHT @A T @
irwlrrlmfarq?r?ﬁ‘?m fae 7@
g1

frow ame sy fagemger W
# ¥3 MNfaeew ¥ am@r ar fs o
faar 39T a@ CoAt o SEY 7 9 1@
w1 fe “fedr & g W & et
A g ww A Afew 5w
Y AT FAST T ger & fAag g9g
aTe #Y sy 3 €1 ) A 9g dAfy A
2 gt aY o gWIt AT 48 WEd
g€ T Gefi— (FeTww) § Awguar
¥ffemg i In T e oW
TR AL AMAT TTF XTI A
FT, A F=ST T

g ust WX F ford ag Wit A A
g 5 e sl wpe 7t & foaeft
AT Tfgd | ' TEEEIT AT S w7
oY AT & IART ENFC F@A g gEy
Iaar w1 Agt A fg=hr & fog fame
g & Afgd a1 | T e
¥ g A w1 foan dan At dag
gt 7 fey o fow g8 @ &w
Y § 99 49 oF fasfaq & s
4t | afew ama-wra & A W FEAr
argdt g fF gt a% dme, saw, I$T,
AT, WA, 9 S TH AL
Y gaTX AW F FOR, @ AR afedr
T §, ST AN G & fwer
gl o fedt &t T § 1 97 wrar
aret w A fgdr dray 7 ok foma
&t 7Y § o FY it Y S W
@y & fevwa adt & 1 ¥, ¥,
woarern A afaw & S wd §
LA 7 W §6Fa § AT & W
€A W W 9g7 TV §, Tga ¥ wek gy
¥ fae §, e F At g f o
fag fgy dram So S AET @
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[ =vo gufieT AT
forgar I B: W@ Wi ael ¥
faa & | a4t afcfeqfy & se afmw
T #Y IO awAs g e
gy § A ¥ o s O a
AT HAA | IAHT TG TS T IF A
& afem 7w gE yl W E W T
faerad & @ ¥ w9 F S0
arT af Fe, faege a8 a0 ¥
Fighaas@ g ? T awat g 5
feet ®Y &< aq@ aam & fod gy
¥ g =g faad a0 ¥ Wk (&,
o ot & &, afvw, ¥LHA,
wafrar & &, #r§ faFra 78 1
qut et § wex. fgy  wgw A
ag #if fawraaret a@ i § | I
77 ¢ fs v eaawaaT A 9%, T
fet grmr A it A ag wa FO AT
MY AKX TF AT AT | AAH TS
o g s & R 7 faviw
faar zafaqd o3 a3 sl an @
g

TT A ATAIR §Y FT IH I A
¥ wgfaee geIea A a1 | AR
AT ¥ AT TW F qgT SART A
ot | 3gt W qIAfEw wT FEA
T @ g § A Ao
Ia%r Y fafe & =z fafy qad A
faaf ®Y & | Fga Ffer & 1| @ A=
T TE A THY WY ara g€ ot i gl
Tra fafrfr s A § | AT awr 7
I qor fafy wY <@, awr W
N @1 | q9 7 78 fr IEA e
&% FFaT oY 9g ara wa & ) dfefe-
FAT AT A0 §9 fFaT wawg g
At o A @ @ A whe &
FAOFT a1 o Rw §, € A b
RuW § | IR faww & #7 ¥,
hfrafar § &w §, 4w ¥ 89 7,
RET Fagaanfa st Lewaaiow

DECEMBER 11, 1967

Languages (Amdr) 6068 |
Bill & Res.

T § 1 AT A9 WY & grar ag 6w
FEW fra &

T AT FT A | AT HT AT
g wfea § 1 g Faemafa # wmar
&1 &% g @ e &si et @ 9@ wrEr
7 SRIUTETF AL T FH1Y | T
Freor ag & 5 97 o i goe e
s e aE y|IWw A
gL ATfaat aTeT TRUUEET a9E !
aft grer 7 gt AY & Fy w7 0F, TTRw-
TELAMEATET O 1| A AN a9
ot ¥ FF TR §, ag @ o o
afem srofeal & st W § &
fam oY | IR A A,
frad 7 e, frr S A 08
§ 7 o WA aral FY wwe ¥
AT AR G qHH ¥ I § A
AT g & ¥ aga ot A gu § A
SATfeiier W ¥ ® F g9 I g
§ 1| A A I SR TG IO
geafafaa gar &1 @97 FTT @
¢ & 9 TR A ¥ A
=9 |war | SfeT agt fel 3 78 /=
f& 399 ST wrar TEAT ifgd ar
1 A W @A ifgd | wE W
o wﬁ% TR AEF @ | A
WY § § 5« $9 fFar & | aoEy A

L

FEH 1949 HIT 1950 7 AWOFTH
I fomr & fau g fod & o
TE @ g9 AT &9 F, wew gy
#, ar9g frz ofwm &, @99 AW
%, fofadty & & ¢ 1 Yfea faama
fegeamit ok oifeert &wi & A
HoPT HUAT ALY qIwAT 9T | qA SO
A=Y w7ey | A formdr 4 1 @
TG qE ¥ AIAT FH F G | wWAY
T AT gwr 7 FFdr FY Famar 7 AT
gw At A goehy Sfaw aafo @
& fr g oy @ € e oiioft @t ot
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T AW X AR § | Sue @A §
A g wrar o et oeet § A e
*Y ot daaT qEaT ] 1 I gwd s
Wt F foen @ e At fom ag & gw
aFia & | fuee @ ao &, 99 ae
gw 0 7 frwea ; o wTor
g 5 gt foam smafrs & &
f il &1 3R A+ § wafs
[ a9 # A Fw & 7 g
FOT e | Y wrar qgi fafea
(A F S oY Wy s |t
F § ag s g, 41§ 0F A
[ ot & 1 w3-fagi 7 sx ameg @91
fa frard s smer-vara o smwa
Fsit & &t 77 &t aff awar | zafag
gn fasg 17 &1 gaw w1E FIOw gwIL
fawed &1 adff & 1 gw A 7 atfew
wfe §, A1 99 &, 9T wiw g &=
$6 § ¥fFq g fager amr & wream
F S0 gF a1 T ST @

I § BN q=aT 4 g9 AT W
1 w7 7 fofarm, sfreh afz w=
I 7 gTET AT ar | W N F
¥ saraT 98t fwforag w1 & faet s
1A et g e N aw 7
ST Areaw g Tt 1 I fauw W
QR AT FI FTAT { A WraT F Aeaw
F1 AMGHT FTFAT 9T | g WTET
R @t 9 faq r quqg TN § AR}
faadt asers o1 § aOK a8 7 Io
AT IqT qHG AT AT § I9 faww
# @Y § §, AR s AgAa §,
Y Fagm 91 g SaraT 6T aeg FHEAT |
ag dvet ot T @ 0 gET R@ oA
LR SURG R

 wey § f& v & w0 g,
wra ® Toar, SRS ¥ faAr ? AR,
w1, AT afk wE o | T o
T ITHT FTA AGY ST O ? AW
s A T ot | 9w A ¥ e

Languages (Amdt) 6070
Bill & Res,
* s7aEqT qF aga & A= 7T A

4t | AT AT F ¥ §a wE
IR T |

gaq W Towi & ame fear
Jemrfan afvafadt & = & ey
famrd st o |

JIEAH WERA : FE AT AHTA
FT I

To gt AW : I W A
TATZT |

MR. DEPUTY SPEAKER: The
hon, Member should remember that I

have to accommodate representatives of
every State.

DR. SUSHILA NAYAR: I have
not taken even 10 minutes and you
start ringing the bell.

MR. DEPUTY SPEAKER: You
are mistaken, you have taken 16

minutes. Anyway, not more than 4
minutes more,

o AT AW : T g AT ATAT
# famrr fommy &, oY @ Sow fawn
3t FE ¥ e FT W ) AT o 7w
fadeft wman  farer fea §, At g o
£ forer ot g F TR §, T9F I
WTHT 1 HH &1 T 31 gafe I9 g
# fammr #7 forgn amady, 7Y v @l
I A [EFQ § | T gArr faww
F1 yafa § sv1ae qEdt )

AW AeE, st 9, ¥ w5
“STea BTEY” e WY Y s i ferar
TAT a1 | 45 &% § & Fg TEeh g
g A & A ot wE N sido §
forat i§ off | AfFT g qmomA ¥ fs
I9 999 g A AN @ WS &Y
guETT of, Tafan 9w wg ST A
FETT Y | X ET X AT TN AT Ay
FAfeRfe sy & e ) wafe
T W I WTAT Y AT E, faw
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Bill & Res.
[:ro gzﬂmm] SHRI RAJARAM (Salem) : She is

T 9w 9% | ¥ Wiy vt e ruler in this country.  You forget

o W 99 sifewfe smar & am
faardl F19A3T FLEFIE AR IEH
T e FERAE

T GATY AYSTATT AT 4491 181 gt
TE? & F ¥ Iwa IR I
T, Y i A ST anfr ¥ Fray
A Ay &, gar @yt gy W
TG 3 a% 7 g w0 9E e gt
20 F Tl HR ST FY AET ST
oo ¥ | g gue feufa o= a% s
a8 g, 9w a% fr @-fad & @d-
T ERI & 1 & e FT AR
g |

frft X fgt Ay 1 #rE T
7 &) o et o ey Y A
A & | AfFT 39 gy T Aw
it aTs ) wHY wfen i FEeh o Ag
T o1 g @ AR A W o
=fey | ¥ AT aew, s Ay fod,
W FgT gt § e 1@ fadaw 7§ 39
afe gw a8 1 9 1% 797 OF ArEeE-
forw fame afferfa s 1t &, fow
R fr @ v awd
st ¥ frpem ¥ fog e oy
a1 #T @Y | Toieg 5@ fadaw d oW
TFRA T FermT e fE S @
; o= iy Y srex =, A o
% ¥ A A, a9 TF F S F @
AT FT THRAE; TH I0 AT TG
F €, Hfw oy & fet & ohroy
WTed &, SARY AT wg faur @, Ik
T # 1 Thrae T AT § |

SHRI N. SREEKANTAN NAIR
You want all the employ-
ment in the Central Government to be

(Quilon) :
yours,

that,

o wefrar Ame : i, & T 9Tl
& g # a1@ ST E, A N T IO
M I A fmam I F TN TS
ity et s @ gfeam
F w7 § A geH g, I H gL FAT
afed | 5 AW AEEETEET .
VR A & fag & @ fadas 7 w1
Fafy 7@ W TR | EE F awF W
FAT AR AT | T WTIH HY AH T
g frEm & A faan faa g &R
warfadi & a9 ¥ fFay o & fody
o g A fa@EF
e § 5 3 7@ e 3o o A,
afer ooy a1 &1 fer famn @ €1
gaT g% & fr ol e &
fo dvgr awa wifge, A T F ) o«
TR 7 foll &1 g g s £
37 9 figed) Y aver g o1 w@rE, a
fet Fqu § ©F rEwTEaEd gar
T @ g e o 6 fardve
g | e et & gA & a1 -
Hifa ®Y e famr T § ) AW AW
woifas w2 & fag R &
warer & gea 7 far i, & W
FT FATH T T g 1 qwa ¢ |

1937 ¥ & TN A EE F T@
el 7 ferdy ferr v w< e av
(Shri S. Xavier : But Rajaji is opposed
to Hindi now). < fgedy & amq
wafa ®v A faen far o g,
@ o7 a% ¥ 99 oo ag fgy
fra 1@ aX | 49 FHE TER &
T F u et # fedy o, @t do
e ¥o F gt a2 Hoy =1feq 1 7€
gat v i £ fror At ad w0
wmiiaﬁﬂﬁot{ﬂ'o*olﬁ
W qg o ¢ e W AT AR R
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I Fow 7 o AR afqwrh §,
¥ IOFT ATl F, 27 F A, q@ ATFC
AT Ut Fmrdd, A 4T, =
F4l, zgfew I 99 99T FT A
g arfge, st 3w HzEr ad wAm A
AT A 1 7@ T = &

T fet & a9t & agf afwwr o
gfiqor 1 a7r wrd ot =Yy & SaET
SaTeT g AL & foraAT AT wmar
1956-57 § FATFATY ¥ FFTFTT
aF OF I qaT qt 47 | qH 9w
S AT 4T 4T | TG ATAT § W HTH
F fia T 9 | OF M9 qF AT TF A
&1 “arely W ATE w0, AR AT
A A TEFAT | T A
¥ amt s g o, smig
IGH AN gEA W W@ FL qW fawe
o Ty FE AT E

F a9 § FgT AR g s g
faft o &R, I g FT aga sET
gramar | o £y werd o FeF AR
7 w7 | F g e § R awR
o fadiaw afafa faerd, st avr fofy
# garear, o fafw § o 3 o,
9 NN, I AR ¥ FTH-HATS WK
¥, oifs iR arfas wvpe a1 fet
w1 fas 71 & Ay g smaws
o F2, Aga FL, §T D F | AfHA
¥ qg 78 o awat i fF e T 3o
&t §, Tufo gw seh ;g ¥
fore <& | & st gAAT FIATT F T
g w1 Ew FE g SR W
qT & T OF e AT e 5
fet w1 fram fawr@ gan €1 felr &
fawra & a¥ § g€ 9 vdwAe Y
afygw | 3T duT A e S, &
Faot q3-frd AwEl AT SR A
ST AT AT AN AT FUHSTATES

AGRAHAYANA 20, 1889 (SAKA)

Languages (Amdt.)
Bill & Res.

] Ft o T AE B T sk
T F AT WTeTET $Y I I
o T8 e g

6074

ATST T AFg Aoy § faerr @,
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“They spoke German in their
office, they spoke French to their be-
loveds and they spoke Danish to the
dog.”
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MR. DEPUTY-SPEAKER : So far
as Home Minister is concerned, he has
been held up in Bombay because of a
very serious earth quake, His deputy
is here,

SHRI NAMBIAR (Tiruchirappalli) :
Is the Home Minister safe, Sir?

MR. DEPUTY-SPEAKER: He is
quite safe.

Acharya Kripalaniji.
SHRI J. B, KRIPALANI (Guna) :

I do not know to which language group
I belong.

SHRI RAJARAM (Salem) : He is
a Sindhi and his wife is a Bengali.

SHRI J. B. KRIPALANI: I have
forgotten Sindhi and I know very little
Hindi. I know English less, but for the
sake of my friends from the South I
am going to speak in English.

I have not the poetic eloquence of
Tarkeshwari or the sweet reasonableness
of Mrs. Kripalani (Interruptions) or
the simplicity of Sushila Nayar.

SHRI HEM BARUA (Mangaldai) :
Why is he complimenting only one
tribe ?

SHRI J. B, KRIPALANI: Because
they are a better tribe than yourselves.
1 do not think there is any nation in
the world which suffers from so much
sanctimonious hypocrisy and humbug as
ours. Our ideals are high, our con-
duct is low. There is a wide gulf bet-
ween what we say and what we do.
Here we have a habit of judging other
people with one standard and ourselves
with another standard. 'What weg con-
sider wrong in others, we consider right
in ourselves. If you do not mind, I
will give a few examples,

Ours is a dry country and the Counsti-
tution also envisages the same,
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SHRI HEM BARUA : Some parts
only.
SHRI J. B. KRIPALANI: When
wzgvereoeptiomwdonm

the recep-
drink by the
Ve

liquor, but when we go to
tions of other people, we

bottle so much that afterwards we ha
to be carried away,

2

SHRI HEM BARUA : They drink
in glasses, not from the bottle,

SHRI NAMBIAR : Bottle-full,

SHRI J. B, KRIPALANI: Then,
we take heavy loans from outside and
pretend that they are without strings,
which means that somebody obliges us
and we swallow that obligation and we
have nothing to give to them in return.
This is called in the Gita as theft.

Then, we had titles. We abolish
titles in our Constitution, but by a twist
of the tongue, we say that what we give
are not titles but they are only awards.
Now-a-days, these awards are being
given up, and there is such a plothora
of giving up by all the big people,
poets, writers etc. They are all giving
up their awards, 'What a great sacri-
fice! (Laughters). Neither can they
use these titles nor can anybody else use
them. They grandiloquently give up
these titles. All honour to them!

Further, we go about preaching peace
in the world, non-violence, and dis-
armament etc. while here we are fighting
for a few inches of land and cutting
each other’s throat.  Gandhiji used to
say, cultivate your own gardem, but
we want to cultivate other people’s gar-
dens.

We say again that we are a non-

nation. Yet we have our finger
in evety pie. We want to give opinion
onwyoonﬁ;alhﬂgoesonmﬂle
word without knowing what the com-
ftict is about and what the rights and
wrongs of it are. This is our mnon-
alignment |

We are Hindi-lovers. We excite
people to use violence. But when vio-
lence is used, we hold up our hands in
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horror and say that we all stand for
peace. All the leaders have preached
violence but now they all condemn it
Such is the humbug that is going on in
this country. I have given only a few
examples.
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Take the question of language, What
hypocricy is going on here! 1 am sure
every lover of Hindi in this House sends
his children to an English school.

it vy fema (Hite) : o= 7, T
IuR e Fferd |
SHRI J. B. KRIPALANI : All right.

T ST W ;o F A gy
FE THT |

SHRI J. B. KRIPALANI : I accept
the amendment; not all of them, but
most of them do.

=t s fog spw (femvee) -
IqTeae o, # R e fr &
T SO TRl H 989 & fAg gy o
& afeT 73 98 @i & 999 T AW

g1
=i Ao Wio FaomAl : AW famm)

ot fex X F grd F- A
Ty ?

15 Hrs.

When a baby is on the breast of his
or her mother, we teach them "Papa’
and ‘Mama’,
< firT g7 Fe T § aY 21 20 FEA §

We do not say ‘namaskar’, such a
charming word, historical association.
We say ‘tata tata’. When we wanmt to
say ‘yes’, we will not say ‘yes’ as the
English say, but we say as the Ameri-
can say 'Okaya’ or ‘ya'. In our homes,
American slang is used by us.

We are great lovers of Hindi. Hindi
today suffers not from the opposition
of non-Hindi-speaking people, but I
say, on account of the supineness of the
Government in that it would not take
immediate steps to do something about
a language which was considered before



6079 Official DECEMBER 11,

[Shri J. B, Kripalani]

i as the national language of
India. Both the parties, the Hindi
lovers and the Government, have been
at fault for the last twenty years about
this. In twenty years, nations are
made; in twenty years we could have
produced any amount of literature, if we
had so desired, if there had been en-
couragement, but because we were
vacillating, whether to take this turn or
that, to be or not to be, we have fallen
into a pit.

I will request the House to have some
rationality, some sanity. Let us, for
a moment, view this language question
from the historical point of view., What
was the language of the learned in
India? It was Sanskrit. Then it was
confined to one caste, the Brahmins,
and may be a little to the Rajputs who
were more busy in robbing each other

Then slowly this language was chang-
ed everywhere. Who did it? The
Sikh Guru, Guru Nanak and ten Gurus,
Tulsidas, Surdas, Kabir, in Maharashtra
Tukaram, Ggyaneswar, and in Gujarat,
Narsi Mehta, in Bengal, Chaitanya, all
people and many saints in  the
whose names, I am sorry to say,
not familiar with—the people
the South can supply the names; I
not be able to pronounce them pro-
also.

AN HON. MEMBER : Subramanya
Bharati,

SHRI J. B. KRIPALANI : All these
people brought the highest thoughts of
the Upanishads and the Gita into the
provincial languages. Is that a fact or

HI1

i

associated with the elite ?
tha question. They could have the
knowledge that the elite had only
through their own mother tongue,

One cannot escape from one’s mother
tongue. Leave aside the Indian exam-
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ple. Take the example of Burope.
What was the language of the learned
before the medieval times or near
about the medieval times, in the 14th
and 15th centuries? It was Latin.
Then what happened ? Some people
who had some vision, who wanted to
associate their own people, who wanted
their thoughts to be understood by their
own people, began to write in English,
in French, in German, in Russian and
all other languages. Is this mot a
historical fact ? And what did they do ?
Take Shakespeare. What language did
he use? The common English langu-
age that was spoken in those days. What
else could have been expected from
Shakespeare who was not even an edu-
cated person? A drama can not but
written in the language of the learned,
it must be in the popular tongue. So,
heg wrote. Then, Milton wrote his
great poems, all in English, Then fol-
lowed a succession of people who pro-
duced literature. In France it was the
same case, in Germany the same case,
in Russia the same case. Not that these
people did not know Latin, but they
knew that they had something to say
and the greatest audience they could get
was from those who spoke their owm
language, and simple language.

Here, when we talk of Hindi, I do
not know what havoc we are commit-
ting. In Europe, they did not mind
borrowing from the Latin language in
science chemistry, physics, biology etc.,
the whole of the materia medica was
taken from Latin. Even now, when a
scientific word is to be coined they go
to Latin, to Greek. They do not
bother about it, how much they borrow
from other languages they do not care.
There is no question of purity of langu-
age. Language is used so that you may
be able to express as your thought to
your neighbour clearly and distinctly,
but now-a-days language is used to
confound the thought of your neighbour
and your own, not for truth but for
falsehood.

I have given these historical examples.
You cannot say that the education of
the young must be through English,
This is impossible. Let me tell my
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friends from Tamil Nad this. They are
going to have higher education through
Tamil, is that correct ? They are going
to have all their administration' through
Tamil, is that not correct? Do
expect while doing all this through their
own language, they are going to be
scholars in English also? Of course, I
have great respect for the grey matter
in the brains of the Southern people,
bat with all that grey matter, they will
excuse me, they will not be able to
teach English after some time to their
children. If it is English, it will be
pidgin English. Some of it is some-
times heard in this House. Once, when
the Speaker was in the Chair. I was
constrained to ask in what language
the hon. member was speaking, and he
told me it was English.

SHRI RAJARAM : It is parliamen-
tary English.

SHRI J. B. KRIPALANI : It may be
any English. Then, you of Tamil Nad
need have no fear at all, even when this
Bill is passed. Do you mean to say
that the Bills passed by this Govern-
ment will mean anything? This Gov-
ernment’s writ does not nm. They
passed a Bill that no girl shall marry
before 14. Go to the villages, they
are being married at ten, twelve, three,
four, so it is going on. There is a law
that nobody should go on his bicycle
without a lamp. Does any fool go with
a lamp at night? Long ago I told
these people : “Sires, your writ does not
run.” Today we had an example.
There are people who are preaching
Maoism; there are people who are
preaching treachery to the nation; those
who want to invite other people; what
have these Johnnies (in the Govern-
ment) done? It is known to them. It
is known to the CID. Everything is
known to them, but they are arm-tied;
though never tongue-tied.

The English that we learn today—we
are bound to destroy it, ourselves. As
I said, there will be only a very strange
kind of English which no Englishman
will ever understand. Its standards will
go down and down. Do you want to
degrade the language of Sh
and Milton and other writers? If you
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want to degrade it, you will have it,
but no better English can you have.

Further when the Europeans left off
Latin, had they a common language 7
Yes, Sir; they had a common language.
It was called lingua franca., Who im-
posed it upon Europe? Nobody im-
posed it upon Europe; it came up by
its own genius. The French people ap-
pear to be to the whole of Europe as a
most cultured people; their language is
a most expressive language and the
most beautiful language. Therefore,
automatically, without coercion from
any quarter, they learnt this French
language. Rich families used to have
French tutors, French mistresses. You
might have read all that. The Russians
also had that. So, a link language
cannot be imposed. And I say that
there is already a link language in
India. Whatever you may say, it is
used in the whole of the army; no pri-
vate speaks with another private in
English or Tamil or any other language
but he speaks in Hindi. Their com-
mands are in Hindi. When the Eng-
lish people came here, they did not
learn Bengali; they did not learn Tamil;
they did not learn them. What were
they required to learn 7 They were re-
quired to learn Hindi. Afterwards
they might go and learn any other
language but they were required to learn
Hindi first. Then, about the Indians
outside; the indentured labourers, they
spoke to each other in Hindi. Where-
from did Gandhiji bring this idea of
Hindustani ? Do you think it jumped
into the Gujarati brain? No. He was
in South Africa and the indentured
labourer, and the common people
spoke with each other in Hindustani.
Therefore, Gandhiji advocated Hindi-
Hindustani. He never was for the
Hindi which these faddists have brought.

So, I say that historically viewed, the
Tamil people need not fear; as I told
Shri Frank Anthony, “Do not bother;
your mother-language is safe in India
as long as we teach that language to
the children with the milk of their
mothers.” [ think that there is no
quarrel at all. I do not know why this
Bill has been brought up? Changes
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are taking place automatically. Auto-
matically, more and more people are
learning Hindi. Automatically, the
standards of English is going down and
down, till it will remain only among the
ICS people sitting there. And English
will be prevalent only among those who
send their children to missionary schools
or the so-called public schools that are
class schools. There will be no English
at all. The Hindi people need not have
any fear, because this Bill is going to
do nothing against them. The natural
process of things, as has taken place
historically in India and in Europe will
have its way, whether we like it or not.

SHRI RUPNATH BRAHMA (Kok--

rajhar) : Mr, Deputy Speaker, Sir, I
am really grateful to you for giving me
this chance to speak on this important
language issue. I do not understand
why so much heat has been generated
over this language issue. Personally I
do not see any point for quarrel among
ourselves on this. It has been accepted
and agreed by all of us, both in the
opposition and on the treasury benches,
that Hindi should be the national langu-
age and it will be the national language
of India. But the question before us is,
for how long we should retain English.
English will have to be retained. You
cannot do otherwise. There has been
so much controversy, bloodshed and
loss of life over this language issue.
What happened in Assam a few years
ago? My friend, Mr, A. K. Sen will
bear met out. I took him there when
he was Law Minister and we were tour-
ing over the affected areas. 1 do not
like now to narrate again to yon all
those terrible things that happened
there. Let us see that such things do
not occur again.

15.17 Hours

[SHra S. M. JosHl in the Chair.]

I come from Assam. If you look at
the map of Assam, you will find that
this strategic State is surrounded on
all sides by hill ranges—by the Hima-
layas in the north, the Naga ranges, the
Mizo ranges, the Garo ranges and
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Mikir Hills, except for a narrow passage
lying between China and Pakistan, It
is so vulnerable. Iamle]li.n,gthe}lome
everything about what is happening in
Assam. Of course, I cannot say any-
thing about the questlon of reorganisa-
tion now. 1 do not know when it will
come up before this House. I want to
reserve my views and 1 will deal with
the full details of that question when it
comes up. I do not know how it is
working in the mind of the Prime
Minister and Home Minister. But that
will have to be decided. I do not know
how long they will take to come to
decision. Assam is a very small State,
but it is a very important and strategic
State. China is there on one side and
Pakistan is also there. Two-thirds of
the total area of Assam lies in hills.
Who are the people living there ? They
are the Nagas, the Khasis, the Garos,
the Mikirs and Mizos. In this House
we have two representatives from the
tribal constituencies of Assam. One is
my young friend, Shri Swell, represent-
ing the hills and one is my humble
self from the reserved seat for the plains
districts. You should not be under the
idea that the tribal people are only
in the hills there. There are tribal peo-
ple in the plains districts also. Today
the condition of the tribal people in
the plains districts is very bad. They
need more protection and more help.

I had been to the Naga Hills, the
Mizo Hills, almost all the hills there.
I hope my hon. friend; Shri Anthony
will bear me out about what we had to
do in the year 194647 to fight out
the cause of the small minorities in
India. My friend Shri Jaipal Singh is
there. My resptected friend Shri Jagji-
wan Ram is there. Pantji has gone.
Jawabharlalji also has gone. The top-
leaders have all gone. Very few of
them remam.

About the Nagas also, you should
not be under the impression that there
is anly one tribe of Nagas. There are
so many tribes. They are located in
the different hills, My friend there is
an Ao. There is my friend Shri Bring
also. I am happy to find these two
young tribal representatives here in- the
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ministry. Oe is from the Naga hills.
The Nagas are divided into many sub-
tribes. There are the Aos, the Anga-
mese, the Lotas, the Koniyaks, the
Remas, the Somas and so on. But the
interesting thing is that one sub-tribe
cannot understand the other even though
they live very close to each other. They
have different cultures, different customs
and different usages. But they are very
good and bright people. They are very
virile and sturdy. They will be really an
asset if they are guided properly. Once
1 was accompanying the late lamented
Rajkumari Amrit Kaur, as Health
Minister of the State, from Aijal to
Gauhati. All along the way she used
to ask me to do something for the peo-
ple there. She said : “They are very
bright people. If you can guide them,
if you can develop them, they will be
an asset”. Really they will be an asset
to us. It depends on how we handle
them, I really appreciate the caution
of Shri Prakash Vir Shastri in his pass-
ing remarks when he said that we will
have to be very careful in seeing that
Assam is not converted into another
area of discontent.

The common language in the Naga

hills is broken Assamese. They say :
Apne Assamor Dangor Manu Asse
Amakh Sabo Ahise. This is the way
they speak. They use broken Assamese
as their lingua franca. So, how can you
impose your Hindi there? I respect
Hindi. I have a great respect for
language. I say that Hindi should
the national language, and it will be
national language of India. But
question is one of time,

SEgE

SHRI RAM SEWAK YADHAV
(Barabanki) : Why are you not speak-
ing in Assamese, your own language ?

SHRI RUPNATH BRAHMA : The
bulk of the population there cannot
speak and write in Hindi. I am speak-
ing out the truth. You should know
who are there in Assam. I represent
a community, which is a major com-
munity in the plain districts of Assam.
I take pride in the fact that I come
from this big major community, who
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were the ruling people once in the whole
of Assam. It is a martial race also,
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Now, regarding the language this is
the position. For the moment, you can-
not think of imposing Hindi there. I
am only giving the facts. Let me quote
here the immortal lines of our immor-
tal Bengali poet : “Nana jati; nana
Bhasha, nana Paridhan”—our mother
India is so great; it is such a vast coun-
try, with a variety of civilisation and
culture; with different races, different
languages and different usages and cus-
toms; “Vividher majbe Dekho Milan
Mohan” harmony and unity and a sense
of oneness in the midst of diversity.
What a lovely line! We must bear this
in mind so that we have no misunder-

standings.

Sir, we all know how things are mov-
ing, how events are taking place, inside
India and outside India, We all know
about the developments in the world.

to create temsions, divisions and mis-
understandings among us. We should
be very cautious.

1 shall be very brief and I shall speak
in details only when the question of
reorganisation comes up. I am quite
new here in this august House, When
I find my colleagues speak in Hindi so
fluently and so eloquently and so force-
fully, I think I should also speak in
Hindi,
trying to pick up Hindi and I hope that

it will be possible for me to speak in
Hindi sometime later. I can speak in
Assamese and Bengali. I will try to

speak in Hindi also during the
of the next few months.

My mother tongue is neither Assa-
mese, nor Bengali, nor Hindj nor Eng-
lish. My mother tongue is quite diffe-
rent,

=t Tw ¥aw amEw
g?

ft wTe T ;e A e
"

T s .
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&t §19E WA : waEfEar § qifed |

SHRI RUPNATH BRAHMA : What
does he say, Sir? I do mot understand
it. If hon. Members are so impatient,
I will stop here. I wish I could speak
in Hindi now, I will make an attempt
to speak in Hindi now and conclude.

aEE e 4 f # oA

g Aaar g T et g
T AT TR EWT AT |

As I said, I have great respect for
Hindi.

ot go W aww (I

# fget a @it § faeedt s S
g fo6 oo & & w7 S, T I @A_
v 7 feard, Afie gAX A A A

e

st ANy SR
wafar ® afaa
SHRI RUPNATH. BRAHMA:
When 1 hear friends like $hri Nath Pai,
Shri Dwivedy, Shri Ramamurti and
Shri Banerjee and many others speak
in this House so fluently ip Hindi. .
(Interruption).

=i} THRAE qTAY : JASAW WA,
wd frdeA & =g § e e
AN RE

SHRI RUPNATH BRAHMA : Sir,
1 am net giving way. 1 seek your pro-
tection. If he is not prepared to hear
my speech, he can go out.

I was speaking something in Hindi.
I do not know whether I am correct.
SHRI SHEO NARAIN (Basti) : You
are quite correct.

oft wrare W : & wwwan §
TR AR A qATET FE A
anfed

Regarding delay and hasty decision I

bave something to say, Sometimes we
are very hasty in taking @ decision and

(ami) oW
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sometimes there has been
or unusual delay in taking a decision
in the matters of national importance.
Take, for instance, the question of re-
organisation of the State of Assam.
How long it will remain? Pantji has
died; he had been there. Jawaharlal
had been there. Our late lamented
Shastriji also had been there. How many
times Nandaji had been there? Our
Prime Minister herself has been there.
She came back in a day. It seems our
Prime Minister has sympathy for the
Tribal people there, So, I hope, this
matter would be tackled properly and
a decision would be taken as early as
possible. There should be no longer
delay because delay is dangerous,

I think it will not be out of place to
make a mention here of one thing I
cannot bg and am not against the Gov-
ernment’s policy. So far as I learn
some of the Christian missionaries are
bzing sent away from our eountry.
Why ? Is it not true that the humani-
tarian activities of the missionaries
among the MNaga people and the Tribal
people in the Hills were liked by them ?
Can you deny it ? No. I can understand
if some missionaries, who are not found
good and who are doing something
against the State, are sent away. They
should be sent away but what about
the other missionaries who are doing
humanitarian works particularly among
tribal people, They were pioneers in
giving education in the remote interior
in accessible hill areas. Once I had
been where in the interior Naga hills
I saw one young American missionary
working there. They collect informa-
tion from each house and go from
house to house. If they find anybody
falling ill, they give him medicine; if
they need education, they give them edu-
cation. This is the way how they have
won the hearts of the Hill Tribal poeple.
Even today they have greater confi-
dence in mission workers than they
have in us. I have great admiration for

What are we doing? What missions
of ours are there to do work in these
Hills? I know, some Hindu mission
people are there. The Ramakrishna
Mission is there and the Buddhist as-
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sociation is there. 1 was the President
of the Buddhist Association and of the
Ramakrishna Mission too. What have
we done there ? These things must be
remembered.

As I have said, I am not against the
Government's policy, but before taking
a decision Government should see
whether we are right or wrong. I am
not afraid of expressing my view be-
cause I have got every right to speak
out my mind. If we find that it is not
a good policy, then we must reconsider
it. I think, about these missivnaries
we should reconsider and there should
be rethinking. (Interruption).

SHRI NAMBIAR :
bold; do not be afraid.

SHRI RUPNATH BRAHMA : Please
don't make me nervous; I am new here,
I will take time to reply to you and
you will get a proper reply from me.
I am not afraid of anybody; I don't
care for what othys say. I go in my
own way. Even W sometime find the
leaders going astray® Leadership does
not drop from heaven. If a leader can
lead and guide the people in a correct
and right way, he is the leader. But
when we find that there is something
wrong with the leader, and the leader-
ship is shaken why should the people
follow him ?

You can be

MR. CHAIRMAN : He should con-
clude now,

SHRI RUPNATH BRAHMA : I do
not want to take more time of the
House. In eonclusion, I hope, Sir, what
I have said will be borne in mind and
something will be done.

st sfto o ¥ (TFrf-wreq afeer):
wew T, F S g e d Rl 7
g, & g § Fr & woR g
oo ft § 7%, irﬁ-‘-rmmw:t_
¥ #gm W §, T A o & AwwT
T R A FT T 9 A FA
AT §, WWifE T, w1 AW T
ATNT T LIS AT A0HC | AT T
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TR P WA FT A A E—
a1 at ofagies wEwEaT |, TWEE
FFF A @ FLIWF WATIAF W&
FT TRAWS & ghar & | 0 feU &
qgf o TR #ar § e A e §
fr g fergeam & fawr s €t
wifey w T6d w1 ow W N Tw@
mRFA A AR
9 WAHE Fg ¢, Afew A0 S -
"'"EHTE.I”

Sir, the question, to my mind, is not
being approached in a proper mood be-
cause all the aspects of the question are
not being put forward correctly. After
15 years, the admission in this Bill is
that we have failed to make Hindi the
link language and now the Government
has come forward with the admission
that hence forward, again, the Indian
State becomss a bilingual State. 1 have
never heard of such a thing in my life,
in the history of any country, declaring
that it is a bilingual State. But they
have been doing it.

AN HON. MEMBER : Canada is a
bilingual State,

SHRI S. A. DANGE : That way,
Switzerland has got four languages.
Once you divide it in several confederal
or independent States, naturally, there
will be several languages. It does mot
matter; let us not go into that argu-
ment. I do mot know whether there
can be two mother-tongues for a child
though, the State can have two langu-
ages, as you are having them mnow.
However, my point is that Hindi deser-
ves, to be, should be and is a link langu-
age of India for the simple reason that
about 200 million people speak Hindi.
But by its structure, by its present er-
ganisation, by its formation by its
vocabulary, by its literature, today,
Hindi cannot replace completely Eng- -
lish and in certain departments, in cer-
tain areas, there would be disadvantages
even in the conduct of some affairs of
the State in Hindi. Therefore, the Gov-
ernment is reverting to adding English,
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not as an asscociate language, but as a
language equivalent to Hindi in all the
affairs of the States.

Now, I would not like that pesition
to be accepted. Yet I cannot help it.
Therefore, as a realist, while believing
I.In.tH:ndnahouldbemdualmkhn-
guage, I have to accept the present

imposed by compulsion on non-Hindi
people and English is not imposed on
Hin:l:peap}e Wzllth.atbedmdmgthe

you approach in the beginning? You
put 14 languages in the Eighth Sche-
duole. Then you added two more, I
think, Sindhi and Urdu. When you
framed the Schedule of Languages, in
which part of the country was Sanskrit
spoken ? May I know ? Did the framers
of the Constitution, except perhaps
Babasaheb Ambedkar and a few others,
know Sanskrit at all? Why was Sans-
which was not spoken in any part
in India and not even by a large part
of the intelligentsia, added in the Sche-
dule ? Was it for your communication

E

other languages as well, in English in
the Bible, in Arabic in the Quran, in
Sanskrit in the Gita—and the Gita
reader does not understand the Sanskrit
of the Gita at all. Then why was it
incarporated ? Becamelhatwastobe
an expression of the
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dominated the framers of the Constitu-
tion. . .

AN HON, MEMBER : No, no.

6092

SHRI S. A, DANGE : There was no
other reason. You may shout but you
cannot contradict my argument,

AN HON, MEMBER : Why not ?

SHRI S. A. DANGE : Because even
IO ¥, 09 A gam A S
™

The languages in the Schedule should
be the languages of the country, langu-
ages spoken in the country, languages
used for communication, for conduct of
business affairs, and for conduct of
State affairs. Then why was Sanskrit
added ? I do not deny anybody's right
to have sentiments of his religion. I
am not questioning that, What I want
to say is : when they framed the Cons-
titution for all reldons, for all com-
munities, for all castes—and there is
one caste in India, and a terribly big
one, which burnt the Manusmriti for
the references that it contained against
that section of the people in India—in
spite of that Sanskrit was added.

Therefore, what I say is : our ap-
proach from the very beginning was a
little vitiated approach and that started
the mischief. We have to overcome
the mischief. I am trying to overcome
the mischief. When you started the
mischief, its second stage was when you
started producing Hindi which was not
spoken by the scholars or by business
men or by the people. Who does un-
derstand this Hindi? I do mnot want
to quote Tulsidas. I do not know much
about him.

AN HON. MEMBER :
understands Tulsidas,

SHRI S. A. DANGE : May I tell you
some of the ‘Dohas’ in Tulsidas Rama-
yana which you will not understand ?

“feqr ufw afg s =l
fra s e faganlt”!

Everybody
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= f awmae @ TEEe & o'
wE AT A

SHRI NAMBIAR : If this Parlia-
ment has an expert on Tulsidas, here
is that expert.

SHRI SHEO NARAIN : He is mak-
ing a wrong preaching,

SHRI S. A. DANGE fawarft is
not used in the normal Hindi.

ft qwrars Fag (@A) A9 I
gIma

SHRI S. A. DANGE : smad &7
T g & afed 96F TR § A
FTATAR |

Now. what I was saying was that
when that purism through the Raghu-
vir Kosh was started as a movement,
you started manufacturing a Hindi
which was not real to life. That made
people recoil from it. Similarly, even
when they wanted to keep Urdu words,
a controversy was started long ago, bet-
ween Hindi and Hindustani and Urdu,
and Sir Tej Bahadur Sapru and Pandit
Jawaharlal Nehru and Pandit Motilal
Nebru had to intervene and say that
there must be a compromise on that
also, and, therefore, a Hindustanj aca-
demy was started. That was a healthy
growth, But after swarcj when this
growth took a wrong turn, the non-
Hindi people got a little irritated. That
is all that I am saying. Take, for ims-
tance, the word ‘station”. You would
not say for station ‘sthagir sthen' or
something like that. But that move-
ment started in Marathi also. So, it
is not only in Hindi but in Marathi also
that this purism began. Again, for
the fountain-pen, they started with the
word  ‘jharnee’. Even water-up s
jharnee. So, why use that word only
for a fountain-pen? Therefore, there
was some kind of resistance to making
popular Hindi acceptable in all places
and quarters.

SHRI KANWAR LAL GUPTA
(Delhi Sadar) : Neck-tie also.
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SHRI S. A. DANGE : For neck-tie,
they said ‘kamthlangof’. Kanth means

neck, and langot means ‘langoti’ (a
skip).
SHRI NAMBIAR : Horrible. Save

us from this.

SHRI S, A. DANGE : He would not
be saved because Kanthlongot can also
act as a hangman's noose.

This approach is really causing irni-
tation. Now, there is the movement of
wiping out the English boards and so
on. Why has it come about? There
was a basic irrationality in the applica-
tion of Hindi, because the rightful place
was not given to the regional languages.

Democracy today is not divided in
India between Hindi and non-Hindi, but
democracy in India today is distributed
between Hindi and the other spoken
regional languages of India. If the
Centre goes and puts a Hindi or Eng-
lish label on a railway station in Tamil
Nad or in Maharashtra or Bangalore,
how is the passenger to read that name
when he does not know English or
Hindi ? Eighty per cent of the popuia-
tion is illiterate.

THE MINISTER OF FOOD AND
AGRICULTURE ‘(SHRI JAGIIWAN
RAM) : What the hon, Member is say-
ing is wrong. The name in the regional
language is also there.

SHRI S. A. DANGE : I koow the
position in Maharashtra. Although the
lipi or the alphabet is the same in
Marathi as in Hindi, the station names
are rendered into Hindi in Bombay city,
in the railway station. Now at least,
the hon. Minister may give me the right
of putting these station names in
Marathi.

These are just stray examples, My
main point is that a correct policy 1s
pushed forward in a wrong way. That
is my submission. Now, I find the De-
puty Prime Minister going rounq the
country and telling all sorts of things
about things which he does not know.
About even finance, I doubt his knmow-
ledge, but on literature and history I
have my serious doubts about his know-



6095 Official

[Shri S. A, Dange]

ledge. I do not know; I may be doing
injustice to him, but I am told by the
newspapers that he said in the south
that when the ancient sages travelled
from the north to the south, they spoke
in Hindi. ThelanguageoftheVedas
is not Hindi. The language of the
Mahabharata is not Hindi. The first
man who sent a message throughout
India to be read by all people was
Ashoka. The Ashoka pillars were the
manifestoes of the Ashokan philosophy
going throughout the whole country and
they were not in Hindi. The Prakrit
languages of ancient India were not
Hindi, Shauraseni, Paishachi, Magadhi
and Maharashtri were the four ancient
Prakrit languages which had a different
grammar, their original foundation be-
ing in something else. I do mot want
to go into that history. They trans-
formed themselves imto Apabhramsh
languages. And Apabhramsh trans-
formed themselves into our modern
Indian languages. This last develop-
ment took place only during the last
six hundred years.

Take, for instance, even the statue
at Sravanabelgola in Mysore, which is
standing there as a monument of man
defying nature and conquering nature
with his philosophy, absolutely without
clothes and without ornaments. The
best statue in India today is at Sravana-
belgola without any adornments, and
when that statue was manufactured and
put there, a line was inscribed which
says : ‘Chaamundaraye karaaviyalel’,
which means ‘Chaamundaray got this
made. It is written in Marathi and not
in the Hindi of Shri Morarji Desai, nor
in the Kanarese language of the present
Mysore State nor in the Sanskrit langu-
age of ancient philosophy.

SHRI MANOHARAN (Madras
North) : He is claiming Mysore also ?

SHRI 5. A, DANGE : I am not
claiming anything. I do not bring such
sentiments in this problem. That is a
minor problem. This is a major pro-
blem.

What I am saying is that when
Morarji Desai says that the ancient

DECEMBER 11, 1967

Languages (Amdt) 6096
Bill & Res.
sages spoke Hindi in the south, in

Bangalore, he should have gone and
read the line on that stutue of Sravana
Bal Gola, but being a purist, he might
perhaps have been blindfolded because
that statue stands naked !

So that is the point. Therefore, we
must not approach this problem from
the point of view of fanaticism saying
that Hindi was for all times spoken by
the sages. Even the Marathi of the
13th century written by Gyaneswar is
not understood in Maharashtra today.
What is the use of my saying that
Marathi was being spoken throughout
Maharashtra for the last one thousand
years? It is impossible. Therefore,
some kind of emotion, some kind of
scotiment based upon a wrong know-
ledge of history, an unhistorical aspect.
is brought in which really shoots up in
this bumning and all that. If we tell
these people who burmn these things,
‘Please remember 400 years ago this
was not the language in our country’, if
we tell them that this was not the lan-
guage spoken in Maharashtra,. . .they
will not do that.

SHRI J. B.
know all that.

SHRI S. A. DANGE : We must tell
them. A historical outlook on things
is a necessity in our conduct of affairs
in this country,

KRIPALANI : They

Therefore, coming to my other point,
let us not interpolate wrong emotions,
communal emotions and other emotions,
but take the question of language as
a medium which has to bind us together
and evolve this coumtry into a demo-
cratic independent state devoted to the
welfare of the people, for which we
adopt the languages as an instrument.

1553 Hrs,

[Mr. DEPUTY-SPEAKER in the Chair]

It is an instrument, the finest instrument
for expression of the finest emotions,
but it is an instrument.

How do we go about the solution
of this problem? 1 have got one or
two suggestions. The problem, in one
aspect is, English vs. Hindi. It is claim-
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ed that English is the language of unity.
I never heard such a thing, that Eng-
lish is a language of umity in this coun-
try. English is the language of des-
truction of Indian culture, to begin
with, Enlhshlslhehnguageofup-
pressioh, English is the language of
slavery, English is a language which
destroyed the growing India. If the
English had not invaded us, we would
have been a far better nation now.
Thetrefore, to say that English is a lan-
gofige of culture ? What culture? The
caudture that conquered the whole world,
beheaded Indians, behuded Afncm
bebeaded Americans—it is a language of
cufture 7

SHRI MANOHARAN : What bas
language got to do with it?

SHRI S. A. DANGE : Language
carried the literature. Why do
suyiluthelmguageofumly"&pmh
language from literature ?

Then why do you teach its htemime?
Take the literature of English that is
taught in this country. Has PEnglish
literatare produced amy revolutionary
work, except one, in its last one thou-
sand years of history? One work
stanids oirt as an exception; that is,
when the Cromwellian revolution took
place and Miltdn produced Paradise
Lost. That was a work of revolt and
revolution. After that, was revolution
tauu:t in the English language ? Not
nly that. Edmund Burke ran down
.the French Revolution and produced a
most countér re\'oluuouary piece of
literature which is a textbook in Indian
‘universities today. I have been brought
on thése pieces of literature. I know
thetn. I know what we felt in our
r days. When I first entered

Wilson Collegc I along with many other
colteagues, had the horour to raise a
revolt tfat ‘there shall be a Marathi
LLiterary Society in this College’ where
the' Bible was compulsory, We threw
away the Bible, not because it was a
Christian book, no, but because we
wanted that no compulsion of any reli-
on was (o be put on us. At that time,
orarj: Desai was perhaps two years
iy senior in that college, though I did
‘see him raising this movement in

hi¢ time in 1917. T am proud of my
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languages, I am proud of my country,
but I do not want to be told that pro-
gressive literature comes from English
and hence it should be compulsory. If
the Vice-Chancellors of the universities
in India and the Supreme Court and
other Judges in India cannot earn their
bread without speaking in English, we
are prepared to give the cumulative pen-
sion, but for God’s sake let them not
plead for English. What is the use of
telling me that the Right of Property
Act or the Contract Act cannot be ar-
gued in Hindi or Tamil or Marathi ?
Supposing there is confusion for some
time, let there be, There was enough
confusion in 1917, in 1942, in 1948,
let us have some confusion again for
two years if necessary, but do away
with the damn thing from the Supreme
Court, from the other courts etc. Why
not? Use your own language.

Therefore, I fight for the democratic
right of the regional language be sup-
reme in its own State, Unless you do
that, you cannot solve this controversy.
And the Tamil people are going the
right way in that direction, and many
others also are going the right way.

Therefore, the link language is
Hindi, the basic language is your own
mother tongue, and for communication,
what to do in the tranmsition stage?
Even the people who fight for English
being retained, are not really English-
wallas, they are not anti-Hindiwalas,
that is not the point. The point is the
transition period.

For example, take any advertisement
of the Hindustan Machine Tools or of
Hindustan Electricals. If they say they
want ten crank shafts, the Hindi-wallah
will insist, by invoking the spirit of Dr.
Raghuma or Seth Govind Das or some-
bddy else, and say that the word crank
shaft cafmot be used. What will you
get if you cannot use it? Crank means
a man, firgeT fewmT &TCE €
So, you will get U qTT WHE EH WA
Y, TE & S |
Why this allergy ? I cannot understand.
Gears, switch gears, and all that sort
of thing should be in the vocabulary.
Even the English are not afraid of bor-



6899  Offcial

[Shni S. A, Dange]

rowing the Russian word Sputnik, it
has entered English. The word bandh
which we use in the trade union move-
ment has entered the Oxford dictionary.
Why not? This is a country of 500
milion people speaking different langu-
apes. Produce for them a Hindi which
is understandable, and which can be
used by everybody.

But what is the biggest difficulty ?
So long as you put the Central services
at a higher level for wages than the
State services, there will be always a
rush for the Central services, and
whether these services are to be trans-
formed from English to Hindi, that
controversy will contmue. Therefore,
this monopoly of higher salaries in the
Central services should be destroyed by
all the services having equal status,
equal wages, equal remuneration. Why
should a Finance Minister have more
wages for mismanagiong Rs, 5,000 crores
because he is at the Centre, than a
Finance Minister who can mismanage
Rs. 100 crores at the State level ? Why
should there be a differential payment
for mismanagement, why should there
be a differential of rewards for corrup-
tion, why should there be a differential
of rewards for such things ? We are,
having some six million people in the
services. So, these six million people
will always try to see how their per-
sonal interests can be guarded, either
by Hindi, Marathi, Tamil or English.

Then, there are the trading services.
If commerce is not forced to use the
link language in its correspondence,
you are not going to displace English
and replace it by Hindi. Banks having
3,000 branches in the country are writ-
ing in English all through. You may
pass any Bill, you may make Hindi the
official language and shout as much as
you like, your Hindi will never come
into existence.

Which country in the world writes
letters in five languages or seven langu-
ages, If we write to other countries,
let us write in the link language, and
let them reply to us in their janguage.
Similarly im the States. Therefore, my
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proposition is this, and 1 should like to
maks our party standpoint wvery clear
on this, as we have adopted it in our
party resolutions. Therefore, my posi-
tion is this. The role of monopoly
capital—(Interruption)—] am bringing
that again; you may not like it. Mono-
poly capital does not care a damn for
any language. Let me tell you the
private books of Birlas may be in their
Rajasthani, but the commercial books
have to be kept in one language whea
they have got, says, 20 factories in 20
places speaking different languages, be-
cause otherwise they cannot run them.
The needs of commerce are such that
one cannot but force English on the
Hindiwallas. May I warn you ? What

is the use of getting hysterical about
it?

6100

16 Hrs.

A little while ago, somebody was
quoting that many people send their
children, while fighting for Hindi here,
to English schools. I am one of them :
1 was sending my grandson to a school,
a very good convent school, which has
English medium,

SHRI NAMBIAR : At least he has
the courage to say the truth; the others
are not telling the truth,

SHRI S. A. DANGE : After some-
time, when he started talking to me one
day he said, “Raam told Sita”. I ask-
ed him what it was, and he said that
“my teacher was telling me “Raam
told Sita”. He was mentioning Ram
and Sita with that English pronuncia-
tion. Then £ told my d.lug,hlu'
“Please remove him from that school.”
Not that T am all for Hindi or anything
of the kind, No. A thing which be-
longs to my country and my culture
cannot be twisted like that, according
to the mentality of some alien. I re-
moved him. And then I sent him to a
school which was very good, I thought;
and I found a school run by a vary res-
pectable person who was a bit Jan
Sanghi; it had English as its medium,
with the addition of Eaglish translation
of the Mahabharata! (Interruptions) You
can go and verify; I have no objection.
I am not hiding facts; that man, by cul-
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tural standards is good; I cannot quarrel
about his culture. (Interruption)

=it srew fagr awadt : qg #9 @
TR

SHRI S. A. DANGE :
Panchgani.

ot wew fagrdt amddt . gw @ %
AR A AT I |

SHRI PILOO MODY (Godhra) :
Quarrelling only about party label?

SHRI S. A. DANGE : You are frank
to me. But if Shri Vajpayee were to deny
that his culture is Jan Sanghi, will any-
body believe him ? Let us have the ho-
nesty to admit it. What is wrong with
it?

The school in

it srew fagrdt awddl : SET aTa
qIAG A RE?

st site Wo WA : fgl et #r
AR A & 1 ag o a9 & fr A
w0 O &7 &, 7w fr ag fedr g @
AR =TT I IIET #7 g, Y e Sgan
HEERGGEE R R e s R 8 400

g

So, what I was saying was, are we
very clear about this proposition? We are
not very clear about the proposition. We
are trying to make a compromise. Let
us make a compromise.

SHRI MANOHARAN : What hap-
pened to your grandson?

SHRI S. A. DANGE : I have not
taken him out of it, because, they do
not teach Jan Sangh politics. English
is its medium, This is a fact, and be-
cause the weather is good—Panchgani
is a nice piace—he continues to study
there. If I can find a better place, I can
surely remove him, if my friend can
assure me of a like school.

SHRI NAMBIAR : Pleas: do not re-
move him from there. Let him continue.

AGRAHAYANA 20, 1889 (SAKA)
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SHRI S. A. DANGE : If Shri Vaj-
payee objects and says that he may
turn the whole school into a commu-
nist one if he is afraid, 1 will remove
him.

SHRI KANWAR LAL GUPTA : He
will become a Jan Sanghi!

SHRI S. A, DANGE : That does not
matter. He will be a plant inside your
party! Let us not harm the career of
that young boy. The future belongs to
him, Only the past is ours and that is
why we are quarrelling. Therefore, my
point is this. Our proposition is there. I
am going to read the points which our
party has adopted. 1 would only plead
that the question of language be ap-
proached from a historical point of
view; that the communal point of view
be given up; that the point of view of
the English-knowing people be accom-
modated and the point of view of the
Hindi-knowing people be also there.
Because, ultimately, the language of
every State—I do not say of every citi-
zen—for the purpose of communica-
tion is bound to become Hindi. There
is no other way. English, by common
consent, should be rejected, I do not
say tomorrow or in 5 or 10 years. But
it should be rejected in principle and
efforts must be made, starting with
university education, courts and big
firms who use all along English and
do not care even for the regional
language.

SHRI PILOO MODY : What about
political parties ?

SHRI S. A. DANGE : Why not you
try to start speaking at least as much
Hindi as I can speak ?

Ultimately the language problem is
connected with big blocks of popula-
tion. We cannot compare ourselves with
the Soviet Union or China or Canada.
Ours is a specific historic group of peo-
ple, wherein there are 14 States with
14 languages which are well-developed,
with very big population, each having
its own history, its own past and so on.
No such country exists anywhere. With
all that, the problem is complicated by
caste, one caste trying to have chaste



6103  Official

[Shri S, A, Dange}
Hindi, another <ommon Hindi and a
third a mixture. This problem cannot
be resolved by looking to Soviet Union,
Canada or Switzerland. But of course
the Soviet Union has killed the hostile
effects of the linguistic contradictions
inside that country by establishing so-
cialism. But when there is capitalist
contradictions and when in this capital-
Bm 5,000 jobs are sought after by 5
lakh unemployed, naturally there is
bound to be all sorts of ill-feeling. Un-
employment is ong of the driving forces
for inciting communal hatred, linguistic
hatred and all those things. Then the

DECEMBER 11,

fight for jobs appears through the
language trouble, Language just
becomes a sort of instrument—

nimita-matram. Only when we really
achieve full employment through elimi-
nation of capitalism, establishment of
socialism and there is proper harmony,
then alope the language question will
be resolved. But that does not mean
that before that attempts should mnot
be made or cannot be made to resolve
that question. Though ultimately so-
cialism is the final cure following the
example of socialist countries, in our
conditions, we must find a solution.
The points which our Party is making
are these.

1. The official link language of the
Indian Union is and should be Hindi.

2. Hindi will become the sole link
language, when all the State Legisla-
tures of the Union will so decide un-
animowly. Till then Eaglish will re-
main an associate language. Today it
is making it almost equal.

3. The opinion of each State Legis-
lature on the question of terminating
the associate status of English will be
decided by a majority vote in the given
legislature.

4, The Ceatral Government will
commumicate with Hindi-speaking States
in Hindi and with non-Hindi States in
Hindi, accompanied with a translation
in English until the receiving State is

ed to receive the correspondence
only in Hindi. It is for them to choose
when.
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5. A pon-Hindi State will communi-
cate with the Centre in Hindi or its
own State language or English as it may
choose until such time as it may take
to get prepared to communicate only in
Hindi. It is for the Centre to provide
a battery of translators. If someone in
Tamilnad or Maharashtra writes in
Tamil or Marathi, the Centre must
make arrangements to translate it. My
business is, 1 will write in my mother-
tongue or in the regional language of
my State.

6. One State will communicate with
another State in Hindi or its own State
language or in English as it may choose,
until they eome to a common agree-
ment.

7. So far as Members of Parliament
are concerned, one of the things that
has prevented harmomious feeling being
generated is the obstinate resistance of
the Congress leadership to allow all the
languages being spoken translated and
recorded here. The ban om speaking
was changed by force that &= when the
House started howling about it. Then they
allowed it but they said, do your own
translation. Why this attitude, I cannot
understand. Therefore, my proposal is,
Members of Parliament shall be free to
speak in their mother tongue and the
parliamentary office will provide official

I

record and simultaneous translation in
all the languages so spoken. Can't you
built 14 chambers here 7 1 do not want
to translate it in Sanskrit. Nobody would
be able to do it.

AN HON. MEMBER :
be in Sanskrit.

It should also

SHRI S. A. DANGE : 1 do not mind.
Try if you can provide that. Half the
tension in this Hoyse will go. Now we
are allowed to raise tension by shouting
at each other. This thing can be settled
in one day. The apparatus B mot very
dlﬂic'nlllogel 1t does not Tequire amy.
change in the seating arrangements.
Place a small transistor round the neck
of ‘every Member and it cap be done.
But this is resisted. 1 do not know why
it is being resisted. What can be the

reason for the ruling pasty resisting in
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such small matters, I do not know, un-
less it be that proposition which I
enunciated that day that they want to
thrive on the basis of quarrels and ten-
sions and also civil war in this coun-
try? I do not think so.

My last proposition is that the cen-
tral public service examinations should
be in all the languages of the States. It
is a very important thing. Several peo-
ple, more than six million of them, are
under government employment. In the
matter of salary and job you cannot
blame them for trying to get the best
service with the highest salary. It is
necessary for them to look for the best
job possible. Therefore, my proposal
is that the central public service exami-
nations will be held in all languages of
the Union States, I think each State
will get its quota in the central services
in proportion to its population. One
of the things rankling in the minds of
the Hindiwalahs is that they are back-
ward in English. They are. There is
nothing wrong in admitting that. They
say, therefore in the central services the
Englishwalahs will carry the whole
thing. So give them the quota accord-
ing to their population.

SHRI RAJARAM :
G.0.?7

SHRI S. A. DANGE : It is not com-
munal, it is national.

AN HON. MEMBER : It is regional.

SHRI S. A. DANGE: Call it any
way you like.

SHRI RAJARAM : It was originally
cammunally G.0., now it is not.

SHRI S. A. DANGE : “Communal®,
is all wrong. We do not accept that.
At lsast my hon. friend will not accuse
me of that. But 1 do say that these
groups of people having their particular
population should have a share, a pro-
per share, a proportionate share in the
services of the country.

Therefore, I would appeal to the rul-
ing party first to start translations here.
Convert this hall into 14 chambers and
siart tramslations.  Buy transistors to-
morrow from the Electronics. That
will be the first tender of your bona
fides to the non-Hindi-speaking people

Communal
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that you really mean business. Then,
adopt a Hindi which is popular, Use
English words, Arabic words and Hindu-
stani words.  These words have no
caste, no religion.  Therefore, if you
carry out these simple reforms there
will be conciliation in this and we shall
have a proper atmosphere for the adop-
tion of this Bill by common consent.

SHRI C. K. BHATTACHARYYA
(Raiganj) : Mr. Deputy Speaker, Sir,
I had just now the oportunity of hear-
ing Shri Dange speaking in very fluent
and fast English trying to prove that
English is not necessary, I do not know
why he tried to make a run at Sans-
krit. Sanskrit was retained in the
Eighth Schedule because Sanskrit was
India's international language. That
was the reason for which Sanskrit was
put in the Eighth Schedule, Shri Dange
makes a show of knowing everything
but actually not knowing the whole of
anything. As an example of what |
have just nmow said, I will quote omly
one instance, When the Oxford Uni-
versity sent the Degree of DLitt. to
Tagore at Shantiniketan, what is the
language that Tagore used in replying
to the presentation of that Degree by
the representatives of the Oxford Uni-
versity 7 He did not use English. He

I say that Sanskrit was
Eighth Schedule because Sanskrit was
India's international language. 1 have
given one example. '

FYZBIAsSS
TEETER
‘E.gg £f

ifieis
gogF
I
@ E
§

“My youthful days were spent in
the careful affection of the
Delhi,” says the poet. I would
like to tell him that translations
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Mahabharata and Ramayana in Ben-
gali were done under Muslim patro-

So, he is completely mistaken
when he smells communalism when-
ever he hears about Sanskrit.

I will give him another example. If
he goes to London . . .

AN HON. MEMBER :
only to Moscow.

SHRI C. K. BHATTACHARYYA :
If he goes to London and visits the St.
Paul Cathedral, on the grave of Pro-
fessor Wilson there is a statue of Pro-
fessor Wilson himself and in the hands
of that statue he will find a book on

He will go

which it inscribed “the code of Manu”. "

So the Code of Manu has found its
place in St. Paul's Cathedral in London.
So, if Shri Dange smells communalism
in the inclusion of Sanskrit in the
Bighth Schedule, it is a stranpe expe-
rience and it is a strange mentality that
be has exhibited,

In any case, my task here for the
moment is very simple and limited.
This Bill is meant to give effect to the
assurances given by Pandit Nehru and
Shri Lal Bahadur Shastri to the non-
Hindi-speaking of India, This is
mentioned in the Statement of Objects
and Reasons. I wish the Statement of
Objects and Reasons were a bit more
amplified. At least the names of the
two Prime Ministers should have been
stated, when and where the assurances
were given should have been stated and,
if my request counts, even the exact
words of the assurances should have
been quoted in the Statement of Objects
and Reasons. Because, it is in the con-
text of tha compliance with the assur-
ances that the Bill will be considered;
its provisions will be judged, not mere-
ly by what they actually contain, but
more by whether they comply with the
words and gpirit of the assurances
given by the two Prime Ministers and
make them effective.

In any case, I wish to go to the origin
of these assurances. Why were these
assurances given? In the year 1959
Shri Frank Anthony moved a Resolu-
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tion in the House for the inclusion of
English in the Eighth Scheduls and
when the Resolution came up for comnsi-
deration in the House, an atmosphere
developed in this House in which it was
felt that the Resolution had a decided
majority in its favour, It was at that
stage, under those circumstances, that
Pandit Nehru intervened and gave this
assurance, on which the Bill bas been
framed. It was on the 7th August
1959, and this is what Pandit Nehru
stated :

“Firstly, there must be no imposi-
tion. Secondly, for an indefinite

_and he adds—

“—I do not know how long—I
would have English as an associate
additional language which can be
used for official purposes. 1 would
have it so not mainly because of the
enisting facilities but because I do
not wish the people of the non-Hindi
areas to feel that certain doors of
advance are closed to them, being
forced to correspond in the Hindi
language. They can correspond in
English. 1 would have English as an
alternate language as long as the peo-
ple require it, and the decision for
that T would leave not to the Hindi-
knowing people but to the non-Hindi-
knowing people.”

This was the assurance given by the
Prime Minister on the 7th August, 1959.

A few days later on the 4th Sep-
tember, the Report of the Parliamentary
Committee which considered the Report
of the Official Language Commission
came up for consideration. On that
occasion again the Prime Minister
said :—

“When I said that there should be
no imposition of Hindi what I meant
was that whether it is in Madras,
Andhra, Kerala or any other region
I do not wish to impose a language on
that State in the sense in which that
States will take it as an imposition.

x X x x
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I say there is no limitation even of
time to the use of English except
when there is a general agreement
and those very people in the non-
Hindi-speaking areas who might be
affected should agree.”

In 1963 when the Official Langunages
Bill came up for comsideration, objec-
tion was raised that the Bill did not ful-
fil the assurance given by the Prime
Minister. Pandit Nehru intervened
again and reiterated the same, This was
on the 24th April, 1963. He said :—

“I had given on the last occasion
an assurance about no major change
being made in regard to the use of
English without the consent, without
the approval of the non-Hindi speak-
ing people. That was made by me
angd that represents not only my view
point but the viewpoint of our Gov-
ermment.”

This is very important; may I tell those
who are saying that Pandit WNehru's
assurance may be ignored that Pandit
Nehru made it clear : —

“that represents not omly my
viewpoint but the viewpoint of our
Government. And, when it was
made it was clear to me that it was
made with the approval of this
House. We stand by that completely.
Therey is not an fota of difference
from what we had said then.”
Following the Prime Minister, Shri

Lal Bahadur Shastri, who was piloting
the Bill, assured theHDmcontheZSth
April, 1963 :—

“That Eanglish should continue be-

. yond January, 1965; that there should

be no time limit prescribed for the

purpose; that the views of the non-

Hindi-speaking people should be

taken into consideration before arriv-
ing at a final decision.”

When Shri Lal Bahadur Shastri be-
camg the second Prime Minister of
India, on February 11, 1965, he re-
affirmed what the first Prime Minister
had stated. This is what he said in a
broadcast to the mation :—

“These were the assurances given
by Pandit Nehru and I wish to re-

AGRAHAYANA 20, 1889 (SAKA)

Languages (Amd1.)
Bill & Res.

iterate that we stand by them fully
and solemnly. They will be honoar-
ed both in letter and in spirit without
any qualification or reservation.”

These are solemn words, moble
words nobly spoken. In their great-
ness both the Prime Ministers, both of
whom came from a Hindispeaking
State gave these assurances to the non-
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king le. Why did they
do it? Why did they feel the need of
it? They did it for one reason. The

inclusion of Hindi in the Constitution
as the official language of India has
given such z2n advantage to the people,
who have Hindi as their mother tongue,
that they felt that this assurance to the
non-Hindi-speaking people was neéces-
sary. In any scheme of language, whe-
ther in education or in administration or
in legislation, Hindi being the official
langmge under the Constitution, the
people are bound to be
at an advantage. That was why the
assurances had to be given.

I give an example. The BEducaton
Minister is no enemy of Hindi but even
he had to say at the Bombay Rotary
club which he addressed on October
6 :—

“He was of the view that ‘the
Ministry of Education had all these
years spent crores of rupees for the
development of only one language,
Hindi, instead of promoting develop-
ment of other Indian languages as
well.”

It is the realisation of this fact that

and persuaded the two Prime
Ministers, firstly, to give. the assurance
and, secondly, to reaffirm it.

Side by side, with this assurance,
Pandit Nehru made another declaration.
He declared, in Parliament and outside,
auumbcrofﬁmumaxﬂllhnhnp‘
ages included in the Eighth Schedule to
the Constitution should be regarded as
national languagu of India. If this im-
portant fact is remembered much of
the present confusion will disappear
from the presemt political scene. Thoee
who are for Hindi should remember
and consider this that Hindi i only
one of the national languages of India
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and not “the” national language of
India which the first Prime Minister
clarified more than once.

Then, Shri Dange was just now speak-
ing about the link language, The
Constitution nowhere has made a refe-
rence either to link language or to natio-

I would request everyone who partici-
in this debate ‘to limit himself
to this narrow I.i.mit, whether Hindi
be retained in its present posi-
tion, with English, as an official langu-

To those of our friends who are flood-
ing us with a spate of amendments, I
should say that amendments are to be
M]W&ﬁedonlyononqgmd
whether what this person says
is right or what that person says is right
otwbﬂhcrwhatmdemandedbyap
tators outside is right. They will be
considered only on the consideration
ﬂedn&emndmmuhﬂpwbmg
the provisions of the Bill more in line
with the assurances given by the Prime
Mmiuters That is the only consider-
h"wb.lchlbeamendmentssho'lﬂd

RE
g8

be rl.ldged justified. Unless they
stand by this criterion, they wﬂl have
to go. 1 request them to remember the
words of Shri Lal Bahadur Shasts:
“They will be honlg\;ed both in
letter and apirit without any quali-
fication or reservation.” Y

a compromise. Though the objects and
reasons profess to comply with the
assurances of the Prime Ministers, the
Home Minister has gone a long way,
ﬂf"“hawﬂdso,tomeet the Hindi

viewpoint as well. He has made it
clear in his opening speech and I believe
the friends who are supporting Hindi
should be satisfied with what the Home
Minister has stated in his opening re-
marks,

Our Constitution deliberately accept-
ed a bilingual policy. As a first step,
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it limited bilingualism to a period and
then allowed it to be continued beyond
that period by a legislation enacted by
Parliament. 1 only suggest that we
should allow this bilingualism to conti-
nue. The trouble started in 1963 when
bilingualism was attempted to be replac-
ed by unilingualism, The same posi-
tion may arise again if what the agitators
are ing is to be complied with.
1 would only suggest to them that bi-
lingualism should be allowed to conti-
nue and peace of the country allowed to
be maintained.

Some hon, Mcmbm Imfc
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aulay. Macaulay’s minute is dated 2nd
February, 1835. Long before that, in
1823, Raja Ram Mohan Roy, in his
famous letter to the Governor General,
Lord Ambherst, had asked for the intro-
duction of modern education through
English medium. It is with reference
to this fact that Pandit Kunzru hes
sm:d that the attempt to replace Eng-
completely will take the country

to the position from which Raja
Moha.n Roy rescued it 150 years

Education Minister in his state-
a numbu of incidents and
1 wonder.

English
included in the Baghth Schedule and
Service Examinations should
to be conducted only through
Bngiuh medium, If the Education
Minister were here, he might have noted
what I have stated.

SHRI RAJARAM : What was the
Bengal Assembly’s resolution those days
when Mr. B, C. Roy was there?

SHRI C. K. BHATTACHARYYA :
, BOW coming to the Regolution, it
to accelerate the development and

EE
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progressive use of Hindi. Here therc
will be a stumbling block. Before doing
that they will have to standardise the
Hindi vocabulary. At present these
differ from State to State. Sir, I have
some acquaintance with Hindi. T find
terms differ for the same subject and
for the same post from State to State
and even within the same State from
area to area. I will give you one exam-
ple, which my friends may appreciate.
When the technical term for Consti-
tution and administration began to be
translated, we accepted the word
‘Sachiva’ for Secretary and that has
been accepted by the Government, This
Lok Sabha Scretariat is known as
‘Sachivalaya'. But, in spite of this.
noted Hindi leaders continue to des-
cribe Secretary as ‘Mantri’ and General
Secretary as ‘Mahamantri’, My friend
the-c is shaking his hand. But I do not
speak without proof. Here is the notice
for the Congress convention on Pandit
Nehru, the Minister is described as
‘Mantri’, here Mr, Chandrasehkhar our
Party Secretary also describes himself
as a “Mantri”. How is a person who
does not know Hindi to distinguish
between the two ‘Mantris’—one the
Secretary and the other, the Minister.
These, I suppose, my friends have never
attended to. That is the difficulty which
is being created now,

Another point I wish to say is about
the threelanguage formula. The three
languape formuda, like the three-year
Degree course, has never been accepted

two lansnamu-—de
and even before them, the
Government there did the
They virtually made it a
IWW formala by making Hindi
1 al subject I put this ques-
tion to the previous Education Minister,
Mr. Chagla and he said that it was so
ip Madras and he could not help. In
solving this three language formula in
chu{ what wag done ?
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The late Dr. B. C. Roy—Mr, Dange
may hear this—stepped in and he alter-
nated Hindi with Sanskrit as, according
to him, there could be no language for-
mula for boys where Sanskrit does not
find a place, Now it is partly Hindi
and partly Sanskrit.  So, this thres
language formula will have to be clari-
fied before it can be adopted.

1 would like to make another humble

submission. Take the use of the term
‘Regional  language’. That means
nothing. It is a Maya to me. It ap-

pears a camouflage adopted to avoid
facing difficulties that might crop up
the moment the “State language” is
used why does not the Government say
“State language” in ‘the threelanguage
formula’ 7 They would never say that
1 asked Dr. Shrimali to do it; 1 asked
Mr. Chagla. Let them say clearly ibai
the three-language formula means Eog-
lish, Hindi and a State language, They
will not, because the moment ‘Statc
language’ is used, such difficulties will
crop up that even Government will fail
to tackly them. That is why the three-
language formula is being confused.

While I speak here, I cannot ignore
the emotional upsurge that is taking
place around us. To all those who are
indulging in that emotional upsurge, I
would make this appeal that an emo-
tional upsurge cannot be translated or
transformaed into legislative provisions.
They should remember that. FYhe
emotional upsurge can be exhibited out-
side but it cannot be fully tramsformed
or transhated into i provisiona,
1 appegl to the leaders to explain thewe
things to them.

In conclusion, 1 would appeal agaim,
let bilingualism be allowed to remain.
In the process of nationmal integratiom,
we have not up till now forged a new
unity.  So, let the unity that has al-
ready been achieved be not disrupted.

SHRI ANBAZHAGAN (Tiruchen-
gode) : I thank you for giving me this
opporlumtytoﬁpnssthenmof!he
DMK which is a sober group in this
Parliament as well as outside,

We have been consideriog the pro-
posals for a very long time. It is be-
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cause of the agitation in the south as
well as the non-Hindi States that this
Bill has been brought forward in this
House on behalf of Government.
Though this Bill is intended to satisfy
the non-Hindi people in gemeral and
those who are not willing to accept
Hindi as the sole official language of
this country, yet because of certain
modifications that are intended and cer-
tain amendments that have been given
notice of by Members belonging to the
Congress Party, they want to dilute
this, and if that is the suggestion, natu-
rally, the people belonging to the non-
Hindi States will never be satisfied with
this Bill. FEven this Bill is not the ob-
ject for which we fought when we were
fighter against the sole imposition of
Hindi, but we wanted a guarantee for
the purpose by an amendment of the
Constitution,

Sir, the Constitution was framed and
adopted in 1950, by Members, I be-
lieve, who were selected and not elcet-
ed, and those Members in those days
were all in a single fold, namely the
Congress fold; they were all followers
of Gandhiji, and whatever he said was
all right for them and they wera all
under the commandment of Paodit
Nehru and in their view they found
that Hindi would become the sole offi-
cial language after some time and, there-
fore, they put forward that proposition
in the form of an article in the consti-
tution, But after 20 years, the next
generation has come to Parliament, in
my view, There are old people here,
of course; I have got respect for them; I
have respect for our great Kripalaniji,
for our Vijaya Lakshmi Pandit, and
for our great leaders who were there in
the Constituent Assembly; some of them
are here now. Yet, thesy are not the
days of theirs. The time has changed
and our views also have changed. But
that does not mean that we have been
always against the national movement
or always against the national senti-
ments expressed or always against
national integration. When we were in
the school or college, we our-
selves were In the Congress move-
meat. My friends who are in the

DECEMBER 11, 1967

Languages (Amdr.) 6116
Bill & Res.
Cabinet in Madras have been in

the Congress. but it fell on us that to
continue in Congress would be to des-
troy the linguistic right of the people of
our State. Therefore, the cry started
even in 1937 when Chakravarti Raja-
gopalachariar was the first Premier fn
Madras State, when he intended to pro-
pagate Hindi in schools; in those days,
the grand old man Periyar E, V. Rama-
swamy and many great scholars of Tamil
Nad who knew Tamil Nad and the Li-
terature and the spirit behind it and the
culture for which the Tamil language
stood which no other language can
compete with, fought against the impo-
sition of Hindi in those days on the
school boy. That fight of 1937 conti-
nued in 1947 also. Though the coun-
try got freedom there were people who
had difference of views in regard to
the proper achievement of freedom.
Thoug,hfmedomhadcometotheooun-
try and though our leader Shri C. N.
Annadurai, the present Chief Minister
of Madras State was very much prais-
ing the freedom, at the same time there
were leaders who were not feeling happy
about the freedom because they thought
that they were under new fetters under
the North Indian regime, The plea was
that we are going to be more or less
under conditions of a new slavery. Be-
cause of that, the anti-Hindi fight was
going on there. In 1957 and continu-
ously upto 1967 it has been there. The
people are not willing to accept Mindi
as the sole official language of this coun-
try, if they have to live in this eoun-
try a8 equal citizens, equal with other
people in this country. :

We are not emamoured of Enghsh. I
speak English because of necessity. Our
great leader, Acharya Kripalani, spoke in
El_lglisb—not because he argued that
Hindi will become the official and sole
link language, but only may become—
but because he correctly took the stand
that he could oonveyﬂh;is views to the
younger generation ol through Eng-
lish. Shri S. A. Dange began hf&peufl‘l :
in Hindi, but continued his arguments
only in English. ’

I have great respect for these people
WE.iobeﬁweHindishmldbeqmdln
this country, it should get some merit
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in this country and should be given pres-
tige in this country, But I do not want
to be cowed down before Hindi impe-
rialism in any shape or form. I want
to make people understand this : what-
ever be the position of Hindi in this
country, the same position should be
gven to our language, Tamil. As rmy
friends from other linguistic regions
will agree, Bengali, Marathi. all the re-
gional languages should get equal op-
partunity and parity in this country. I
welcome the suggestion that our langu-
ages should become the official langua-
ges of this country right up to the Cen-
tre. Till then the Hindi people should
wait, If they want to take us with
them, if they want to create confidencc
in us, if they feel that all belong to the
same Bharat Mata, if our blood is the
same ns theirs, if our aim is the same,
they should wait in order to accommo-
date us. You accommodate Tamil also
with Hindi, you accommodate Telugu,
you accommodate Kannada, you accom-
modate every other regional language
which has to play the role of official
language. The Indian Union is a Univn
of different States, different govern-
ments, Thoogh the Central Govern-
ment bave got so much power, under
within that, the State Governments are,
o & certain extent, autonomous, It
you want to respect that autonomy, you
have (o respect the status of the official
lsnguages of the States. If they in the
Centre are so broadminded as Dr. Ram
Subhag Singh, the Minister of Parlia-
mentary Affairs, who very often used
to tell me that ‘we are all brothers, your
culture and my culture are one’--I know
his heart is as big as his size, things
would be different. He accepts. But
the Constitution does not accept. In the
Qomstitution, you have given a place for
Tamil only as a regional language in-
cluded in the Eighth Schedule. But in
the same Constitution, you have given
a place for Hindi as the ruling langu-
age, as the official language, You
wanted to take some 15 years in order
to impose Hindi because you were not
capable of doing it before 15 years.
Hiadi was not prepared enough. You
bave not developed it. They say that
Hindi may not develop in another 15
years, I am very sorry for the state of
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affairs. When the protagonists of Hindi
take up this question of developing
Hindi, they start fighting among them-
selves as to which Hindi is to be deve-
loped, whether it is to be on the lines
of Hindustani, whether it has to be by
borrowing words from Urdu, whether st
has to be khari boli of Delhi-Meerut re-
gion whether it is to be braj Dhasha,
whether it has to have more and more
loan from Sanskrit or from English or
even from international languages and
so on, To satisfy us, they say that
even Tamil words could be taken in
Hindi. We are not begging for that.
We do not consider other languages to
be in such a position that they should
be used to borrow words from them and
put in Hindi. If Hindi is to have natural
growth, natural development and matu-
ral improvement, you have to wait.
There is no other go,

If you want to impose Hindi. I say
the Government will not be running ia
the same way as it runs at present. You
will find it difficult. It is not a com-
cession only to the non-Hindi people.
To run the Government you have to
use the English language. If you have
any other goal, please tell me. Even
U.P. is not fully manned by the people
who know only Hindi, there are
ple who help them through English.
Even in Bihar it is not complete Hindi,
even in Rajasthan it is not complete
Hindi. You are on trial ground, you
are at an experimental stage. When
you are at an experimental stage cven
at the level of the States, you think of
imposing Hindi throughout India, for
all India, even over the developed lan-
guages like Tamil and Bengali,

I have nothing against my Hindi
friends persomally, I have no hatred to-
wards Hindi. If I had been schooled
in those days completely in Hmdi, 1
would have been one like them. I would
like to inform the Housc that in the
years 1934, 1935 and 1936, when I was
12 or 13 years old, because my father
was a nationalist, working in the na-
tional movement, I read Hindi weekly
for two hours, but it is a pity T have
forgotten even the alphabet, because
therg is no use for such Hindi in our
party of the country, but we were at



DECEMBER 11,

6119 OfRcial

[Shri Anbazhagan]

least learning Hindi in the school sta-
ges. Can I find any leader of north
India here. any leader of the Hindi
region, who can speak Tamil, who can
say that he has learnt Tamil ? No, be-
cause it is the natural tendency. The
North is North, As we usually say,
U.P., Bihar, Rajasthan and Madhya Pra-
desh, these parts of the country, are
more or less considered the whole of
India, the rest of India is only the rest
of Indin which is nof cared for at all,
their culture is not cared for at all.

Kripalaniji, when he spoke, gave so
many instances of great poets and other
people who more or less took part in
enriching Hindi for the sake of the
masses, It is a fact, but there is no
one who contributed to it from the sou-
thera part of the country; beyond the
Vindhyas, it is only the northern part
of the country.

When you call Hindi as the common
langeage, 1 am not very much bother-
ed about it, it may be a common lan-
guage in the true sense of the word in
North India, but not in the Sth. If
there are certain people who arg speak-
ing Hindi or Hindustani or Urdu in
Hyderibad, if there are certain ordi-
nary workers who are speaking them in
Bangalore, it does not mean it has be-
4 common language, Thosc peo-
speak several languages including
The jatkawallahs at Bangalore
not only Hindi, they speak in

language,
language for a greater
ared than any other language. Take
it, for token's sake, as the na-
tional language of the country whenever
you live in the foreign countries. When
we go to America, even when we speak
on behalf of India, we may not be able
to speak in Tamil, we have to talk in
Hindi or in their language, Enaglish.
If we spéak in Tamil, it is neither re-
cognised as the mnational or official
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language of this country, nor is it recog-
nised as an international language at
present, though at one time Tamil alko
was one of the international languages.
Even now, in Singapore, in Malaya, in
South Africa, in Ceylon, in Burma,
Tamil is spoken, people are speaking
there, but we have not got the recogni-
tion, but Hindi has the recognition be-
cause of the national movement, be-
cause the spearhead of the national
movement were the leaders from the
North, Mahatma  Gandhi, Pandjt
Jawaharlal Nehru and so many others.
We had our own leaders in the same
national movement. (Interruptions) I
am not bothered about interruptions, I
_have seen such interruptions for a very
“long time, for the last 25 years. [ am
here to argue the case of the minorities,
so to say. But actually we are not the
minorities. We are the majority. Now,
you find a clear picture: the Hindi
section and the non-Hindi section. Ear-
lier you found a division between the
Hindi section and the Marathi and the
Tamilians; between the Bengali and the
Oriya people. You were able to de-
marcate it. Now, all the non-Hindi
people and their leaders have been say-
ing that they stand for the continuance
of English,

‘What are the assurances given by
Pandit Jawaharlal Nehru and Lal Baha-
dur Shastri? What did those assur-
ances mean ? They were assurances for
the continuance of English. What -did
they mean? It meant, on the day it
was given, the continnance of Edglish
as it was before 1963, I can read to
you....

SHRI J. B. KRIPALANI: Sardar
Patel gave assurances about the privy
purse. Is the hon. Member willing to
have those assurances?

st i o : ( rv)
A o ¥ ST A g & R
Gatr 3

SHRI ANBAZHAGAN : 1 would
like to read omt the statement made by
the late Lal Bahadur Shastrd in consec-

tion with the Language Bill. The Bll-
before the House is a corollary of the

1967
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Language Bill of 1963. In the State-
ment of Objects and Reasons of the
present Bill, it is written as follows :

“The Official Languages Act was
emacted in May, 1963. Section 3 of
the Act provides for the continued
use of the English language, in addi-
tion to Hindi, for all the official pur-
poses of the Union for which it was
being used immediately before the
26th day of January, 1965.”

It was used before the day of 26th
January, 1965 for all purposes. Hindi
had no room except as a tokea place.
We may respect Hindi as our language.
I have no fight against the claim to
Hindi, but Hindi had no actual room.
English was used as the official langu-
age and the Statement of Objects and
Reasons itself clearly says that even the
1963 Bill provided for the continuamce
of English and the status quo was main-
tained as trom that day. Now, again,
we have to bring a Bill. For what pur-
pose ? The purpose is there, which Lal
Bahadur Shastri stated. Lal Bahadur
Shastri may not be considered by the
people of Hindi region as one who had
no passions for the Hindi language. He
was a. great patriot; not only a patriot
but he was a Hindi protagonist for the
purpose of supporting the cause of
Hindi. I quote from what he said; I
am quoting only from the Parliamen-
tary debates. Lal Bahadur Shastri said
on 23rd April, 1967 :

“It will be agreed to that enough
precautions have been taken to dispel
the misapprehensions which have
often been mentioned and talked
about. As regards clause 3 of the

1653 Hrs.
[MR. SPEAKER in the Chair.]
This is in regard to the 1963 Bill—

“I might further add that it will
caable the use of English language
for all official purposes of the Union.
It makes it clear that there will be
no disability attaching to Eaglish nor
will there be any restrictions on its
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use for the purpose of either the offi-
cial work of the Union, inter-State
communication and comnrunication
between the States and the Centre or
for transaction of business in Parlia-
ment.”

And there is something more. That is
not the only thing that he said in the
debate in Parliament on the Language
Bill. What is envisaged here is —to
borrow the phrase from the memoran-
dum of the Madras Government, the
then Madras Government which was
not DMK government but the Con-
gress government which was in dold-
rums, which submitted to the Official
Language Commission, appointed by
the President of India—"a prolonged
bilinguism™. “This means that while
Hindi may be used progressively, there
should be no restriction on the use of
English as such.” This was the declara-
tion piven to us. Lal Bahadur Shastri
spoke those words here. But the spirit
of the Bill is not kept by the Govern-
ment. I have to charge the Govern-
ment as well as the President's office
for not keeping up the assurances and
the sentiments of the Bill as far as it
concerns the wusage of the Englsh

language.

This is a card which is addressed to
one DMK party member at Papanasam
in Tanjore district; it is dated 20-8-
1963. But with the help of Mr. Vaj-
payee only 1 was able to understand it
because the numerals are also in Hindi,
and not in the international form which
is recognised by the Constitution. These
numerals which are written here are not
approved by the Constitution but yet
they find a place in the card which was
sent from the President’s office to a per-
son in Tamilnad. He wrote a letter
only in English, but this reply is com-
pletely in Hindi. Only this sort' of
practice by the Government in those
days caused the agitation in Tamilnad
in 1965. The students did not fear about
the political life or the leaders, but they
feared about their own life as citizens
of this country and they had enough
causes to fear. Mr. Vajpayee and our
socialist leaders may say, “Here also
you find the agitation”. But agitations
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are of two types. Ome is to terrorise
the other people. The other is self-
immelation. In Tamilnad, when our
people found this sort of thing could
nat be tolerated, they poured petrol cn
thulae_lva and sct fire to their bodies.
We think it is our fate and such things
sbnuld not be adopted by anyone else.
This is the sentiment expressed by our
Peqlg.when they could not tolerate the
impesition of Hindi. Even after that,
ihe assurance given to us is not kept
up properly. Now you are bringing
another Bill to amend the Official Lan-
guages Act which should be only for the
parpose of satisfying the non-Hindi
people, but actually while amending
the Bill, you have put in some clauses
to satisfy the Hindi people who want
only Hindi more or less to thrive in
this country,

Fast all the people of this country
should have equal citizenship, you
sh'nid recognise all the languages of
this country as equal. But here is a
pamphlet written by a person to spread
Hindi wherein it is said that all the
people should learn Hindi alone for the
purpose of attaining full citizenship of
the country. That is a warning to the
parents that if they do not educate their
children in Hindi, they will lose full
citizenship. What does it mean? It is
some sort of a threat that we will be
driven away to second-class citizenship.
Is it mecessary ?

According to the assurances given by
Shri Shastri and Pandit Jawaharlal
Netiru, if you want the integration of
the coumtry to be preserved at all costs,
you have to yield to the practical de-
mands of the non-Hindi people. If the
assurances are to be honoured, Govern-
meat should come forward with an
amendment of the constitutional provi-
siom concerning the official language.
When they are not capable of amending
the Constitution, if they are sincere in
their purpose, at least if they pass this
Bill without diluting its provisions fur-
ther, we may be satisfied to a certain
extemt. Otherwise, if this Bill is not
evem passed in its present form and if it
is diluted with an aversion towards
Eaglish and with an intention to throw
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out English before preparing Hindi suffi-
ciently to occupy that seat properly,
the non-Hindi people will never be satis-
fied. You have got to kecp up the
assurances given actually by Goverme
ment during the proceedings of this
Parliament and by that you have to
make the people feel that their rights
are not curtailed. Then only the peo-

ple will be satisfied.
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I want again to gquote Pandit Jawa-
harlal Nehru's assurance about the
English language. He said :

“English should be considered as
the mother-tongue of the Anglo-
Indians and we will not make it more
by putting it in the list.”

He has assured the Anglo-Indian
community that as the mother-longue
of that community which has got equal
citizenship in the country, English will
be recognised only to that extent. He
refused to put English in the Eighth
Schedule. But that is only an argu-
ment. What is the Eighth Schedule ?
The Eighth Schedule itself is in Eaglish.
The Constitution itself is framed only
in English and it was originally passed
only in English. We had no other go.
We may feel sorry for it. We may
have translations in Hindi or Tamil.
Mr. Chavan may say that it is an autho-
ritative translation.

17 Hirs,

T accept the translation, but the
authority for purposes of court is only
in English. Therefore, even if you do
not include English in the Eighta
Schedule English is there. Though the
spirit of it is Indian the body of it is
English, Therefore, English is not a
foreign language. But I plead only for
Tamil. Till the time comes when you
accept Tamil as co-official 1 age with
Hindi, English should continue and the
status quo should remain. Progressive
intreduction of Hindi in the officialdom
of this country will only harm this
country. Therefore, if the people are
tactful, if those who are in power feel
the mind of the people, they should not
impose Hindi as they like. They may
encourage Hindi for some more time.
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They may develop it. But till then
Bnglish should be the sole official lan-
guage and should be continued like that
till our languages are also accepted as
official languages of the Union.

SHRI HANUMANTHAIYA (Banga-
lore) : Sir, I have been listening to
speeches made on the floor of this
House and reading statements issued
outside. On this question of language,
as many hon. Members have admitted,
we are more influenced by emotion and
sometimes by self-interest. If I come
from one area I hold a particular view.
If 1 come from another area I hold a
different view. The views on language
and on some other fundamental matters,
we find, are expressed in such a way
that the pattern of opinion in the House
cuts across parties and sometimes the
political idealogies which we profess. |
would appeal to the House to make a
scientific and historical approach instead
of an emotional and self-interest
approach.

When people from Hindi areas argue
vehemently that Hindi is the pational
language, it cannot be taken wathcut a
pinch of salt—nor is the other proposi-
tion. In my State we have got about 2}
crores of people speaking Kannada. But
the Kannada spoken in the southern part
is a little different from what is spcken in
the northern part. So it is in Tamilnad.
What is spoken in Kanyakumari is not
necessarily the same as spoken in the
borders of Chitoor District. Therefore,
language changes. I put it in the scien-
tific formula : language changes in two
dimensions : it changes in space and it
changes in time. What language we
spoke in our own villages hundred years
or two hundred years ago is not the
same as we do mow. Shri Dange has
made it perfectly clear that what langu-
age we Indians spoke about 500 or 600
years ago is not the same as it is now.
Therefore, if you look at it from the
scientific point of view, languages,
whether it be Hindi, Sanskrit, Tamil,
Kannada, English or any other language
in the world, are subject to this law
that changes take place in two dimen-
sions, That scientific law is having its
operation in India also because of his-
torical background.
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We had a kind of lingua franca in
Sanskrit to begin with. Then we had
the Persian language. Then, without
our asking for it, the English people
came and their language became the
official language of India. Now, people
have come to their own after indepen-
dence, and it is time that we evolved
our own language. Therefore, for any-
body to feel that Tamil should be the
national language, or Hindi should be
imposed on the rest of the country, is
a false proposition; it would not work.
That is why a clause has been incorpo-
rated in the Constitution—I was one of
the members of the Constituent Assem-
bly—that the Hindi to be evolved must
be such as to be in coasonance with the
ideas, words and phraseology of other
Indian languages, Ultimately, a langu-
age will gprow in India which may be
called Hindi, which may be mostly
Hindi, which will evolve itself into a
national language. Though the Consti-
tution only says, as my friend, Shri
Bhattacharyya has pointed out, of an
official language, I want a time to come
when the official language will also be
the national language. I want that
evolution to take place and Hindi should
grow to the stature of a national laagu-
age.

Now, look at the picture of India.
The Yan Sangh and SSP friends have
created an intolerable situation in most
towns and cities by pressing their claim
for Hindi to the exclusion of all other
languages. Let them, especially the
members of the Jan Sangh think for a
moment. Whenever they advocate the
idea of Akhand Bharat, I must admit,
that 1 experience a kind of thrill when-
ever 1 hear this word. I want this
country to have this spirit and the frame
of that great inspirational word “Akhand
Bharat”. But, look at the map of
Akhand Bharat. Let us start with
Kanyakumari. At Kanyakumari not
only two seas but also two languages,
Tamil and Malayalam, meet and there
are about 6 crores of people. If you
go further north, there is Andhra and .
Karnataka; together they form another
6 crores of people. If you go further
up, you have Maharashira and Orissa,
forming another 6 crores to 7 crores.
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Then, if you go to the East, Assam and
Bengal have another 6 crores of people,
If you go west, Gujarat, Rajasthan and
Punjab have more than 6 crores of
people. So, you will see that the whole
of India is non-Hindi-speaking, except-
ing for a central portion called Madhya
Pradesh, Bihar and Uttar Pradesh and
a little piece of Haryana.

SHRI SEZHIYAN (Kumbakonam) :
India, that is Bharat, that is UP.

SHRI HANUMANTHAIYA : If you
take the area and population, in the
context of Urdu-speaking people in the
whole of India not being counted as
Hindi-speaking people, you will se
that the population whose mother ton-
gue is Hindi, never mind what variety,
will get reduced to about 20 crores; it
may be even less, in a population of
50 crores. In area also it is not more
than 30 per cent.

My Hindi friends should realise that
when this huge majority of people con-
cede that Hindi should be the link lan-
guage, and some of us go to the extent
of conceding that it should be wlti-
mately the mnational language they
should be overwhelmingly satisfied with
it and should make every kind of acco-
mmodation available to the non-Hindi-
speaking people. And when I see the
demonstrations in Allahabad, in Luck-
now and other places, 1 feel pity for
the shortsightedness of those people
who create this agitation.

AN HON. MEMBER : What about
Madras ?

SHRI HANUMANTHAIYA: 1In
Madras there is no agitation; in Mysore
there is no agitation. In no other State
or town is there any agitation on this
Bill except in a few towns of UP and
one or two places in Bihar, These
Akhand Bharat mle):::d th;:s I:avet

roper pective. Ak no
::ﬂn mpgermkhmd. Al khands together
caonstitute Akharrd. When the rest of
" the people have conceded that there
should be a link language, that it should
be. Hindi, it is a magnanimous gesture
by the non-Hindi-speaking people, who
are in a majority in this country.
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If you bargain and if you try to be-
little the achievement of a consensus on.
a national language, you will be charged
that you took a parochial outlook and
the line of self-interest. That is why
the previous Prime Ministers, having
been great leaders took the whole of
India in their perspective, and were
able to see that the best way was to see
that all people are satisfied and agreed
on the proposition of the national
language,

My friends blame the English langu-
age. They condemn it. They call it
the language of slavery. But I have
been an old Congressman and you also
have been an old Congressman. All the
presidential addresses for the last 85
years have been in English. We derived
inspiration from the famous books and
literature in order to fight our battle for
independence. Many of them were
English books. My hon, friend, Shri
Dange, was playing to the gallery,

=it wrfr W I @ ST S
o gAY 97 A mfr R
# o wafew fad @ -

AN HON. MEMBER : What
Kamaraj ?

SHRI HANUMANTHAIYA:
Kamaraj did not make speeches at all;
do not worry about it.
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My hon. friend, Shri Dange, was de-
crying the English language forgetting
that Marx and Engels from whom he
derives inspiration and who are his
gurus, did not write in Hindi or in any
one of the other languages......
(Interruption).

AN HON. MEMBER : Marx did not
write in English.
sit < Tra (gf) - IR ek e
# foar -

SHR1 HANUMANTHAIYA : I
not know.

Therefore let us not decry English;
let us not abuse it i order to sec that

do
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some people feel pleased, and therefore
we will be able to get their votes, That
is mot the approach that we should
make,

I place the proposition in very simple
terms. If [ want to come from my
house to Parliament, 1 use my car; if
1 want to go to, say, Bombay, I may use
cither a plane or a train—we are not
very rich; so, mostly we go by train.
But if we want to go to London, we use
a plane. What is the point in quarrel-
ling and saying that travelling in a car
is better or worse than travellog in a
plane or a train? It is according to
circumstances and requirements.

So, when we are in our States, we use
our mother-tongue, that is, the State
language; when we come for all-India
purposes, let us use Hindi and when we
go for international congerences, let us
use English. As there should be no
quarrel or getting excited about the use
of different modes or vehicles according
to the distance, no wise man should get
excited about a language being used for
a particular purpose.

I shall quote Mahatma Gandhi, not
for the purpose of this language issue.
The ideal that he has placed before the
country is this, He himself drafted the
resolution when the Quit India Move-
ment was launched and the AICC adop-
ted that famous resolution at Bombay.
He envisaged provincial autonomy for
the State, federation for India and a
world government for the world. He
has written clearly that there will be no
abolition of war, no permanent peace on
earth, unless there is one world Gov-
ernment.

Science and travel facilities are mak-
ing this world smaller and it is conver-
ting the whole of humanity almost into
a family. If you are true to the ideal
placed before us by Mahatma Gandbi,
so far as our State purpose are concern-
ed, we have to learn our mother-tongue,
for all-India purposes Hindi and for in-
ternational purposes English. English
has become an international language
and there is 20 doubt about it. If some
people want to decry the English lan-
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guage, [ can only tell them, go and
attend the conference Shri Gajendra-
gadkar has called on obscurantism. That
is the proptr place for them to debate
this point. Merely because we are able
to play upon the baser feelmgs of the
people, even as the film people may
play upon sex, inciting people to do
this and that, it is neither patriotic nor
a good way of life,

I appeal to Jan Sangh people, in
particular. They are a very strong,
patriotic, determined set of people. They
should not go away with the idea that
their political arena is only m the Hindi
area. They have got people to think
like them in other parts of the country.
They will also see that if they adopt this
particular course, they will remain like
Peter Pan who will never grow. 1 do
not want them to be the Peter Pan who
will mever grow.

So far as the S.S.P, is concerned, I
am sorry to say, whenever there is
trouble, it is their hayday. They think
trouble-making, trouble-raising and trou-
ble-inciting is their profession.

st ofa T A faw A1 & AW
T w d

SHRI HANUMANTHAIYA: I am
not making an irresponsible statement.
We read in the papers that tomorrow
two S.S.P. Ministers are coming to
Delhi to court arrest in the demonstra-
tion that they are to stage against this
Bill. The Ministers are the people who
are expected to influence the Central
Government by discussion, by corres-
pondence and by having conferences. If
these Ministers walk into the Streets in
order to participate n the demonstra-
tion, I can only describe that position in
the form of a proverb in my own lan-

guage.
S+t 73g &Y Wer gnt

If the fence intended to protect the
field, itself eats up the crop, what is the
use of having the fence ? If the Minis-
ters, whether of S.S5.P. or of any other
Party, instead of exercismg the power
conferred upon them by the Constitu-
tion. ...
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SHRI HANUMANTHAIYA: If
these Ministers on whom the Constitu-
tion and the people have conferred
power to formulate policies and imple-
ment policies walk into the streets, they
will be nothing better than the agitators
and they will never be the Ministers.

Sir, | want the Opposition parties to
form the Government one day. 1 am
ope of those who have the faith that
democracy will run on even keel when
therg are two parties, well formed,
organised, to take governmental respon-
sibility alternatively. All the trouble
that has arisen in India, in the political
arena, is because of the imbalance of
us being in power all the time and with
no hope of others getting into power.

In Varanasi, there is a literary orga-
pisation called Nagri Parcharni Sabha
and the General Secretary of the Sabha
has written a letter in Hindi to all of
us. 1 have got it translated. He
writes, Sir, ‘The passing of such a Bill
(the Bill under discussion) would defi-
nitely be an insult to the people's free
voice and a murder of the Constitution’,
Is this the language to be used by a
literary association ? Literature means
the quintessence of culture. I expect
these Hmdi enthusiasts to use forceful
but dignified language and not the kind
of language which they have ussd in
this letter. And if some Hindi pandits
have renounced their titles, it is rightly
done, because they are all-India titles
given by the President. Since these
pandits confine themselves to a parti-
cular area, they may have felt that they
did not deserve the all-India awards !

Some people spoke of the  quota
system so that the Hindi-speaking
people may have equal advantage with
non-Hindi speaking people, because
they think that somehow the Madras
people and the Bengal people have a
better advantage in English, Very good,
Sir. T will concede this quota system.
Let it be done. After all, we have to
give equal opportunity and it is enshrin-
ed in our Constitution. If the people,
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wherever they are, get equal opportu-
nities, it is good. But let it be extended
to the political arena also. The highest
and the most powerful office created by
the Constitution is that of the Prime
Minister and this must be given by ro-
tation to every State. (Interruptions).

SHRI SEZHIYAN :
poly of U.P.

SHRI HANUMANTHAIYA: A
great gesture India showed, this Parlia-
ment showed and this House showed in
selecting our successive Prime Ministers
solely from Hindi-speaking areas and in
particular from the some town of
Allahabad, has it been properly appre-
ciated by the people of Allahabad who
are staging demonstrations in a violent
manmer ?
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It is the mono-

SHRI RAJARAM :
committed a blunder.

SHRI SEZHIYAN : Whatever he
speaks, he speaks with authority.

SHRI RABI RAY : Against his own
leader ?

Kamaraj has

SHRI SEZHIYAN : But he is speak-
ing the truth.

SHRI HANUMANTHAIYA: As
you know, let me straightaway tcll the
House that I do not want to fake ad-
vantage of any Party position and plead
blindly for a particular cause, My age
and experience have made me to speak
whatever is true according to me
(lnterruptions) and if some people or
the other feel dissatisfied, they will one
day see what I said was right. '

I want full integration. and evolution
of national language in the true spirit.
That will be when Hindi people likewise
feel in all sincerity. They have a majo-
rity is the political arena, and with a
little majority it is possible to manipu-
late. When they see to it that this office
‘of Prime Ministership goes to south,
north, east and west—it is only I pro-
phesyr-it is only when a non-Hindi
man becomes the Prime Minister of
India, Hindi will become the national
language, He will have the necessary



A

6133 Official
advantage. He will have the necessary
support for thar purpose.

English has become very dear to us
not ‘because we asked for it. As one
of our friends said, when we were
young we had no cheice. Our parents
sent us to English schools, Whatever
we learnt when we were young, became
our language and our vehicle of thought.
This simple preposition is not seen by
some Hindi leaders. 1 pleaded with
them several times in the Advisory
Committee. [If they had established
one Hindi University in Madras, one
Hindi University in Trivandrum and an-
other in Bangalore with medium of ins-
truction in Hindi—mind you, not the
regional language—if they had esta-
blished these Central Universities in
every non-Hindi State in these 20 years,
there would bave been students, thou-
sands in number, who would have
pleaded for Hindi as some of us are
now pleading for English, But al! the
Central universities have been located
only in North India, The other day,
Shri Prakash Vir Shastri urged the Edu-
cation Minister to have the Jawaharlal
Nehru University in the south. But
Government would not budge an inch
because they are very powerful and they
want to have it in Delhi.

I am alarmed at the picture of India.
The other day, as chairman of the Pun-
jab Reforms Commission I wanted to
listen to the debate that rwas taking
place on a particular subject m the Pun-
jab Assembly. When I went there I
found Members speaking in Urdu or
Punjabi and I could not follow a word
of it. If a Punjabi goes to Madras, he
will not be able to follow the proceed-
ings of the Assembly there. Except in
the Hindi region we find that we shall
be strangers in our country, whether it
be in Madras or Andhra Pradesh or
Bengal or Assam. This is an alarming
picture. None of us takes notice of it.

If the proposition that is sponsored
by Shri S. A. Dange is accepted, it will
create confusion. Therefore, I want
Hindi ultimately to be a language which
mllbespokmmmthe&atuand
in the Assemblies in the States, But
we have to wait for the time. Until
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that time, let us have this bilingual pat-
tern. That is the essence of the Bill
that has been placed before the House.

This is not a permanent measure, It
is not as permanent as the Ramayana
or the Mahabharata and the Bible. This
is a temporary arrangement that Eng-
lish will continue to operate and will
continue to be used unmtil the next
generation or the one coming after that
is in a position to transact business in
Parliament, in Government and in the
market only in Hindi.

Instead of evolving simple formulas
and points we complicate it to the ex-
tent of abusing one another, beating
one another and throwing stomes and
brick-bats at one another.

Before 1 conclude, I would like to
read out a poem which I have myself
written in Hindi. The reason why I am
referring to it and saying this is this.
Years ago, one day, Prime Minister
Nehru and T were having lunch together.
He asked me whether 1 had learnt
Hindi. I replied ‘Please learn Kannada,
then 1 shall also learn Hindi". I told
him further ‘If you just begin to learn
another language you will understand
the difficulty.” Let Shri A. B. Vajpayee
and let any one of our friends including
Shrimati Sucheta Kripalani learn Tamil
and speak that language here; if they
try to learn that language here, then
they will no more argue on this point.

Even the great Dr. Rajendra Prasad
who spoke for the three-language for-
mula had neither the time mor the in-
clination to learn a third language and
speak it. Even Acharya Vinoba Bhave
who went to Andhra Pradesh and Tamil
Nad and Mysore could only learn the
alphabets and was never able to speak
in those languages. And yet my hon.
friends here ask some of us, ignorant
people, not so intelligent people, not so
efficient people, to learn that language
and make a speech in Parliament. We
shall never be on terms of equality
with them if we begin to speak im a
language that we have now to learn.
It may be good enough for market pur-
poses, but it cannot be good enough for
parliamentary purposes.
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But I became a convert to Hindi by
an accident, One day, I went to a book
shop in Connaught Place. There I saw
three volumes on Tulsi Ramayana hav-
ing been translated by an Englishman by
name Rev. Atkinson. I purchased
those three volumes as it had been trans-
lated very well in what is called blank
verse. Then 1 read four or five stanzas
and 1 became so impressed with the
language, the meaning and the formulas
that 1 at once said to myself, ‘here is
a language which deserves to be learnt’,
Subsequently. [ have been trying to
leam Hindi. A language that contains
a masterpiece like Tulsidas Ramayana
is no ordinary language. All my obsti-
nacy which endured for about twenty
years, became a thing of the past in a
minute when I read Tulsidas Ramayana.
Shri Dange not knowing the worth of
the Ramayana parodied it in his own
socialistic language, If he reads ijt
through and through, may be he will
become a democrat and join Congress.

MR. SPEAKER : Let us have the
Hindi poem Now.
SHRI HANUMANTHAIYA :
faw ¥ SWX 99,
AT & T,
(A G LU
¥ A &,
wam § s e,
FAET FrEY /T T A

SHRI SEZHIYAN : This is the best
point he got from Tulsidas Ramayana.

SHRI RAJARAM
Ramayana !

Hanumantha

SHRI PILOO MODY (Godhra) : I
was really quite distressed until I heard
the hon. Member, Shri Hanumanthaiya,
speak today. 1 have just returmed to
Delhi. What happened in Delhi and
in the Lok Sabha last week I have been
reading only through the newspapers,
and 1 must say that it made most dis-
tressing reading.

I really fear that there is a cresping
paralysis that is coming over the minds
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of all of us. Here is a House of 520
people and it is indeed gratifying to
find at least somebody in the shape of
Shri Hanumanthaiya who has spoken
just now (Interruption). What he has
said is something worth thinking about.

What is it we are trying to do today ?
Surely, we are not trying to decide as
to what language should be spoken.
This is not the purpose of discussing
this Bill all these hours. Surely our
first concern should be about the unity
of this country. Surely, our greatest
endeavour should be towards creating a
national consciousness. Surely we should
be thinking about the happiness of the
people or the progress and development
of the country—and not about a lamgu-
age. What the hell is language anyway
but merely a means of communication ?

But it looks as if the wrath of God
has descended on us. It did many
years ago, when in order to cure a
people of their pride, He made them
build the Tower of Babel. Apparently
the Lord in His wisdom has cast His
wrath upon us by making us build this
Parliament and indeed this Lok Sabha
so that 520 people—now only 519 be-
cause 1 agree with what the previous
speaker said—can talk at cross purposes
with one another in varying languages
not with an endeavour to put across
their message but merely to assert them-
selves that ‘this shall be the rule or the
law." 1 think that this creeping paraly-
sis has come about this country through
various reasons, but the most damning
reason of all is that the values in this
country have over the last 20 years de-
preciated to such an extent that the
only virtue today that is recognised by
everybody is to be poor, or to be op-
pressed, and now it is sought to add
a third value in the form of ignorance.
What is happening today particularly
on the language question is that we are
trying to create a nation of ignorance.
a nation of morons if you like to call
it, because we refuse to recognise that
language is merely for communication,
it has nothing to do with pride, national
pride or any other type of pride or
vanity.
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It is very easy and facile as, I think,
Mrs. Sushila Nayar said that, one nation

must have one language. It is so easy
to say it.
SHRI NATH PAI (Rajapur) : She

is not Mrs. This is the unkindest cut
-of all.
SHRI PILOO MODY: 1 do not

know about the marital status of Mem-
bers as well as Mr. Nath Pai. Next
time I will have him sit next to me.

SHRI NAMBIAR : We cannot dis-
-cuss the problem in the absence of Miss
Nayar,

SHRI PILOO MODY: What has
happened is that no one seems to re-
‘cognise that language in this country is
a problem. It is a very serious pro-
blem. It must be a problem if you
have 16 major languages and 250 dia-
lects, no matter in what way you look
at it or by what standards you judge it.
It is a problem in this country, and it
has to be faced as a problem, and,
therefore, solved as a problem, and not
merely wished away by making pretty
little formulas such as we will write to
you a letter in Hindi, and you will reply
in your regional language plus English
and enclose a translation in Tamil !

Shri Prakash Vir Shastri gave a very
reasoned, well-argued case why Hindi
should be the national language, and
we have had Mr. Dange who thinks
that the only language worth anything
is the language in which revolutionary
literature has been written! And then
we have others like Mr. Anthony who,
1 think, is going to follow me, and Mr.
Limaye who thinks he has a formula
for every circumstance, and everything
in this country, and Seth Govind Das.
I do not want to say anything about
him, he is entitled to his views at that
age.

But having destroyed a generation in
this country by conducting dangerous
experiments in economics, we are now
launching on another round, which will
dlestroy another generation by propound-
ing fanciful, if not whimsical theories
on language.
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We have witnessed, of late, a rather

sorry spectacle all over the country, in
the activities of students in Banaras,
Lucknow and 1 believe even in Delhi.
1 would like to know who instigates
these children of 12 and 15? Who are
the people who instigate them ? Be-
cause | cannot find words strong enough
in condemnation of the conduct of
these people.
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I give you an example. My wife
was in Agra two or three days ago.
Little, twelve-fifteen year old students,
surrounded the car, started rocking it,
wanted to smear mud and colour over
the number plates and even over that
little patch that all M.Ps. have on
their cars. They said, “do it in Hindi".
This is the sort of mentality which is
being instigated. Surely there are cer-
tain people who are behind this. 1 re-
fuse to believe that these are the acts
of innocent children.

The unity of India should be our first
and only concern, and ne man, no group
of people, no idea, no government, mo
opposition party, no religious sect or
linguistic group, should be allowed to
tamper with our unity and solidarity
as a nation. To achieve this, if it is
necessary to change the Constitution,
let us change it; let us all stand as one
man to change the Constitution. And if
it is necessary to throw the Government
out, let us throw the Government out;
if it is necessary to put people in jail,
let us put people in jail.

SHRI NAMBIAR : While
that, why do you look at us?

saying

SHRI PILOO MODY: It must be
my sub-consciousness. (Interruption)
Let us examine our history. A lot has
been said and many people have been
quoted and our friend Shri Dange
thinks that if he waves his hand and
talks about history, he will n
quote it. Unfortunately the history of
our country is very closely tied and
entwined with the English language.
Let him read Macaulay; let him read
what Raja Ram Mohan Roy had said;
let him read what Tilak stated; let him
read what Gandhiji said. (Inrerruption)



6139  Official

OF WG §TEW ;A ST A A w@;T
T W

SHRI PILOO MODY : English was
introduced in this country as a medium
of instruction as far back as 1835, and
who imposed English? Not English-
men, who were against it. It was we
who demanded it; it was we Indians
who demanded that English should be
taught, because we wanted British ins-
titutions, which is what this Parliament
is; because we wished British ideas of
freedom and fundamental rights which
is the system under which we function.
It is because we wanted the safeguards
to a democratic government. And that
is why we learnt English; we demanded
it and we got it. And now we have
puny little minds demanding that this
language should be thrown away; that
we should all wipe away 200 years of
our history. Is it because we suffer
from an inferiority complex? It is no
more than an inferiority complex which
says that English is a foreign language
in India. It is as much Indian as it is
in England itself.

Apart from that, what is English?
(Interruption). English is a language
that is universally accepted on the high
seas., Russian ships talk  English;
Chinese ships talk English; and even
your Hindi ships will have to speak
English on the high seas if you want
to survive on the high seas.

As far as airports are concerned,
every airport is required to speak Eng-
lish. Every pilot is required to speak
English, because when he comes to
make a safe landing, he cannot afford
the luxury of linguistic chauvinism.

17.43 Hgs.
[MR, DEPUTY-SPEAKER in the Chair.]

I was delighted to see the hoarding
that Air India International has put up,
which says, that “I have a  hundred
offices in six continents, but I speak
three regional languages : English, Eng-
lish and English.” Our stature in the
world, our acceptability as a great
nation, our counsel and wisdom in in-
ternational gatherings and our predomi-
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nant position in the Commonwealth,—
even Mr. V. K. Krishna Menon's
speeches at the United Nations were
delivered in English; who would have
cared to hear what Mr. Krishna Menon
had to say, if he had spoken either in
Hindi or in Malayalam—were all be-
cause of English. It is for that reason
that 1 would like to urge everybody
that English is an asset, and this is a
fact. To destroy it is unnatural and
antinational. If I have so far given
you the impression that I am in favour
of—

MR. DEPUTY-SPEAKER : The hon.
Member should address the Chair and
not address the audience.

SHRI PILOO MODY :—English or
the retention of English, I would like
to withdraw that impressions. I want to
point out that even at the United Na-
tions where they have almost 200 coun-
tries represented, there are only five
national languages. They happen to
be English, French, Spanish, Russian
and Chinese. This requires that there
should be 25 simultaneous translations
at the UN. With all the affluence of
the UN, it could afford only 25 simul-
taneous translations. But in the Indian
Parliament, with 16 major languages, if
we are to satisfy not merely those who
make a noise but all, we would require
256 simultaneous translations. I would
like to correct Mr. Dange on that point.
At least on mathematics, we canpot
argue. I would particularly like to
refer to my friend, Mr. Patel, who al-
ways speaks in Kannada that I have
no sympathy for him, because he knows
both Hindi and English and therefore
does not have to put the strain on this
House that he does by speaking in
Kannada. However, there are many
members in this House who do not
understand either English or Hindi and
for those people, no amount of money
that you spend would be sufficient.
What you should do is to give them
every type of encouragement and oppor-
tunity and facility. I would be in
favour of that, but not for my friend,
Mr. Patel.

SHRI NATH PAI: Every type of
facility for what?
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SHRI PILOO MODY : For listening
to the debate. It would be worth analys-
ing what are the groups who rake up
all this trouble. There are firstly those
who believe in the perverse theory of
destruction, They start with this pre-
mise that English must be destroyed,
whatever may come in its place. There
are others who feel that the best place
to attack English is the public school.
I think we have a friend in the House
somewhere who was very keen on dis-
carding public schools. Nobody is
bothered about education after all; it is
the language that has to carry the day.

Then, there are those whom we
loosely define as Hindiwalas, but they
come from various categories. There
are those who believe in one nation, one
Janguage. There are those diehard Sans-
krit scholars.  There are others who
think that if Hindi was made the nation-
al language, they would become the new
clite. There are those who think—thecy
are quite genuine—that since there is a
constitutional provision, we must im-
plement it. I agree, but if the constitu-
tional provision is inoperable, then the
Constitution must be changed.

Let us analyse the claims of these
Hindiwalas, Their first claim is that it
is the language spoken by the maximum
number of people—true, but sometimes
they trip and call it by a majority of
people. If you look up the 1961 census,
you will find that 27 per cent of the
people speak Hindi. This figure has been
boosted by a series of manipulations 1o
come to about 43 per cent. It is not a
majority even then. If one were to
analyse these figures, one would find
that all Urdu-speaking Hindus and those
who speak Punjabi, Rajastani, Sindhi,
Bihari, Bojpuri, etc. are all clubbed into
this category. If any evaluation was
possible, if one was serious about study-
ing facts (interruptions) if one would
only keep quiet and listen for a moment,
one would come to the very sad conclu-
sion that amongst those people who can
read Hindi in this country there arc
probably only 3.5 million. This is the
sad story. And, if you go further you
will find that it is only 0.7 per cent of
the population of this country who can
read Hindi. If you were to look at
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what the Registrar of Newspapers has to
say, he says that there are only 8.9 per
cent people. ... (Inferruptions)

MR. DEPUTY-SPEAKER : Order,
order. Let the hon. Member have his
say.

SHRI GEORGE
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(Bombay South) : Why should be tcil
a lie.
SHRI N. SREEKANTAN NAIR

(Quilon) : He has a right to say what
he wants to say.

SHRI SEZHIYAN : Sir, this
interruptions cannot be tolerated

=t AT FAEE F T FE W@ E |
HE & ¥ g qroer aifgw | o T
T w @A

ot frget fag (3R © T wE
W1 5 T G e e |

SHRI N. SREEKANTAN NAIR:
Everybody speaks lie here, including
mibisters.

SHRI NAMBIAR : Sir, if it is Jufe
from Calcutta, it has to be
What has Jute to do with the
here ?

MR. DEPUTY-SPEAKER : If hon.
Members have to say anything, when
their party spokesmen speak they will
get an opportunity to conmtradict his
facts, Why are hon. Members so much
perturbed and agitated, I cannot under-
stand.

kind of

Bill

SHRI V. KRISHNAMOORTHI
(Cuddalore) : Shouting is no substitute
for argument (Interruptions).

SHRI PILOO MODY: 1 was just
quoting some figures, and I was going
to apologize to my friend, but I was
not given an opportunity. I was saying
that out of the Malayalam-speaking peo-
ple 8.9 per cent, out of Gujarati-speak- .
ing people 6.3 per cent, out of the
Bengali-speaking people 3.3 per cent
and out of the Hindi-speaking people
2.6 per cent read Hindi. Here are the
figures that I have collected. I there
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[Shri Piloo Mody]
is any doubt or dispute about them, if
there are any flaws in my arguments. . .
(Interruptions)

=it ?,E‘Hf w1 A AyerRir
FT F F wiwE a4 g ?

SHRI PILOO MODY : Sir, you will
understand how weak a case these peo-
ple have, if they cannot even counter
wrong statistics. After all, it is very
easy to correct them. If I have -said
something that is wrong, I would like
to be corrected. But, instead of sitting
across the table and discussing or argu-
ing, they want to shout me down. 1
am afraid they have a very weak case.
So, this is the only way they can go
about it.

SHRI J. B. KRIPALANI: May I
suggest to Shri Mody that the number
-«of people who know reading and writing
is different from the number of people
who speak a language? The number
of people who speak a language is quite
different. So, he is really trying to con-
fuse the issue.

SHRI PILOO MODY : No, Sir. 1
thank Acharyaji for what he has said.
But 1 am making it specifically clear
that 1 am referring to those people who
Tead it; that is why 1 emphasised the
fact of “reading”.

MR. DEPUTY-SPEAKER : He
should conclude in two minutes.
'SHRI PILOO MODY : Sir, there

were so many interruptions.

MR. DEPUTY-SPEAKER : That is
all right. But he will have to conclude
now.

SHRI PILOO MODY : If you like,
1 will continue tomorrow. [ want ten
minutes. Our party has time.

MR. DEPUTY-SPEAKER : 1 will
give you one minute today and the rest
tomorrow, provided of course there is
no other speaker from your party and
you want to exhaust the entire time.

SHRI PILOO MODY : No, Sir, not
the entire time.

MR. DEPUTY-SPEAKER : If you
are continuing tomorrow. I must fore-
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warn ycu that it will exhaust the time
of your party.

SHRI PILOO MODY : Sir, we have
still time at our disposal, I started at
5.35 pm.
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MR. DEPUTY-SPEAKER : So far
as the statistics about time is concerned,
he may leave it to me.

SHRI PILOO MODY : In my hum-
ble opinion, what we are trying to do
here is just not possible. If they waat
to impose Hindi, it will have to be an
imposition; it can be done through con-
quest or through civil war. The Russians
did it. Even though it may be odious
to my friend, Shri Dange, in Russia 55
per cent of the people spoke Russian;
there were, besides, 22 nationalities and
50 ethnic groups. Stalin bragged that
in order to make Russian the national
language of the country they will have
to eliminate 10 million people. If 1 were
to use the same calculus in trying to
figure out how many people will have
to be eliminated in India the figure is
staggering; it goes to something like 30
million people who will have to be
eliminated if one language is to be ins-
talled as the national language today.

it wifir ww woRd & WA ®
RN TR RE? WA
T qE A A g W e 7

= fax AW @ : fow g A e
7 77 @ § 109 20 § o e a9 |
FWI QIR GOI AT @
¥ &1 O T R § | W ™
2 1 & famms s, 7y T sfasT
¥ AW IR W e
31 WrE @A e R 2
TR § |

it wfe waw awQdt 7w Al
wtarfew & 1 W F W0 AR G q@X
e i waw, a® W T v g
S 7% Ao F |

MR. DEPUTY-SPEAKER : Do you
want to conclude now 7
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SHRI1 PILOO MODY : 1 will
another five minutes,

take

MR. DEPUTY-SPEAKER : Then he
may continue tomorrow.

SHRI PILOO MODY : 1 will con-
clude this one proposition now and then
continue tomorrow. What I would like
to say is, today in terms of imposing a
language In a country. ...

Wsmew wi: 3 fafw aC@
AR FRE?

MR. DEPUTY-SPEAKER :
should 1ry to conclude.

He

SHRI PILOO MODY : Is it possible
1o say the concluding sentence on this
proposition with all these people shout-
ing ?

MR. DEPUTY-SPEAKER : 1 have
warned him earlier to address the chair.
He is oot supposed to counter-argue
with them. If he wants to conclude
today, let him say the concluding sen-
tence right now. Because, the time for
this business is up and we have to take
up another business.

SHRI PILOO MODY : I will con-
clude tomorow. .. ... (Interruption)

SHRI SAMAR GUHA (Contai) :
The pumber of people who can speak
Hindi s 35 million and not 35 lakhs
and of those who can read and write
Hindi is 70 millions and not 70 lakhs,
corresponding number of the people
who can read and write English.

MR. DEPUTY-SPEAKER : Better
the hon. Member should meet him and
discuss the figure. This is mnot the
place to discuss and counter the argu-
ment that he has made.

SHRI J. B. KRIPALANI: May 1
suggest that if the Government has a
right to give perverse and false figures,
he has a perfect right to give false
figures.
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SUGAR POLICY*

B st = feg wordr (weEie) -
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FEMT | F qumn e ¥ qw 7§
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*Half-An-Hour Discussion.
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Sugar

This brings me to the present policy
of partial decontrol of sugar. The Gov-
ernment has decided to procure 60 per
cent of sugar and sell it through regulat-
ed channels and the balance 40 per cent
is being released to the free market for
sale. But it is stated that the Govern-
ment would procure 60 per cent or such
?}e_r percentage as may be necessary

the 1967-68 sugar production of fac-
topies so as to make up the quantity
procured to 13 lakh tonnes. 13 lakh
tonnes is equivalent to about 60 per cent
of last year's production.

The position is, or I should say the
snag is, that the weaker sugar units—
now 1 am coming to the main part of
rmry arguments—are ‘apprehensive that
not only would the Govt. procure 60
per cent of their sugar but in case they
are not able to reach their previous
year's production the Government will
procure even more. The result would be
that they would suffer an incalculable
loss if they pay the necessary high
prices for obtaining sugarcane, That
is an apprehension that the Government
must rectify. It must give an assurance
that it would not procure more than 60
per cent of the current year's produc-
tion,

In case procurement is less than 13
lakh tonnes, it would at least spare the
.weaker sugar units. This assurance, I
would submit to the Minister, would
emable the weaker sugar units also to
pay higher prices, competitive prices, so
as to procure cane in competition with
gur and khandsari producers,
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Now, | come to another argurnent
which may sound original but, I think,
it is very necessary. The ration quota
of suger has been reduced from 1 kilo
to 800 grams. I would submit to the
Minister that he procures a part of the
production of khandsari from the khan-
dsari factories, say, about 40 per cent
of the production and distributes it
through controlled channels.

If it sold or offered to the consumer
from the ration shops, say, at about Rs.
1.50 a kilo—it should be procured from
the khandsari factories at near about the
same price—I feel the consumer would
accept it. In that case, it will have two
effects, that is, firstly, the price of sugar
will come down because the demand will
be less and secondly, the capacity of
khandsari producers to pay fantastic
prices for sugarcane will be reduced.

I may point out that in the southern
States, that is, in Madras and als® in
Maharashtra, they have imposed a ban

on the ‘export” of gur. There
is also a ban on inter district
movement of gur. It is intended 10

reduce the price of gur a little so that
all the cane is not diverted to gur produc.
tion. The U. P. Government should
also consider this and should put a ban
on the export of gur and it should also
provide that there will not be inter-
district movement of gur so #amat the
price of gur may come down a little. It
will result in more cane being made
available to sugar factories. The price of
gur has shot up from Rs. 75 to Rs. 175
or even more per quintal and the inwen-
tive to give cane to the sugar factories
is not there. The effect of the Govern-
ment not agreeing to this would be that
gur prices will not come down and ¢hat
adequate cane will not be available to
factories, the season will be a short one
and the workers will be unemfployed
for a longer time. The Government will
also lose some excise duty. May 1 sob-
mit that the Governments in U.P. and
in Bihar—there were Congress Gewern-
ments previously—have been frifering
away g sizeable portion of the
accruing to those ' from
cane cess. The cane cess in northern
India was intended to provide. ...
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MR. DEPUTY-SPEAKER: The
hon. Member may try to conclude
now.

SHRI S. S. KOTHARI : I have just
begun. It was started a bit late.

I have taken only about 5 minutes;
1 should be given at least 10 minutes.

MR. DEPUTY-SPEAKER : There
are several Members who have given
notice to put questions. The Minister
would at least take 10 minutes to reply.
1 am not going to extend the House be-
yond 630 P.M. If you do not want
the Miaister’s mply, that is a different
thing. I am gping to adjourn the House
at 6-30"P.M.

SHRI KANWAR 1AL GUPTA
(Delhi Sadar) : Don't be so angry.

SHRI S. 5. KOTHARI : 1 must get
my 10 minutes at least.

MR. DEPUTY-SPEAKER : Dont
argue. You may try to conclude soon.

SHRI S. S. KOTHARI: The cess
miist be used for developing the sugar-
cane area. They must provide better
irrigation facilities and funds for im-
peoving research . . (Interruption)

o v fog () ¢ 03 W
Y0 w7 FT 2, TA F FHT w7 5
o, &7 W A, T FEE N AT
¥ &7 )

srareritfaew aaf (&) @ FRE™
ETFRI RN T LIRE TN
W R ¥

o maw feg W F A
Eﬁiﬁmﬁt:ﬁﬁ 1 5§ @

?

#} vofix fag wmet @ WER
R AT A qAAT 9 I AW F
a\ g @ &)

SHRI 8. S. KOTHARI: The mea-
swrés should be taken to ensure that
sugar released by mills should not
Wocked in the pipeline of distribu-
tiom. If the distribytors act in an anti-
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social manner, they should be proceed-
ed against.

st Tondie g : AF-ATHIET FG
Ffom e A St o @ A1 ™
ZEY § “e-ANHEq F w7 AT
femm o w1 & feEml w0 oA @,
HIEY 9T =g AT |

SHRI S. S. KOTHARI : Modernisa-
tion as per Gundu Rao Committee’s re-
port should be undertaken. They must
also make research and efforts to in-
crease the yield per acre which is
about 90 tonmes in Hawai, 30 tonnes
in the south and 15 tonnes per acre in
UP. To this aspect my friend has not
directed his attention.

MR. DEPUTY-SPEAKER : Mr.
Kothari, you should ceaclude now. I
will be definitely adjourning the House
at 6.30....

SHRI S. S. KOTHARI : (ntegrated
allocation policy should be framed apd
implemented so that sugarcane is pdo-
perly apportioned and made available
to the mills, khandsari and gur pro-
ducers. We do not want either the
gur producer or the khandsari producer
to suffer. We want to protect their
interests also. But then we have to see
also that sufficient sugarcane s made
available to the sugar mills. If the mills
are closed, who suffers? It is society
which suffers and production goes

down. The labourers suffer if the mills
close.

sft Tordfi fg: g7 ST Y farert o
foreit &Y wwr s A, gw e A ey
g1

SHRI S. 8. KOTHARI: Are you
not concerned with this situation ? Five
sugar mills in Madhya Pradesh are not
to-day working. The labourers are
coming to us and saying ‘what are we
to do?”

MR. DEPUTY-SPEAKER: Wil
you please conclude now? I am goimg
to adjourn the House at 6.30,

SHRI S. S. KOTHARI: If these
measures are taken, it will lead to an
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improvement and benefit
everybody.

MR. DEPUTY-SPEAKER :

also to allow those
questions.

society and

I have
who want to put
Please conclude.
ot s Fagrdt At (FwR) -
IITR WYY, WY TH AE ¥ IE-
TR T & sF—aqg o adw
21 9 FRE TE &C Sifeu—
A TOFE gaF ©E
FTEY U AG OF %3 | 0T 6 I
fe @ ad wT wF, o8 fer &Y
w2, T 6AX ¥ IR N A B—
Frr 1T fee aw
M2. DEPUTY-SPEAKER : This is
na! orrect. Please resume your seat.
The other day even the Speaker said
that when we extend the time, it is in-
tended that somebody must get an op-
portunity. Then there are four or five
people who want to put questions. That
means, how many mioutes will they
take? You have to consider that. Now,
Mr. Gupta please put a question.
ot WA AW TA . IR WG,
7g eae e 9 Aif e § Ek
07 #0 ow @1 wF ¥ 1w ¥ fraw
ety § I TErgm Y | Fw 25
F T & AT WY AR fFEm E—
g ¥ waa & 3T afmw aERa g,
agi aY w1 I faw @ ﬁfﬁw
v gfraw 7 & iﬂﬁmﬁmaﬁ
T g%, :ﬂﬁmmqﬁﬁﬁﬁr
!
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1 Jan weea, € avent ¥
®BEETY a9 9T off gt war 4
Mo AW - o wEw
T q T S fge 91y

i w5 TR ¥ QoA wgang fe
W9 oY 7g Wi AFi fFad, sw
o ®t & gur @1 wmar FeEiEmt
w1 | geT § ar fearl ® S g
2 & @ @ fe ferml & e
T aTg W wrsAw et §1 99 WY
AR ¥ ¥ fd, W ¥ fao
HOFTT FT $AAW FOT gl &
feemt #1 et i & fao, e
TN v & fow s I geR
W@ E? N g W w WA
fr fee®t frd o< § o e werge
IR T A FPC 4R )

SHRI PREM CHAND VERMA
(Hamirpur) : Sir, on a point of order.
There is no quorum in the House.

MR. DEPUTY-SPEAKER : The bell
is being rung...... The bell has stop-
ped. Even now, I am sorry to say that
there is no quorum. The House stands
adjourned till 11 a.m. tomorrow.

18.17 Hrs.

The Lok Sabha then adjourned iill
Eleven of the clock on Tuesday, Decem-
ber 12/Agrahayana 21, 1889 (Saka).



